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Clock
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Shri E, Madhusudan Rao:
Shri H. C, Soy:
Shri K. C. Pant:
Shrimati Ramdulari Sinha:

Will the Minister of Finance be
pleased to state:

(a) the extent to which the prices
of essential commodities other than
foodgrains have shown an upward
trend; :

(b) the main causes of this upward
trend;

(c) the steps taken during the last
three months to stabilise prices; and

(d) whether any comprehensive
policy regarding prices and an insti-
tutiona] hinery to impl such
policy is being devised and, if so,
the broad outlines thereof?

The Minister of Planning (Shri
B. R. Bhagat): (a) to (d). A state-
ment giving this information is laid
on the Table of the House.

STATEMENT

(a) There has been a rather sharp
increase in the prices of edible oils,
in particular groundnut, gingelly and
mustarqd oil prices of which have gone
up by between 30 to 52 per cent over
the last year. Government made an
upward revision on an average by
about 5 per cent in sugar prices in
May 1964 Prices of gur and tea have
declined over the year. Among manu-
factured articles, prices of woollen
goods show an increase of 8 per cent.
Mill cloth prices have been relatively
stable, the increase over the year
being less than 2 per cent. Prices of
handloom cloth, silk and rayon tex-
tiles have declined by more than 2
per cent over the year; prices of alu-
minjum utensily have slso declined
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and those of drugs and medicines

have been maintained at the April,
1963 level.
(b). The rise in prices of certain

esgentia] articles hag been mainly due
to inadequate output in relation to
demand.

(c) Ag regardg edible oils, Govern-
ment banned forward trading in 14
items of oil seeds, oils and oil cakes
on 2nd June, 1964; since July 11, ex-
port of edible oils has been stopped.
Earlier Reserve Bank imposeq con-
trols over credit against the security
of vegetable oils including vanaspati.
The voluntary scheme of regulation of
mill cloth prices hag been continued.
The priceg of drugs and medicines
have been fixed at levels prevailing in
April 1963 under the Defence of India
Rules. As a measure of restraint on
demand, Government has decided to
effect a cut of Rs. 75 crores in expen-
diture during the current year.

(d) Government’s policy ig to take
suitable measureg to curb the rise in
prices of essentia] commodities. Some
of the measures taken towards this
end have been indicated in the answer
to part (c) of this Question. In addi-
tion to the Ministrieg incharge of par-
ticular commodities, there are various
inter-Ministerial bodies which keep a
watch over the developments affecting
prices and recommend necessary
action.

Shri 8, M, Banerjee: Is it a fact
that the main causes for the rise in
prices are deficit financing and cir-
culation of lack’ money? If so, what
steps Government contemplate to re-
duce deficit financing and recover the
‘black’ money which ig in circulation
to the tune of Rs. 500 crores?

Shri B. R. Bhagat: That is nct *he
main cause. That may be one of the
contributing causes. There is another
question on unaccounted money, and
matters of detail can be dealt with
there.

Mr, Speaker: If it is one of the con-
tributing causes, an answer may be
given as to what steps Government
are taking to remove its effect
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Shri B. R. Bhagat: So far as deficit
financing is concerned, already efforts
are being made to cut down expendi-
ture to the maximum extent. The
Finance Minister hag announced a cut
of Rs. 70—75 crores in this year's ex-
penditure in the Central Government.
Also State Governments are being
requested to effect as much economies
as possible.

Shri 8, M Banerjee: He has not
replied to my question about the steps
taken to recover ‘black’ money to the
tune of Rs. 500 crores.

Mr. Speaker: Why say Rs.
crores? How is he sure?

Shri 8. M. Banerjee: It came out in
certain newspapers, =~

500

Shri Hanumanthaiya:
crores,

Mr. Speaker: He may put another
question.

Rs. 3,000

Shri 8. M. Banerjee: Is circulaﬁonﬁ

of ‘black’ money one of the causes of
high prices and what steps Govern-
ment contemplate to have thig ‘black”
money recovered and put those who
are holding the country to ransom in
this way in prison.

Mr. Speaker: He prisumes, suggests,
comes to conclusions and draws in-
ferences,

Shri 8, M. Banerjee: He might say
about steps to recover that money.

Shri B. R. Bhagat: The question of
‘lack’ money is a very difficult one.
Firstly, the amount available is not
definitely known. Secondly, the extent
to which it is playing a role in the
distributive trade like foodgraing and
other things is also not very much
known. More than that is the question
of the form in which it may be avail-
able. If it is in currency, by
taking some action you can seal it
But if it is in bullion or in urban pro-
perties or many other things, it does
not fit into a single solution, Gov-
ernment’s mind is exercised over this
question. We are examining the man-
mer in which this evil can be dealt
with.

«
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oft g fag : W Afyew @Rfe
AT & w0 73 fewwa @@ g
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T T FET IAW W)
fear § fom & oz fowwa @ @
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359

st w0 o W : 73 frwea A
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& Jeraw # foaer afg @+ wfed
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¥ qfa el aY o fifvee 2 sihwew
€ 97 & awrg A W fawa Y &Y T )

Dr. Ranen Sen: The Planning Com-
mission proposed some time back that
an organisation be set up to keep con-
trol of prices, What has happened to
that proposal?

Shri B, R. Bhagat: There are various
organisations, inter-departmental com-
mittees and others, that are
working and trying to suggest steps to
tackle the various facets of the pro-
blem. So, there is not only one orga-
nisation, but there are geveral organi-
sationg of the Government function-
ing to deal with it.

Shri Bishwanath Roy: In view of
the fact that at the time of purchase
of the raw materials, the rate of. the
commodity was quite reasonable or
low, may I know why Government has
been showing indifference in curbing
the price of manufactured goods and
the commodities sold by the traders?

8Shrli B, R. Bhagat; Wherever the
prices of manufactured goods have
gone up, efforts are being made to
bring them down, So, it is not true
that the Government is only tackling
the prices of raw materials and not
that of manufactured goods. By tack-
steps to discourage speculators from
going up very high, also the cost of
manufacture is brought down.

it fagsae s ;w1 T AW
wf § fr fed wiw awl # e
wrat o wfis ard farat T WX IR
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wial qT W, T g ¥ ¥ ay
§7? afz el @ W @ aw o fawre
fiwar o7 1 & fiR Wt SeTEE wEt O
wfow wd  fer o Wk e
wt 9T W ?

ot Wo o W : Q&Y arr Y B,

T wifew #F areht § fir wrepeaTew wrat
W w9 uY fear oy, wR Ay A
JoTew v, d¥ sibew oy, wgd
t W 8 v w@t o W sy
ffe @t wh ¢

Shri P. R. Chakravertli: May 1 know
whether the Reserve Bank has taken
steps to discourage speculators from
diverting ial dati
from the normal channels of business
to hoarding stocks of grain for profit?

Shri B, B. Bhagat: The Reserve Bank
is trying to do all that is possible
within its power to control credit try-
ing to prevent diversion of credit from
productive channels to speculative and
other channels by establishing suit-
able higer margins in respect of trade
in which the prices are going up. All
these selective measures are being
taken constantly by the Reserve Bank,

Mo T wIgT Mfggar : W AT
ot wgey M2 ®v ¥ wmardn fie
uwE R ¥ W & (1) W
DY ', (2) w< WX (3) Tw
(4) foareht, o fafes foeat ® fierar
wWaa § ?

wow wiw g s #
aft ur wwaT |

Mo W wAYge wifigwr : aw & A
wfed  war

weaw wEY : 77 A 99 A% 657
g

wo TW Ay Mg @ AR

2, 3 W7 4¥ &7 FATY TAT GACAY
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Shri Basappa: May I kndw whether
the price of cloth is going to be fixed
and if so, when?

Shri B. R. Bhagat: That whole ques-
tion is under examination.

Shrimati Savitri Nigam: May I know
whether alongwith the price of all the
food items the prices of all the con-
sumer goods are also going to be fixed
and if the answer is in the affirmative
what is the percentage of increase in
prices of wholesale and retail sales?

Shri B. R. Bhagat: I have in the
statement given the rise in price of
some of the items: As far gs retail
prices are ccncerned we do not have
comparable dati. We have only upto
June 1964, taat is the working class
consumer price index. But from June
till now there has been further rise in
prices.
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Soil Conservation
+

( Shri Surendra Pal Singh:
Shri Rameshwar Tantia:
Shri B. P. Yadava:

Shri Dhaon:
Shri Bishenchander Seth:
4 Shri Yashpal Singh:

| 8hri P. Venkatasubbaiah:

tsnn Onkar Lal Berwa:

.92

Shri Hem Raj:
Shri H P. Chatterjee:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Al India Conference on Soil Conserva-
tion, held recently at Srinagar, took
certain important decisions regarding
the importance of coordinating the
the work of soil conservation through-
out the country; and

(b) if so, what new decisions have
been taken in this regard, and what
new methods have been evolveq for
tackling the very serious problem
of soil erosion and silting?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) Yes, Sir. Such a
Conference was convened for the first
time to facilitate exchange of views
among the officials in charge of actual
execution of soil conservation
schemes in river valley catchment,
identify problems common to all and
devise means to tackle them.

(b) A statement indicating the im-
portant decisions is laid on the Table of
the House.

STATEMENT

The important recommendations
made by the Conference are as fol-
lows:—

(1) Arrangements should be made
to impart a fortnight’s train-
ing to all those engaged in soil
conservation work on the
catchments of River Valley
Projects;

(2) Latest literature and extracts
from books and journals on
the work of soil conservation
carried out in other countries

1886 (SAKA) Oral Answers 796
should be circulated among all
those engaged in soil conser-
vation work in River Valley
catchments;

(3) A comprehensive plan of re-
search on the subject should

be drawn up;

It was decided that the dele~
gates should send through
their respective State Govern-
ments suggestions to bring
about closer coordination bet-
ween different agencies deal-
ing with Soil Conservation
programme in the States and
to improve the present per-
formance and speed up imple-
mentation hereafter. These
suggestions would be consi-
dered by the Ministry of
Irrigation and Power in con-
sultation with Ministry of
Food and Agriculture and &
suitable procedure evolved;
and

@)

(5) Similar conferenceg should be
held once or twice a year to

review the progress of work.

Shri Surendra Pal Singh: Is it not a
fact that instead of following a phased
programme of tree cutting in those
areag which are likely to be submerg-
ed under the waters of the reservoirs
of the various river valley projects, the
forest department people everywhere

_Glear off the trees from such areas

years before it is necessary to do so
thereby creating fresh problems of soil
erosion and silting?

Dr. K. L, Rao: It will be regrettable
if these trees are cut down so care-
lessly as that. We have given com-
plete instructions that trees only in
the suhmoaread rrag of the reservoir
should be cut down.

Shri Surendra Pal Singh: What per-
centage of the total land surface of
the country is subject to soil erosion
today?

Dr. L. K Rao: This Ministry deals
with the goil of the river val-
ley catchments and at the moment we
have taken up 14 river valley catch-
ments to be treated.
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Shri H. P. Chatterjee: In view of
the fact that almost one-fourth of our
total land suffers from soil erosion and
in view of the fact that there are
three lakh square miles of catchment
area of river valley projects and, if
soil conservation is not done on a war
footing all the thousands of crores that
we have invested in the dams will be
useless and in view of the fact that at
the Bhubaneshwar Agricultural Min-
isters and Forest Ministers Assembly
on December 31, 1960 recommended a
unified soil conservation board that
can carry out soil conservation work
throughout India and in view of the
fact that other conferences such as
the one held at Srinagar where I my-
self was. . ..

Mr, Speaker: All views of the fact
have come but the question has not
come. There should not be such a
long distance to the question; he
should come straight to the question.

Shri H. P, Chatterjee: I will come
straight to the question: what has
been done for that unified plan? Please
allow me another question. I am
afraid. . . .

Mr. Speaker: He need not be afraid;
he would not be allowed another
question.

Dr, K. L Rao: As the hon. Member
has stated, soil conservation is most
important for the storage reservoirs.
In the second Plan, we have treated
218 sq. miles spending Rs. 128 lakhs.
In the third Plan, we have set apart
Rs. 11 crores for treating 1,080 sq.
miles.

ft aerares Ferg : =fY vy ¥ wredT
¥ womr ¥ frogare dw ¥ ol 40
wie wer & o & ok ard w0w
§ Frex  fir o gorly Y wafere
o FAR AT RN wAfeey
¥ o ¥ o g Y FOET A W
¥ fag w B N Y fe ame
#xy wART B I ?
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Dr. K, L. Rao: Soil conservation in
the river valley catchments is dealt
with by the Ministry of Food and
Agriculture, and 1 would request the
hon. Member to address the question
to that Ministry.

Shri Vishram Prasad: In the state-
ment, against item (3), it is mentioned
that “a comprehensive plan of research
on the subject should be drawn up.”
I want to know what are the items
and where this research work will be
done, and the broad outlines of the re-
search work,

Dr. K, L. Rao: Soil conservation has
to be done in a very intensive manner
when we deal with heavy river valley
catchments. In the Sutlej, the catch-
ment is 22,000 sq. miles and we find
out the worst-affected portions which
bring in a lot of silt and we have
found that it is about 2,500 sq. miles,
that is, one-tenth of the total area.
Research is required to find out what
are the worst spots and then treat
them. Therefore, programmes for
research will be devised from time to
time, depending on the various catch-
ments to find out where and how ex-
actly the silt comes in, So that we
can tackle the problem of silt control
effectively.

@t ®o ®o fRW : Wz ¥ a7
fear war
It was decided that delegates should
send through their respective State
Governments suggestions to bring
about close co-ordination between _ . ."

# ST Wz § R o s A
a1 AT ¥ £w wF w7 AL g
Sorr 8, afe &, @ I o FW a% fere
sy oy # wrwrEr ¥ 7

Dr, K. L. Rao: The suggestion from
some States have been received; we
have not received suggestions from all
the States. The point is, there are
three departments which deal with
soil conservation in the river valley
catchments in the States: one is the
Chief Conservator of Forests; the
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second is the Ministry of Food and
Agriculture and the third is the Irriga-
tion and the P.W.D. We want to
establish closer co-ordination between
these three departments and we have
called for suggestions from the
States; we are awaiting them,

Shri 8. C. Samanta: Is it not a fact
that the members of the Consultative
‘Committee for Irrigation anq Power
were invited to participate in this con-
ference and later on they were asked
to withdraw, and it so may I know
the reasons?

Dr. K, L. Rao: It is quite true that
the members were invited to partici-
pate in this conference, but due to
the difficulties prevailing at that time
they had to withdraw that invitation.

ot wrelt oW o W e wEE
T FANA ¥ F £ e wTen F
W) & AT 9T o A A 1w e
N FW W W7 gTEAvEEdT qggE gt
MNfEwdor $AF o w T gwar
2?7

oW WP : 7g &) T T wrf
arar § fs agt & wmimar 36§

= et oW o e WP,
weft wgew I Ry wRE.. ..

qETw TR qE WY WY W g
F O @ W qEr §

oft et A @ @ & qunde
FAAWA ¥ Fq ATELE § 7

v wEen  faef s
2 I ¥ fo1 A1 2ew wfgd

Shri 8. N. Chaturvedi: May I know
whether the Chambal river valley is
included 1n e 14 river valley schemes
that have been taken up?

Dr. K. L. Rao: The Chambal river
scheme is included in the soil conserva-
tion. If I may submit, at the confer-
ence held in Kashmir, one of the most
diffleult soil conservation problems
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that arose wag in regard to the Pohru
river of Kashmir Valley,

Mr. Speaker; Dr. Singhvi: For the
first question he was not present, For
the second, I called him but he did not
stand up. And then when I called an-
other Member, he tried to stand up.

Power Generation
+

Dr. L. M, Singhvi:

Shri Mohan Swarup:
Shri D. D. Mantri;

Shri Shree Narayan Das:
Shri P C. Borooah:

Will the Minister of Planaing be
pleased to state:

(a) whether it is a fact that the
Planning Commission examined the
question of the Centre assuming in-
creasing responsibility for power gene-
ration in the country;

(b) if so, the main factors which
have necessitated the consideration of
this question; and

(c) whether a final decision has been
taken in the matter?

The Minister of Planning (Shri

B. R, Bhagat): (a) Yes, Sir.

(b) A statement giving the infor-
mation is laid on the Table of the
House. [Placed in Library, See No.
LT-30564.).

(c) No, Sir.

Dr. L. M. Singhvi: I want to know
whether a comprehensive programme
has been formulated, in view of the
fact that power generation cannot be
made effectively and economically
locally in certain areas.

Shri B. R. Bhagat: That is being
done,

Dr, L. M. Singhvi: What are the
outlines of this programme that has
been formulated?

Shri B. R. Bhagat: We will give the
details as soon as it is finalised.
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Dr. L, M, Singhvi;: The replies are
contradictory. He said first that it has

been done. Then he says it is being
finalised,

Mr, Speaker: He said, it is being
done.

Shri P. R. Patel: In view of the
fact that the Chief Minister of Madhya
Pradesh has backed out from the
agreement on Narmada project, I
wani{ to know whether the Centre is
going to implement that project.

Shri B, R. Bhagat; I want notice
of that question because it concerns
the project.

Shri P. R, Chakraverti: In the light
of this recommendation, how can the
Government reconcile the fact that
D.V.C. which was an integrated plant
has been allowed to be divided bet-
ween two different States with differ-
ent functions?

Shri B. R. Bhagat: The D.V.C. power
programme has not been bifurcated or
given to separate State.

Shri Hari Vishnu Kamath: The two
Ministers are so near and yet so far.
They are consulting each other,

Mr. Speaker: Earlier also this ob-
jection has been taken that the res-
ponsibility is joint and when one Min-
ister is answering, he should answer
for the second Minister as well. But
thut is not possible so far as questions
are concerned. Under rule 41, only
what is within the exclusive jurisdie-
tion of the Minister can be asked from
him and not other things.

Shri Hari Vishnu Kamath:
what I'meant.

That is

Shri D. N. Tiwary: May we have an
idea as to which is the State where
power generation is the lowest and
the State where the price of power is
the highest?

Shri B, R. Bhagat:
tion of detail.
Member . . .

That is a ques-
I can assure the hon.
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Mr. Speaker: If he knows the ans-
wer, he may give the information. If
he does not, he might ask for notice.
The question is simple: where power
generation is lowest and where cost is
highest.

The Minister of Irrigation and
Power (Dr. K. L. Rao): The power is
lowest in Assam. In North Bihar also,
it is very low, The cost is highest
both in North Bihar and Assam.

Dr. Ranen Sen: In the statement it
is clearly indicated that in the West
Bengal-Bihar region, there will be a
thermal plant out of the low grade
coal produced through the washeries.
May I know if such thermal plants are
to be constructed in the Bengal-Bihar
region, who will construct them and
who will be in charge?

Dr. K, L. Rao; While it is the desire
and the policy of the Planning Com-
mission and the Government of India
to encourage central gencration to as
much an extent as possible, it is quite
likely that in the very near future, it
will not be possible to establish cen-
tral generation everywhere. In this
particular case, probably the States
will be running this thermal station.

Shri U. M, Trivedi: Arising out of
the replies given by the Planning Min-
ister, does he mean to suggest that the
production and supply of electricily
will be made a Union subject?

Shri B.'R. Bhagat:
a concurrent subject and for any
scheme that we draw, consullation
with the States and their consent will
be necessary,

It is at present

Shri Hari Vishnu Kamath: Con-
sidering that the Centre is taking upon
itself too much, when it cannot pro-
vide even clean drinking water, and
is providing only joint water and
sewage to the people here, what
arrangements are being made for pro-
viding trained and qualified expert
engineering personnel, when even the
vibrations in the C power plant in
Delhi cannot be set right by our en-
gineers?
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The Minister of Law and Soclal
Security (Shri A, K. Sen): Sir, I rise to
a point of order.

Mr. Speaker: I had, many a time
before, requested hon, Members that
unnecessary introductions that are not
needed in order to make the question
understandable should not be intro-
duced.

Shri Hari Vishnu Kamath: We in-
troduce them in order to drive home
the point; otherwise they, the trea-
sury bench will not wake up.

Mr. Speaker: This is not the form
in which a supplementary can be put.
The other things may be very neces-
sary, very important, but in supple-
mentaries these cannot be put in this
form, I have so many times requested
the hon. Members to abstain from
doing that, I repeat my request; other-
wise I might sometime be compelled to
take away that portion that is un-
necessary.

Shri Hari Vishnu Kamath: That is,
Of course, your supreme power.

Shri A, K. Sen: That is
what I wanted to say.

exactly

Shri Kapur Singh: Sir, I merely
want to make a submission on the
directive which you have just now
given. The Members on this side
sometimes are obliged to take into
consideration the level of understand-
ing of the Treasury Benches also. It is
not always that we want to waste the
time of the House, but we preface our
questions with a view to drive home
the point of our question and to make
it clear to those expected to answer.

Mr, Speaker: Yes, of course, the
level of understanding of the Ministers
and also the Members, particularly of
the Speaker, has to be taken into con-
sideration because he cannot follow
long questions and, therefore, the
poor man also has to be pitied.

Shri Hari Vishnu Kamath: You
have followed the question all right.

Dr. K. L, Rao: As the hon. Member
is very anxious, similarly we too are
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most anxious to see that economies
must be achieved as much as possible.
It is in pursuit of this policy that
central generation is being encouraged,
because when you have central gene-
ration we can achieve a large amount
of economy,

Shri Hari Vishnu Kamath: What
about the other part, about the vibra-
tion?

Dr, K. L. Rao: With regard to the
other part, about the vibration, it is
unfortunate, no doubt, that the
machine is having vibration. We know
the reason. Every effort is being made
to overcome the defects which cause
this vibration. In fact, it is with a
view to eliminate such troubles that
we have to build a central cadre of
specialists in this country and central
generation and central organisation
will be the best fitted for this purpose.

Shri Harl Vishnu Kamath: Let us
hope so.

Shrimati Tarkeshwari Sinha: One of
the recommendations of the Planning
Commission was that the price for-
mula must be streamlined because
power ratio and consumption ratio is
different in different States. May 1
know whether the Planning Commis-
sion has evolved any price pattern
about consumption®and utilisation of
power before they go in for this
scheme?

Dr, K. L. Rao: It is true that the
price of electricity is different in
different parts of the country, That is
due to various factors. It is one of our
aims to try and reduce the rates and
bring them to a common tariff. A
Committee has already been appointed
to look into this aspect along with the
other question. We hope in course of
time we will be able to have a uniform
rate for electricity,
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( Shri Bishanchander Seth:

Shri N. R. Laskar:

Will the Minister of Irrigatiom and
Power be pleased to state:

(a) whether it is a fact that a hijgh
level conference to consider the prob-
lems of flood control was held at Sri-
nagar on the 25th and 26th June, 1964;

(b) if so, how many States partici-
pated in the Conference; and

(c) the subjects discussed and dcci-
sions arrived at hareis?
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The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) to (c).
A statement is laid on the Table of
the House.

STATEMENT

(a) The Ministers Committee on
Flood Control, which was appointed
by the Government of India, follow-
ing the recommendations of the Cen-
tral Flood Control Board, held itg first
meeting at Srinagar on 25th and 26th
June, 1964.

(b) The States of Andhra Pradesh,
Assam, J. & K. Kerala, Maharashtra,
Orissa, Punjab, U.P. and West Bengal
are represented in this Committee
through their concerned Ministers.
All memberg from the States except
the members from Andhra Pradesh &
Punjab attended the meeting.

(c) The Committee had prelimi-
nary discussions on the review and
assessment of the flood situation in
different States, preparation of long
range Plans, investigations of flood
control projects, ways and means of
financing flood control schemes, re-
guirements of funds in the 4th Plan
and Organisational set up. The Com-
mittee is expected to submit its report
by the end of December, 1864, when
its recommendations will be known.
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Dr. K. L. Rao: Very heavy rainfall
or concentration of rainfall in certain
areas may occur and result in inten-
sive floods as it has been the expe-
rience this year, both in big and small
rivers.

Dr. L. M. Singhvi: May I know
why the Government have been un-
able to implement its assurance with
regard to flood control measures re-
garding the overflow from Najafgarh,
from Lizara drain and from Ghaggar?
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Dr. K. L. Rao: The treatment of
flood control in rivers has been started
only ten years back. Further, India
has such a large number of rivers that
it ig not possible to effect flood control
in every river so soon. Here I must
submit that this year, in Delhi parti-
cularly, the rainfall has been the
highest ever recorded. We have the
observations from' 1881 onwards and
this year’s is the highest.

Mr, Speaker: Has he included the
one which we had just now today?

Dr. K. L. Rao: It will be the en-
deavour of the Government to tackle
the most important and difficult prob-
lem of flood control at an early date.
Flood control in Delhi and in the
Ghaggar river will be undertaken al-
most immediately.
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Dr. K L Rao: The Government
of U.P. has been submitting a number
of schemes from time to time. I must
submit that this year in U.P. we had
no problems of flood. The construction
of the Nepal bund in Eastern UP.
had proved extremely valuable and
Eastern U.P. had the least amount of
floods this year.

Shri N. R. Laskar: May I know
whether serious consideration was
given to the problem of flood control
in Assam which has the heaviest rain-
fall and annual floods?

Dr. K. L, Rao: It is true that Assam
is one of the States where flood {s an
annual recurrence and it is very in-
tensive. Therefore, a large amount
of money has to be set apart for flood
control in Assam. That problem is
constantly receiving the attention ot
the Government.
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Shri Lahri Singh: May I know
whether the question of constructing
the Dhassa bund for controlling the
flow of water from Punjab was taken
up for consideration at the Confere-
nce and, if so, what is the decision?

Dr. K. L. Rao: I will take some
other occasion to explain in some-
what more detail about the Dhassa
bund. I have already submitted my
views on Dhassa bund as to whether
it should or should not be there, how
it can be constructed and so on. 1
will submit a further explanation at
some other time.
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Shri Kapur Singh: I want to know
whether Government propose to
assume overal] central responsibility
for all flood control measures in the
country; if not, why not?

Dr. K, L. Rao: Flood control is
essentially a problem for the States
and the Centre will give assistance by
way of finance, technical advice and
co-ordination. For the inter-State
rivers, drains, like Drain No. 8, Ghag-
gar and so on, the Centre will take
increasing interest in trying to see to
the regulation so that it may not en-
danger either State.

Shri Kapur Singh: He has not ans-
wered the second part of my question.
They neither provide sufficient funds
nor do they stop interfering with the
working of the State Governments.
That is the implication of the secon:
part. s

Mr. Speaker: Now he has given
the answer, namely, that that is the
implication of the second part.
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Shri Kapur Singh: Therefore, let
him answer and give the reasons.

Mr. Speaker: When the hon. Mem-
ber has given the information himself,
he has advanced the answer.

Shri R. 8. Pandey: May I know
whether the Government of Pakistan
has expresed a desire to co-operate
with our Government in order to con-
trol floods in rivers which flow
through both countries?

Dr. K. L. Rao: We have not re-

ceived any official intimation; 1 have
only read it in the papers,
Shri Sham Lal Saraf: May I know

whether in this conference on flood
control integrated schemes from the
catchment area down to the places
where the rivers flow into the plains
have been drawn up; if so, what are
those schemes?

Dr. K. L. Rao: Actually, if you see
the statement that I have laid, the
question pertaing to the conference
that was held at Srinagar which was
only a Ministers’ Committee meeting;
it wag not really a conference on flood
control. The Central Board of Flood
Control has constituted a committee of
ten Ministers of the various States to
review the work done so far for the
last ten years and to find out what
futher steps have to be taken. It is
only a sort of particular term of refe-
rence and in pursuance of that, that
Committee has met; it is not really a
conference on flood control.

Shri Hem Barua: Is it not a fact
that during the recent visit of the
hon. Minister to the State of Assam
it was suggested that the Barak and
the Brahmaputra, Rivers of sorrow for
that State, are to be controlled; if so,
when during the past 17 years so
many delegations from this country
have visited China, Russia, America
and all these countries in order to
learn the technique of flood control,
why is it that Government have not
been able to take any effective mea-
sures towards controlling floods in this
country which are almost an annual
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visitation resulting in loss of life and
property?

Mr. Speaker: The flood came at
the end.

Shri Hem Barua: Floods come
annually to Assam and we are doom-
ed.

Dr. K. L. Rao: It is the earnest
intention of the Government to con-
cert measureg specially in the Assam
Valley to control the damage of
floods of Brahmaputra and Barak
rivers; but there are certain difficul-
ties. The most difficult river to con-
trol is the Brahmaputra. Actually, a
solution for the control of that river
is not in gight. Regarding the Barak,
we have fairly been able to concert
measures for taking up a control re-
servoir on the river, but the cost has
been estimated very excessive and it
is, therefore, that we are trying to in-
vestigate alternative sites to find
out whether we can achieve a cheaper
project. Ry

Shri Hari Vishnu Kamath: On a
point of order, Sir. The Minister has
rather clumsily evaded the question
which was that despite innumerable,
countless delegations that have gone
abroad, to Russia, America, China and
so many other countries—I do not
remember which else—what have they
done? Have they learnt anything or
only wasted our money? That is the
crux of the question.

Mr. Speaker: How does it come as
a point of order?

Shri Harl Vishnu Kamath: The
Minister must answer fully. There is
a rule about that.

Mr Speaker: The Memb h
have asked for an answer.

Shri Hari Vishnu Kamath: It was
evasive.
Dr. K L Rso: The delegations

which have gone abroad in connection
with various engineering studies have
brought very valuable information
which we are applying in the conceiv-
ing and drawing up of various flood
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control projects for the various rivers
of India. As I submitted already,
Brahmaputra is one of the most diffi-
cult rivers. We have also consulted
some foreign engineers. We have not
been able to solve the problem of
Brahmaputra. I want to be very clear
and quite specific on the subject.
Brahmaputra control is a very diffi-
cult project. Whatever we are trying
to do, we are doing as best as can be
done and 1 must say—I am glad—
that this year the steps that have been
taken, say, for example, the embank-
ment at Nowgong, have done immense
good. Nowgong is completely free of
floods. There is also the erosion prob-
lem. The erosion problem ig one of
the most difficult problem that any
river poses for us. We are trying to
do our best at the moment.

Non-Plan Expenditure

+

[ Shri Jagdev Singh Stadhanti:
Shri P_Venkatasubbaiah:
Shri Prakash Vir Shastri:

Shri Daji:

Shri Kolla Venkaiah:
Dr. P. 8. Deshmukh:
Shri Bibhuti Mishra:

*95.

Shri R. S. Pandey:
Shrl Onkar Lal Berwa:

| Shri Gokulananda Mohanty:
Shri P, R. Chakravertl:
Shri Jashvant Mehta:

Will the Minister of Finance be
pleased to state:

(a) whether Government have de-
cided to cut down non-Plan expendi-
ture; and

(b) whether any advice has been
given to State Governments for re-
ducing expenditure, and their reaction
thereto?

The Minister of Planning (Shri B. R.
Bhagat): (a) Yes, Sir. As the result
of a review made recently, reduc-



/I3 Oral Answers

tions totalling about Rs, 70 crores are
envisaged in the figures of expendi-
ture budgetted for 1964-685.

(b) An appeal had been made in
this behalf at the Conference of Chief
Ministers in June last. The scope for
economy in expenditure in States is
also being examined by the Planning
Commission and they propose to ad-
dress the State Governments on this
subject shortly.
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Shri Daji: Is it a fact that one of
the items of the Rs. 70 crores is that
the Government have decided not to
continue with the Bill to provide for
increaseq salaries and allowances to
Members of Parli +9

Shri B. R. Bhagat: That is not an
expenditure in the Budget yet.

Shri Daji: My question was_ whe-
ther the Government hag included
thig item in the economy cut as one
of the economy measures. I want a
reply ‘Yes’ or ‘No'.

Shri B. R. Bhagat: That is yet a
matter to be decided by this honour-
able House.

Shri Raghunath Singh: We have al-
ready decided it.

Shri Harl Vishnu Kamath: It is
pending in the other place.

Dr, P. 8, Deshmukh: May I know
if this non-Plan expenditure is gra-
dually on the increase and what are
the kinds of items included in this
non-Plan expenditure?
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Mr, Speaker: He has answered the
latter part. The first part of the ques-
tion also might be answered, namely
whether it is constantly on the in-
crease.

Shri B. R. Bhagat: As I have said,
when the development expenditure
increases from year to year as a re-
sult of the planning process, there is
inevitably a built-in increase in the
non-Plan expenditure also

Dr. P. 8. Deshmukh: Which State
is the greatest culprit in this regard?

Shri B. R, Bhagat: . . but all
effort is made to see that the non-Plan
expenditure is cut down to the mini-
mum. Even in the present case, where
Rs. 70 crores of expenditure is pro-
posed to be cut, the non-Plan items
have received the strictest scrutiny.

Dr. Sarofini Mahishi: May I know
the average non-Plan expenditure in
the States during the year 1963-64, and
other reaction of the States towards
this appeal to cut it down?

Shri B. R, Bhagat: The Planning
Commission is taking up this matter
with the States.

Shrimati Tarkeshwari Simha: Two
months have passed since the Finance
Minister made this statement that
there would be a cut of Rs. 70 crores
in the non-Plan expenditure of the
Government of India. May I know
how many specific proposals have
been received from the various Minis-
tries in the Ministry of Finance to in-
dicate the cut, and how much is the
amount involved?

Shri B. R. Bhagat: It is as a re-
sult of constant consultations with the
departments concerned and with the
special cell and the officers concern-
ed that these economies have been
proposed . . .

Shrimati Tarkeshwarli Sinha: My
question wag different. Two months
have passed since the hon, Finance
Minister made that statement. May
we have an indication of the specific
proposals received? After four or
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five months, the budget estimates for
the expenditure will come up before:
the House. So, I would like to know
how much expenditure has actually
been curtailed by the various Minis-
tries, and whether any indication is
avaflable in this regard with the
Finance Ministry?

Shri B, R Bhagat: This figure of
Rs. 70 crores has been arrived at as a-
result of the efforts during the last
two months.

Shri Bhagwat Jha Asad: What part
of this estimated cut of Rs. 70 crores.
is as a result of the order of the
Ministry for an ad hoc cut and what
part is due to a planned assessment to
drop out the Parkinsonian increase in.
expenditure in the administration?

Shri B. R, Bhagat: I do not know
what my hon. friend wants me to say.

Shri Bhagwat Jha Azad: The ques-
tion is a very simple one,

Mr, Speaker: He wants the hon.
Minister to answer the question.

Shri B. R, Bhagat: What 1 meant
to say was that I could not follow the
question.

Mr, Speaker: Then, he might re-
quest that the question might be re-
peated.

Shri Bhagwat Jha Asad: Since the
hon, Minister is now attentive, may
I ask him whether this cut of Rs. 70
crores is as a result of the order of
the Finance Minister for an ad hoc
cut in the expenditure or whether it
is a result of the planned assessment
to drop out the extra expenditure in.
the administration as a result of the
Parkinsonian law? It ig a very simple
thing, and 1 am sure the hon. Minis-
ter knows it

Shri B. R. Bhagat: Is it not an.
ad hoc cut, but it is as a result of the
planned assessment, as the hon. Mem-
ber himself has said, not only of the
staff increase but of each develop-
mental item and the dropping out of
those items which may not be neces-
sary immediately for the develop—
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mental needs and which can be cut
down, and which at the same time
will not result in production going
down. As I have said earlier, the
non-Plan expenditure has received
the strictest scrutiny,

An Hom Member:
ratio?

Shri P, R. Chakravertl: May I know
whether Government have studied
the question whether any curtailment
on this score is likely to affect some
essentially beneficial programmes, and
if so, how Government propose to
-compensate for the nationa] loss which
will be a direct outcome of this deci-
sion?

What is the

Shri B. R. Bhagat: Efforts have
been made to see that no expenditure
will be cut which will affect essential

h ry for pl d deve-

lopment.

Shri Shivaji Rao S. Deshmukh:
‘What part of this cut relates to the
heavy industries programme?

Shri B. R, Bhagat: I do not know.
But I can say this that iron and steel
and also mines and metals have re-
ceived some cut. These two depart-
ments have received some cut.

Shri Shivaji Rao S Deshmukh:
‘Some cut’ cannot be an answer to my
specific question.

Mr. Speaker: He has not got the
figures. Otherwise he would have
given them.
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Shri S. M. Banerjee: May | know
whether this cut of Rs. 70 crores in-
cludes also any reduction in the ex-
penses of Ministers regarding water
supply, clectricity and furniture?

Shri B. R. Bhagat: As regards Min-
isters, there has been a ceiling put
already.

Mr. Speaker: Does this include that
also?

Shri B, R. Bhagat: I am sorry I do
not have that information.
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Mr. Speaker: Shri Tiwary.

Shri D. N. Tiwary rose—

Mr, Speaker: I called Shri KX N.
Tiwary.

Shri D. N. Tiwary: rose—

Mr. Speaker: Next question.

Shri D. N. Tiwary: The two Tiwarys
should not be considered as one.

Mr. Speaker: I had called only one.
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Explosion at Nagarjunasagar Dam
site

+

( Shri S. M. Banerjee:
Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:
Shrimati Savitri Nigam:

| Shri P. C. Borooah:

*9¢8. { Shri Solanki:

| Shri Yashpal Singh:

| Shri Narasimha Reddy:

| Shri P. R. Chakraverti:

| Shri Sham Lal Saraf:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether his attention has been
drawn to the news regarding an ex-
plosion at the Nagarjunasagar dam
site on the 18th July resulting in the
death of 13 persons and, injuries to
five;

(b) if so, whether any enquiry has
been wmade; and

(¢), what are the findings of the

enquiry?

THe Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes, Sir.

(b) and (¢). A statement is placed
on the Table of the House. [Placed
in Library. See No. LT-3057/64].

Sh:i S. M, Banerjee: From the
statement, it is found that this acci-
dent took place on 18-7-64. The
statement has been laid on the Table
today. Has the inquiry been finalised,
and if so, what is the result?

Dr. K. L. Rao: The investigalions
are being conducted by the State
Government. The latest information
they have given is that the matter is
still under investigation.

Shri §, M. Banerjee: Was any de-
partmental inquiry conducted at the
Central level? If so. have they re-
commended any compensation to the
family members?

Dr. K. L. Rao: The Centre does not
conduct any departmental investiga-
tion. It ig for the State to do that
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N tion is also paid
by the State Government because it is

a State project.

Shrimati Savitri Nigam: Was the
supervisor expected to store these ex-
plosives in his own house for duties
to be performed regarding the
works?

Dr. K. L. Rao: Actually what hap-
pened in this case is like this. A
number of people has been eva-
cuated from the submerged areas of
the Nagarjunasagar project. For re-
habilitation of these people, they have
sclected some areas where wells had
to be dug in rock. This supervisor
was in charge for sinking those
wells. In February he took blasting
material to dig those wells, Accounts
show that in the next month he had
given the contractor all these
materials to be used in blasting for
sinking the wells. So it is not
understood how these materials came
to be in the house of this unfor-
tunate supervisor who paid with his
life.
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Dr. K. L. Rao: As I submitted al-
ready, the only officer responsible for
this explosion, if at all, will be the
officer who died. It was not his
business to have detained any explo-
sive material in his house.
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t wifz 4w I § XY A@Aw T
foar mr ?
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Dr. K, L. Rao: The matter is
under investigation. If any other
party is found at fault, naturally

they will be dealt with,

Shri Nambiar: Arising out of the
answer given by the hon. Minister
that this officer had no necessity to
keep it at home, have Government
made inquiries to see whether other
officers have kept these explosives
and other ‘material at home, hiding
them from accounts and from
superiors?

Mr. Speaker: If the Memb has

any information, he may pass it on.

Shri Nambiar: No, /3ir. Nagarjuna-
sagar is not a small project in which
only a few tons of explosives are Tre-
quired. Many more tons would be
required, and such happenings might
occur again.

Mr. Speaker: The Member passes on
a warning. The Minister 'might take
care,

Shri Kapur Singh: The Member may
not wish to pass on any information
he possesses.

Mr. Speaker: If he has got informa-
tion,

Shri Hem Barua: An incident like
this occurred in Assam also. Explo-

sives were pilfered and sold in the
market by some officers.
Mr. Speaker: Members are very

particular to know about this.

Dr. K. L. Rao: The Vigilance De-
partment has been alerteq on this
matter, and every care is taken to
see that such things shall not be re-
peated.

Shri P. R. Chakraverti: In the light
of this tragic incident, may I know
whether Government has issued defi-
nite instructions to the authorities
concerned to avoid such happenings?
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Dr. K, L. Rao: As I have submitted
already, every care is now being
taken to see that when the material
is given to the superior or the parti-
cular officer, it is used by the con-
tractors the same day or in ‘he
course of the next few days. Any-
way, the officers are not entitled to

keep explosive materials in  their
fouses.
Shri Sham Lal Saraf: Incidents

like this not only endanger the lives
of the staff there and othérs, but
render these important national pro-
jects insecure. May I know what
steps have been taken in order to see
that the lives of the workers there
are safe and also fo see that the pro-
jects are rendered gecure?

Dr. K. L. Rao: I may submit that
this kind of 'malpractice, if it already
exists, is a thing that will be care-
fully watched and should be prevent-
ed from occurring by the Vigilance
Department. fSuch cases do not
occur very often, and I do not know
how it occurred in this case.

oft fora Aaremm WY 13 W
R 7 § 97 F afvari #Y g X
o ogma g7

Dr. K. L, Rao: The Government
will naturally compensate the persons
concerned.

sft pww ww woww e ot ¥
o1 & f& =A% oy e A wfa-
ga & ¢ Famm e g fe ww
T TET N WA W I 5
qaEan & St w7 afgoaf, A
W@ I AT FT AE GEN P

Dr. K. L. Rao: Immediate help was
given by the project authorities for the
survivors of the families, and the
compensation to whica the families
are entitleq will be given, or must
have been given by this time, by the
State.
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Blacklisting of C.P.W.D, Contractors
-+
( Shri Vishram Prasad:

' Shri M. L, Dwivedi:
| Shrimati Savitri Nigam

| Shri S. C. Samanta:

| Shri Subodh Hansda:

| Shri Solanki:

.93, Shri Narasimha Reddy:

Dr. Saradish Roy:
Dr. Ranen Sen:

| Shri Dinen Bhattacharya:

| Shri Hukam Chand

L Kachhavaiya:
Shri Onkar Lal Berwa:

Will the Minister of Works and
Housing be pleased to state:

(a) whether it is a fact that a num-
ber of contractors on the list of the
C.P.W.D. have been blacklisted;

(b) if so, the total number of such
blacklisted contractors; and

(c) the reasons for their being

blacklisted?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
Yes.

(b) The number of blacklisted con-
tractors on the 30th April, 1964 was
23.

(c) These contractors were biack-
listed for doing sub-standarq work
and indulging in 'malpractices, etc.
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Shrimati Savitrl Nigam: May I
know whether the payments due to
these blacklisted contractors have
been paid or withheld; if the ans-
wer is in the negative, what are the
amounts due to them?

Shri Mehr Chand Khanna: It will
not bé correct to say that every con-
tractor who has been blacklisted had
overcharged. There are a number

1z w2y ¢ fe

-
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of offences which are given in the
c¢cie. In accordance with  the code
action is taken against the contractor
and every possible effort is being
made to root out corruption both in
the department ws well as from
among the contractors.

WRITTEN ANSWERS TO
QUESTIONS

M/s. Skoda (India) Private limited

“$8, Shri Surendranath Dwivedy:
Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No, 1794 on the
2nd April, 1964, and state:

(a) whether investigations against
Messrs. Skoda (India) Private Limit-
cd, an East European firm, for certain
alleged offences have since been
completed;

(b) if so, what
reveali and

the investigations

(c) the steps taken by Government
against the firm as 4 sequel to the
investigations held?

The Minister of Planning (Shri B.
R Bhagat): (a) The investigations in
respect of some transactions have
boen completed while those in respect
of some others are still in progress.

(b) and (c¢). On the basis of the
investigations so far completed.
snow cause potices have been issued
for (i) unauthorised importation of
coods, (ii), under-invoicing of goods
imported, (iii) mis-statements in cer-
t1in material documents, (iv) misuse
of the rights conferred on them by
virtue of the letters of authority issued
to them to operate on the import
licences issued in the names of other
parties, and (v) unauthorised im-
portation of goods as ‘“‘personal bag-
gage” of their foreign technici
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fine of a like amount and in addition
a personal penalty of Rs. 75,000 has
been imposed on the firm. The order
is appealable.

Sharing of Krishna-Godavari Waters

( Shri Yashpal Singh:

Shri Indrajit Gupta:
Shri Kapur Singh:

Shri R. G. Dubey:

Shri Rameshwar Tantia:
Shri Dhaon:

99, 4 £ : I P. Yadav:

S . Bithanchander Seth:
Shri Jashvant Mehta:
Shri N. R. Laskar:

Shri Vishwa Nath Pandey:
Shri P. K. Deo:

Shri M. L. Jadhav: .
| Shrimati Savitri Nigam:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether a conference of Chiet
Ministers of Mysore, Andhra Pradesh
and Maharashtra was recently held to
go into the question of sharing of
Krishna-Godavari waters:

(b) if so, whether any decision was
arrived at; and

(c) how long it will take to imple-
ment it?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes, Sir.

(b) and (c¢), It was decided that
the discussions should be continued at
the time of the next meeting of the
National Development Council.

Drinking Water for Rural Areas

( Shrl A. N. Vidyalankar:
*100. { Shri Vishwa Nath Pandey:
| Shri B. N. Kureel:

Will the Minister of Health be
1 d to state:

One case has since been adjudi-
cated as & result of which goods worth
Rs. 30,000 have been confiscated with
an option to redeem on payment of

(a) whether it is a fact that out of
Rs. 18.12 crores allotted for providing
drinkinz water in rural areas, a laige
portion remains still unspent;
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(b) what is the total unspent
amount and its Statewise break-
up;

(c) the reasons or failure on the
part of State Governmenis to utilise
these funds to provide people with
such bare necessity; and

(d) the steps Government are tak-
ing to ensure implementation of the
Plan in this respect?

The Minister of Health (Dr. Sushila
Nayar): (a) to (d). The total provi-
sion in the Third Plan for rural
water supply schemes under the Na-
tional Waler Supply and Sanitation
Programme is Rs. 16.57 crores. Out
of this provision, a sum of about
Rs. 10.35 crores has already been
spent during the first three years of
the Plan, The balance is likely to be
spent during the remaining period of
the Plan. In fact, it is estimated that
the total expenditure during the Plan
period will exceed the Plan provi-
sion. A statement showing the Plan
provision, the expenditure so far
incurred and the anticipated expendi-
ture during the remaining period of
the plan in the various States is
laid on the Table of the House. [Plac-
ed in Libray. See No. LT-3058/64].

Unaccounted money

( Shr. Harish Chandra Mathur.
Smt. Renu Chakravartty:
Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shri Vishwanath Pandey:
Shrimatj Savitri Nigam:
Shri P. I.. Barupal:
Shri Daji:
Shri Vasudevan Nair:
Shri Swell:
Shri Ram Harkh Yadav:
Shri Bagri:

| Shri Hari Vishnu Kamatk

Will the Minister of Finance be
pleased to state:

(a) whether Government have

made any enquiry to  assess the

t of ted money und
how it is being utiliged;

A e e

*101.
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(b) the steps, if any. Government
propose to take to corg.rol and mop
up the money;

(¢) the suggestions, if any made in
this connection and Government's
reaction thereto; and

(d) whether unaccounted money
has gone in the food grain tride and
has contributed to rise in prices?

The Minister of Planning (Shri B.
R. Ghagat): (a) and (b): While the
question of unaccounted money has
engaged the attention of Government,
there has been no enquiry as such to
assess the quantum of such money.
This is a matter in which it j5 desir-
able for Governmernt to be cautious in
giving expression to its ideas if its
actions are to succeed.

(c) The suggestions made from
time to time are: (i) demonetisation
of high denomination gqotes (ii)
floatation of special loans (i) grant
of permission to agencies other than
Government to issue bearer bonds;
and (iv) amnesty for a special period
to tax evaders who declare un-
accounted wealth. While these sug-
gestions have some merits in them,
they also have several drawbacks.

(d) It is not possible to say to the
extent it is so,

Investment of West German Capital

(Shri Daji:
*102, { Shri P. Venkatasubbaiah:
Shri P. C. Borooah:
Will the Minister of Finance be
pleased to state:
(a) whether the West German
Gover have d ded certain

special guarantces for investment of
West German capital in India;

(b) if so, the nature of guarantees
demanded by West Germany,;

(c) whether Government of India
have taken decision on these de-
mands; and
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(d) if so, the nature of the decision
taken?

The Minister of Planning (Shri B.
R, Bhagat): (a) to (d). The question
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Shri Solanki;
Shri C, M. Kedaria:
( Shrimati Laxmi Bai:
Will the Minister of Works and

of an investment guarantee agr t
between India and Federal Republic
of Germany is under negotiation be-
tween the two Governments. The
particular point relating to the nature
of gaurantees is a matter which is
still under discussion,

Planning Commission

Dr. P. S. Deshmukh:
Shri P. R, Chakraverti:

; Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti.
Shri Yashpal Singh:

Shri Krishnapal Singh:

Will the Minister of Planning be
pleased to state:

(a) whether guggestion has been
made to Government that the Planning
Commission should be reduced in size
so as to effect saving in expenditure
and

*103.

(b) It so, the reaction of Govern-
ment thereto?

The Minister of Planning: (Shri B.
R, Bhagat) (a) and (b): The Plann-
ing Commission has, from time to
time, reviewed itg staff strength so
as to effect the maximum cconomy
commensurate with the efficient dis-
charge of the duties assigned to it.
Presently, thc Commission has under
consideration a proposal to prune and
streamline the staff as a part of the
process of gearing up its working to
meet the urgent tasks ahead.

Housing in Third Plan

Shri D. J, Naik:

Shri M. L. Dwivedi:

Shrimati Savitrl Nigam:

Shri 8, C. Samanta:

Shri Subodh Hansda:

Shri Rameshwar Tantla:
oxu.1 Rhri Himatsingka:

] Shri P. K. Deo:

Housing be pleased to state:

(a) whether it is a fact that a large
Sum out of the funds provided for
housing in the Third Five Year Plan
hag remained unspent so far; and

(b) whether is it also = fact that
amount unspen{ so far are diverted
to other heads by the States®

The Minister of Works anq Housing
(Shri Mehar Chand Khanna): (a)
Yes.

(b) All the State Governments were
addressed to give the requisite infor-
mation. So far replies have been re-
ceived from 8 of them. Eight have
denieq any diversion of housing funds
and only one has admitted a small
diversion,

Floods in Dethi

Shri Balgovind Verma:
Shri Vishwa Nath Pandey:
Shrimati Savitrl Nigam:
Shri Selanki:

Shri Yashpal Singh:

Shri Narasimha Reddy:

Will the Minister of Irrigation and
Power be pleased to state:

(a) wheher it ig a fact that recenly
many villages near Delhi were sub-
merged under water and cut-off from
one another as the staff of irrigation
Department did not throw open the
gates of Wazirabad Barrage even when
the level of the river water rose to
668 feet high;

(b) the extent of damage caused in
these villages due to these floods; and

(c) the number of villages affected
by this flood and human or animal
liveg lost, if any?

The Minister of Irrigation and Power

Dr. K. L, Rao): (a) No, Sir.
(b) and (c). Due to floods in the

Yamuna, 535 acres of land were inun-
dated in five villages. Approximate

*105.
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value of crops damaged was
Rs, 22,000. No human or animal lives
were lost.

Narmada Valley Project

Shri P, K. Deo:
[Shri Bishanchander Seth:
Shri Rameshwar Tantia:
Shri Onkar Lal Berwa:
Shri B. P. Yadava:
Shri Dhaon:
Shri A, S. Saigal:
Shri P. R. Patel:
Shri Bade:
L Shri Jashvant Mehta:

‘Will the Minister of Irrigation and
Power be pleased to state:

(a) whether he has given a fresh
proposal to the Governments of Maha-
rashtra, Gujarat and Madhya Pradesh
for the execution of the Narmada
Valley Project;

(b) it so, what are the main fea-
tures of the proposal; and

(c) the reactions of the State Go-
vernmentg on that proposal?

The Minister of Irrigation anq Power
\Dr, K. L. Rao): (a) to (¢). A Com-
mittee has been constituted in consul-
tation with the States of Madhya Pra-
desh, Maharashtra and Gujarat to
prepare a master plan for the opti-
mum and integrated development of
the Narmada water resources. A
statement indicating the composition
and terms of reference of the Commi-
‘ttee is placed on the Table of the
House. [Placed in Library. See No.
LT-3059/641.

Selzure of Pakistan-Bound Arms

Shri Rishang Keishing:
Shri Bagri:
Shri Vishwa Nath Pendey:
Shri B. N. Kureel:

l Shn Indrajit Gupta:

*106.

*107.
Shri Onkar Lal Berwa:
Shri Swell:

‘Will the Minister of
pleased to state:

(a) whether it ig a fact that on the

Finance be
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28th July, 1964 the Customs autho-
rities in Calcutta seized nearly 200
cases of arms and ammunition meant
for Pakistan from the ship ‘S.S. Ame-
rican Hunter’;

(b) if so, the type of arms and
ammunition seized; and

(c) the action taken by Government
in this regard?

The Minister of Planning (Shri B.
R. Bhagat): (a) and (b). On the 27th
July, 1964, the Customs authorities at
Calcutta detained 173 cases of iron
sheets containing 303 ammunition
and 4 drums containing smal] arms
ammunition ex S. S. American Hunter
sent to consignees in Pakistan from
the United States of America.

(c) The Shipping Agents have been
asked to obtain a licence required
under the Arms Rules, 1862 from the
Ministry of External Affairg for the
shipment of the detained ammunition.

Lodi House Hostel

Shri Hari Vishnu Kamath:
*108. 0 Shri Bade:

Shri Yashpal Singh:

Will the Minister of Works and
Housing be pleased to state:

(a) whether Government have de-
cided to run the Lodi House Hostel,
New Delhi differently from what it is
today;

(b) if so, the broad outlines thereof;
and

(c) the reasons for the change?

The Minister of Works and Housing
(Shri Mehar Chand Khanna): (n)' to
(c). The matter is still under conside-

ration.

Violation of Foreign Exchange Regu-
lations by Fllm Artistes

8hri P. C. Borooah:
Shri E. Madhusudan Rso:
Shri Prakash Vir Shastri:
| Shri Onkar Lal Berwa:
*109. { Shri Yashpal* Singh:
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| Shri B. N. Kureel:

Shri Vishwa Nath Pandey-

8Shri H. C. Soy:

Shri §, M. Banerjee:

Shri Hukum Chand
Kachhaviaya:

Shri Bargi:

Shri M. Rampure:

Shri D. D. Mantri:

Will the Minister of
pleased to state:

Finance be

(a) wheher the Enforcement Direc-
torate has caused the houses of certain
film artistes ijn Bombay to be scarch-
ed for alleged violation of Foreign
Exchange Regulations ang for unear-
thing unaccountedq money during the
fourth week of August, 1964 and

(b) if so, how much cash and gold
had been seized during this enforce-
ment action and how many film actors’
houses were searched?

The Minister of Planning (Shri B.
R. Bhagat): (a) and (b). Officers of
the Enforcement Directorate, Ministry
of Finance searched the houses of 7
flim artistes in Bombay for the viola-
tion of Foreign Exchange Regulations
and seized foreign currency of diffe-
rent denominations including 393 gold
sovereigns and travellers’ cheques
valued at £1785. In addition Indian
currency amounting to Rs_33,13,000/-,
1772 grams of gold, documents and
other miscellaneous articles have also
been seized.

Family Planning.

Dr. L, M. Singhvi:

Shri D. C, Sharma:
{Shﬂ Vishram Prasad:

Shri Hem Raj:

Shri P. R. Chakraverti:

Shri K N. Tiwary:

Shrxi Kashi Ram Gupta:

Shri Balmiki:

Shri Basappa:

Shri E. Madhusudan Rao:

Will the Minister of Health be
pleased to state:

(a) whether targets of family plan-
ning and control of population growth

programme are to be proposed to be
radically revised,

*110.
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(b) whether it ig a fact that 70 per
cent of the allocation of Rs. 27 crore
for the Third Plan period remains
unutilised; and

(c) the steps proposed to be taken
to achieve substantial progress in this
field?

The Minister of Health (Dr. Sushila
Nayar): (a) The goal of family plan-
ning programme is to reduce the
birth rate in India to 25 per 1000 popu-
lation ag early ag possible. This tar-
¢get is not proposed to be radically
revised.

(b) Plan provision of Rs. 2697.87
lakhs has been made for family plan-
ning programme during the Third
Five Year Plan period (including Rs.
2000 lakhs in the Centre). The pro-
vision for the periog April, 1961 to
June, 1963, was Rs. 618.5 lakhg at the
Centre and Rs. 18191 lakhs in the
States. The estimated expenditure
for the same period is Rs. 435.61 lakhs
at the Centre and Rs. 152.10 lakhs in
the States. It will be seen that the
percentage of the utilisation of funds
is 70'4% at the Centre and 836%
the States. B

(¢) The Family Planning Program-
me has since been re-organised with
effect from the 4th October, 1963.

Extension of C. G. H. Scheme In Delhi

( Shri Surendra Pal Singh:
Shri S. M, Banerjee:
Shri ML N. Swamy:

Dr. Saradish Roy:

Shri P. Kunhan:

Shri Imbichibava:

Shri Rameshwar Tantia:
Shri Bishanchander Seth:
Shri B. P, Yadava:

Shri Dhaon:

Shrimati Savitri Nigam:
Shri D, C. Sharma:

Shri P. K. Deo:

Shri Solanki:

Shri Vishwa Nath Pandey:.
| Shri E. Madhusudan Rao:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that a new
scheme has been formulated to extend

*111, 4
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the Central Government Health
Scheme to non-Government employees
in some selected colonies in the Capi-
tai; and

(b) if so, when it is likely to be im-
plemented and the main details there-
of?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The C.GH.
Scheme as applicable to Central Go-
verment servents in Delhi has becn
extended to the members of the pub-
lic in four selected areas namely. An-
drews Ganj, Kidwai Nagar, Laxmibai
Nagar and Moti Bagh, as an experi-
mental measure. The scheme  has
started functioning with effect from
the 1st July, 1964. It will provide
facilities on a contributory basis to
those who join the scheme. The rate
of contribution is Rs. 1840 per an-
num per individual subject to a
maximum of Rs. 92.00 per annum for
the whole family ay defined in the
Rules.

Search of a Foreign Firm’s Office

Shri Yashpal Singh:
Shri Mohan Swarup:
*112. { Shri S. M. Banerjee:
Shri D. D. Mantri:
Shri Indrajit Gupta:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that pre-
mises of a foreign firm were searched
by the enforcement Directorate in
Calcutta on 4th June, 1964, for alleg-
ed contravention of Foreign Exchange
Regulations Act;

(b) if so, the name of the firm; and
(¢) the result of the search?

The Minister of Planning
B. R, Bhagat): (a) Yes, sir.

(b) and (c). Documentg of incrimi-
nating natyre were seized. Investi-
gation is continuing and show cause
notices have been served on the
parties. Pending completion of these
enquiries it is considered desirahle
not to give the names of the firms.

(Shri
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Land Reforms

( Shri P. C. Borooah:
Shrimati Savitri Nigam:
Shri §. C. Samanta:
Shri M. L. Dwivedi:

Shri A. K. Gopalan:

Shri Nambiar:

Shri Imbichibava:

Shri Yashpal Singh:
‘113.< Shri Surendra Pal Singh:
| Shri P. R. Chakraverti:
Shri Daji:

Shri D. D. Puri:

Shri Kolla Venkalah:
Shri J. P. Jyotishi:

Shri Vishwa Nath Pandey:
Shri D. C. Sharma:

| Shri P. Venkatasubbaiah:

Will the Minister of Planning be
pleased to state:

836.

(a) the observations and recom-
mendations made at the meeting of
the Land Reforms Implementation
Committee held on the 25th June,
1964; and

(b) the decisions taken by Govern-
ment in the light of the same?

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). A state-
ment is placed on the Table of the
House. [Placed in Library. See No.
LT-3060/64].

British Loan

Shri Vishram Prasad:
Shri P. C. Borooah:

*114.{ Shri P. R. Chakraverti:
Shri Tridib Kumar
Chaudhuri:

[ Shri Rama Chandra Mallick:

Will the Minister of Finance be
pleased to state: ’

(a) whether an agreement for a
British loan of £ 10 millions to India
has been signed recently;

(b) if so, the terms of the loan; and

(¢) the projects which are to b"
financed with this loan?

The Minister of Planning (Shrt
B. R. Bhagat): (a) Yes; Sir.
(b) The loan agreement provides
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for repayment of principal and ray-
ment of interest in 36 half-yearly
consecutive instalments over a period
of 25 yearg inclusive of a grace period
of seven years. Interest js also
waived for the first seven years. The
loan carries interest at the rate
currently applied by the United
Kingdom Treasury to a loan for a
comparable period out of the United
Kingdom Consolidate Fund plus one
quarter of one per cent per annum.

(c) The loan is not tied to any
particular project but is available
for purchase of a wide range of goods
from Britain.
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Levy on Khandsari Sugar

“116. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether Government have of
late decided to reduce the existing
levy on Khandsari sugar;

(b) if so, to what extent and the
reasons therefor; and

(c) whether it is likely to affect
adversely the production of mill-
sugar and if so, to what extent?

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). No
reduction has been made in the
Standarq rates of excise duty on
khandsari sugar. The rates of com-
pounded levy in respect of khandsari
units working under the Compounded
Levy Scheme have, however, ag in
previous years been reduced by one-
third for the period from 1st July,
1964 to 31st October, 1964. This is
because the recovery of second pro-
cess sugar produced during this period
is comparatively low per unit of
working time.

(c) No. does not arise.
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Aid for Irrigation Schemes in
asthan

246, Shri Karni Singhji: Will the
Minister of Irrigation angq Power be
pleased to, state:

(a) the amount given by the Centre
to Rajasthan by way of aid and loan,
separately, for medium Irrigation
schemes during the Third Plan period
for the year ending 31st March, 1964;
-and

(b) the amount actually spent so
far?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No
separate ear-marked loan assistance
is given for medium irrigation
schemes. A lump sum loan assistance
is, however, given to the various
States for financing expenditure on
certain approved development
schemes including medium irrigation
schemes. A sum of Rs. 10,82,81,000
was sanctioneq as loan assistance for
such approved miscellaneous develop-
ment schemes in Rajasthan in 1963-
64, No grant-in-aid has been sanc-
tioned for any medium irrigation
scheme in 1963-64.

(b) Anticipated outlay for 1963-64
on medium irrigation schemes in
Rajasthan as reported by the State
Government in their Annual Plan
Proposals for 1964-65 is of the order
of Rs/. 98.15 lakhs.

Foreign Tours of State Ministers

(Shri Indrajit Gupta:
247, { Shri Yashpal Singh:
| 8hzi Bade: -

Will the Minister Finance be
pleased to state:

(a) whether Chief Ministers or
State Ministers aree free to go
abroad for securing the credit for
development of projects in their res-
Ppective States;

Written Answers BHADRA 19, 1886 (SAKA)

Written Answers 840
(b) if so, whether any rules have
been framed for their guidance; and

(c) whether prior approval of the
Central Government is taken before
finalising the tour programme?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (c). Nor-
mally all credits are negotiateq by
the Central Government. However,
visits by Chief Ministers or by State
Ministers may be agreed to when this

is considered to be nevessary for
finalising the tentative allocations
made for particular projects. All

visits of Chief Ministers have the
approval of the Prime Minister and
have also to be seen by the Central
Government in the Ministry of Fin-
ance from the point of view of the
release of foreign exchange.

Coal Fuel

248. Shri P, K. Deo: Will the
Minister of Planning be pleased to
state:

(a) whether it is a fact that work-
ing Group of the Planning Commis-
sion has advised wuse of coal fuel
instead of bagasse in sugar mills; and

(b) if so, the steps being taken to
encourage the switch-over?

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). A small
Group has been set up to carry out
a techno-economic study on the
utilisation of bagasse, The Group
has not yet finalised its report,

The importance of bagasse ag a
major source of cellulosic raw
material for the further expansion
of paper and newsprint industry aas,
however, been recognised. Facilities
for the procurement of balancing
equipment for switch-over from
bagasse to coal or other alternative
fuels in the Dboilers of sugar-mills
are being providedq when specific
requests are received from the sugar
industry.
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Direct Taxes Administration Enquiry
Committee

249. Shri Prakash Vir Shastri: Will
the Minister of Finance be pleased
to state:

(a) which of the recommendations
of the Direct Taxes Administration
Enquiry Committec were referred to
U.P.S.C. for their advise;

(b) what advice was
U.P.S.C. in each case; and

given by

(c) what action has been taken or’

is being taken by Government in the
matter?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The recom-
mendations of the Direct Taxes Ad-
ministration Enquiry Committee were
not referred to the UP.S.C. for their
advice before they were considered
by Government for acceptance. But
in implementing such of the recom-
mendations which are proposed to be
accepted, the advice of the U.P.S.C.
is obtained wherever such consul-
tation is necessary.

(b) and (c). The UPS.C. agreed
with the views of the Government in
regard to the recommendations which
were accepted.

Kuttiyadi River Valley Scheme

S Shri A. V. Raghavan:
250.4 8hri Pottekkatt:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the details of progress made in
the work on the kuttiyadi Rivecr
Valley scheme; and

(b) the estimated cost of the pro-
ject and the amount spent so far on
the same?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Preli-
minary works were started on the
Project in 1962. The formation of
approach road has been completed.
All works including soling and
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metalling work of the approach road
have been completed. Construction
of all the cross drainage work except
two major bhridges on the approach
road are completed. The construc-
tion work of the deck slab for the
first span of the bridge at 0/6 of
approach road reach one, is being
made for casting slabs over the 2nd
span of the same bridge, Boring
operation at Dam site is almost com-
plete. Investigation of left bank
and right bank canals is in progress.
The design for the water supply
arrangements etc. is over. Investi-
gation of Kakkodi Branch channel is
also in progress. Water spread sur-
vey has been completed. Construc~
tion of one number of F type
quarters, 2 Nos. of E and C type
quarters are almost complete. Level-
ling works of site for some more
quarters are in progress. '

(b) The Kuttiyadi Project is esti-
mated to cost Rs. 4.96 crores. The
total expenditure incurred upto July,
1964 on preliminary works is Rs, 8.30
lakhs,

Goldsmiths

251, Shri Rama Chandra Mallick:
Wit the Minister of Finance be pleased
10 sfate:

(a) the b of gol ith
thrown out of employment through-
out India )due to Golq Control Order;

(b) the nature of job Government
have provided them; and

(c) the total number of suh
goldsmiths provided with jobs till
now?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) It is estimated
that about 2,60,000 goldsmiths had
become unemployed as a result of the
Gold Control Order., Out of them,
about 2.17,000 have applied for certi-
ficates to work as goldsmiths and

" have been able to resume their oc-

cupation,

(b) Employment in Offices, factor-
fes etc., assistance for starting small
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scale industries, distributive business,
settlement in land etc.

(¢) Up to June, 1864, 9251 gold-
smiths were given jobs by Employ-
ment Exchanges and according 10
information receivved from State
Governments so far 31,314 have been
given assistance for starting small
scale industries, distributive business,
settlement in land etc.

Accountant General, Orissa

., J Shri Ramachandra Ulaka:
2% \_ Shri Dhuleshwar Meena:

Will the Minister
pleased to state:

of Finance be

(a) the number of persons of all
categories working under the Ac-
countant General, Orissa at Bhuba-
neshwar (including the Deputy Ac-
countant General, Puri) as on the
31st July. 1964; and

(b) the number of employees from
the said offices who were provided
with industrial residential quarters
till the end of July, 1964?

Finance (Shri
1007.

The Minister of
T. T. Krishnamachari): (a)

(b) It is presumed that informa-
tion is required in respect of the
number of Government servants pro-
vided with Government residential
quarters. 414 employees have been
allotted family accommodation while
mes accor-modation has teen provid-
ed for 214 employees.

Rural Water Supply Schemes in
Orissa

253 [ Shri Ramachandra Ulaka:
"7\ Shri Dhuleshwar Meena:

Wil] the Minister of Health be
pleased to refer to the reply given to
Unstarred Question No 2714 on 30th
April, 1964 and state:

(a) whether the request of the
‘Orissa State Government for an ad-
ditional allotment of Ra. 50 lakhs for

i of additional funds
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the rural water supply programmes
during 1964-65 has since been conai-
dered by the Central Government;

(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

The Minister of Health (Dr. Sushila
Nayar); (a) to (c), The schemes sub-
mitted by the Orissa Government
are under examination. The allotment
to the Orissa
State for implementation of rural
water supply schemes during 1964-
65 will be considered shortly.

M.Ps. Club -cum- Hostel

254, Shri E. Madhusudan Rao: Will
the Minister of Works and Housing
be pleased to state;

(a) whether it is a fact that an
M.Ps. club-cum- hostel is being con-
structed on Rafi Marg, New Delhi.

(b) if so, the progress on construc-
tion: and

(¢) when it will be ready for oc-
cupation?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
Ves,

(b) and (c) The progress of the
hostel is 45 per cent and of the club
80 per cent. The club is expected to
be ready in December, 1964, and all
the flats in the hoste]l by June, 1985.
The number of fla‘s is 144 Tt is
hoped that some nf the flats wi!l he
completed beforc June, 1963.

“Affairs of Shri S~iram Murga Pra<ad
of Nagpur”

f Shri N. C. Sharma:
\ Shri Harl Vishnu Kamath:

Will the Mfhister of Finance be
pleased to state:

2.8.

(a) the progress made In the In-
vestigations into the affairs of Shri
Sriram Durga Prasad ~f Nacpur: and

(b) the result of the inveslign‘tion
if completed?
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The Minister of Finance (Shri T. T.
Krishnamachari); (a) The investiga-
tions are still in progress.

(b) Does not arise.

Farakka Barrage

( Dr. Saradish Roy:

| Dr. Ranen Sen:

| Shrl Dinen Bhattacharya:

| Shri Vishram Prasad:
Shri S. M. Banerjee:

‘ Shri S. C, Samanta:
Shrimati Savitri Nigam:

258.0 Shri M. L. Dwivedi:

Shri P. R, Chakraverti:

| Shrimati Renu Chakravartty:
Shri H. P, Chatterjee:
Shri Indrajit Gupta:
Shri Yashpal Singh:

| Shri P, C. Borooah:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the reasons for the delay in

building Farakka Barrage;

(b) the steps taken to expedite

it; and

(c) when the work is likely to be
finished?

The Minister_ of Irrigation and
Power (Dr. K. L. Rao): (a) to (c).
There is no delay in the progress of
construction of the Farrakka Barrage.
It is scheduled to be completed by
1970. High level periodical reviews
and frequent consultations with the
authorities concerned are held to en-
sure the completion of the project
within time.

Investment by L.I.C.

{ Shri Surendra Pal Singh:
7\ Shri Yashpal Singh:

Will - the Minister of Finance be
pleased to state: ~

. (a) whether it is a fact that the
Life Insurance Corporation in a re-
cent investment policy statement has
shown. preference for the private
sector for future investments as
against any further increasing of its

259.
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funds in the public sector enterprises;
and

(b) if so, what are the reasons put
forward by the Corporation for this
basic change in its investment
policy?

The Minister of Finance (Shri T, T..
Krishnamachari): (a) No, Sir.

(b) Does not arise.

Anti-T.B, Scheme for Delhil

Shri Surendra Pal Singh:
Shri Rameshwar Tantia:
Shri Bishanchander Seth:.
shr. B P Yadava:
Shri Dhaon:
| Shri P. R. Chakraverti:
L Suri P. C. Borooah:

Will the Minister of
pleased to state:

260.

Health be:

(a) whether it is a fact that a com-
prehensive anti-TB Scheme has been
drawn up for the Union Territory of
Delhi; and

(b) if so, what are the main fea-
tures of this scheme?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The
scheme are:

(i) To treat 40-45,000 TB patients
in Delhi area in their homes
free of cost. -

muain features of the

(ii) To arrange for registration/
notification of all T.B. cases
by administrative instruction
through hospitals, dispensar-
ies and clinics run by the
various Government  and’
Quasi-Government  organisa-
tions/voluntary bodies. The
medical practitioners are
also expected to co-operate
voluntarily in the notifica-
tion.

(iii) To provide hospital beds for

emergencies, for those need-

ing safe surgery, for desti-
tutes and for problem cases;



847

(iv) To coordinate anti-TB activity
in respect of case-finding and

treatment organisation
through  hospitals, clinics,
dispensaries run by various
Government and private
agencies in  respect of TB

control; and

the public in
and control of

(v) To educate
prevention
Tuberculosis.

Ban on Repairs to Government
Buildings

Shri Mohan Swarup:
| Shri D, D. Mantri:

*21 ! Shri S. C. Samanta:
Shri M. L, Dwivedi:
Shrimati Savitrl Nigam:

Will the Minister of Works
Housing be pleased to state:

(a) whether Government had im-
posed a ban on whitewashing, re-
painting and minor repairs to public
buildings;

(b) if so, the amount saved by
Government by this austerity mea-
sure during the last year; and

(¢) whether Government propose
to lift the ban and if so, when?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna); (a)
Yes. A ban was imposed soon after
the declaration of Emergency.

(by About Rs 70 lakhs during the
vear 1963-64, on the buildings under

and

the control of the Central Public
Works Department.

(¢c) The Dban has already heen
lifted,

Sterilisation Campaign in Delhi

( Shri B. P. Yadava:
| Shri Dhaon:

Shri Bishanchander Seth:
L Shri Rameshwar Tantia:

Will the Minister of Health be

pleased to state:

(a) whether Government jropose
to introduce an intensive sterilisation
campaign in the Capital;
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(b) if so, what are the main fea-
tures of the new campaign and

(c) when it is likely to be introduc-
ed?

The Minister of Health (Dr. Sushila
Nayar): (a) and (c). The intensive
sterilisation campaign is already in
operation in the capital.

(b) There is one sterilisation unit
each in 13 Institutions in the Capital.
The following assistance has been
offered to these institutions:

(i) Payment of Rs. 100 per day
as honorarium to private
surgeons for doing a minimum
of 10 vasectomy operations
per day in a sterilisation
camp.

(ii) Payment of Rs. 100 per day
as honorarium to surgeons
for doing a minimum of 5
salpingectomy operations per
day. The period for which
Rs. 100 is given may extend
to more than one day.

(iii) Special casual leave of not
exceeding 6 working days to
Central Government em-
ployees only (both industrial
and non-industrial) under
going sterilisation operation.

(iv) A cash grant of Rs. 30 is
paid by the Municipal Corpo-
ration of Delhi to males and
females for undergoing
sterilisation operation.

Gastro-Enteritis

( Shri Nambiar:
Shri Laxmi Dass:
Shri P. Kunhan:
Shri M. N, Swamy:
Dr. Saradish Roy:
{ Shri Imbichibava:
| Shrimati Savitri Nigam:
| Shri M. L. Dwivedl:
Shri 8, C. Samanta:
Shri Vishwa Nath Pandey:
~Slll'l Onkar Lal Berwa:
Will the Minister of Health be
pleased to state:
(a) whether the Gastro-enteritis
had taken the form of an epidemic in
certain parts of the country;
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(b) whether it hag become an annu-
‘a] feature;
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(¢) the total casualty since January
thig year as a result of this disease;

-angd
(d) the steps taken to prevent it?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) No.

(¢) The number of deaths reported
in the States of Delhi. Uttar Pradesh,
Manipur, Maharashtra, ‘Rajasthan,
Andhra Pradesh, Madhya Pradesh and
"Tripura from January tn August, 1864
is 954 approximately. Jnformation is
still awaited from other States. A
statement furnishing thc requisite in-
formation for the coun‘ry as a whole
will be laid on the tible of the Sabha
as soon as the information from the
remaining States is received.

(d) Preventive measurcs taken by
the States include early notification,
anti-cholera inoculationy, early treat-
ment and segregation of cases. Im-
provement of sanitation, disinfection
of excreta, anti-fly measwres, proper
disposa] of refusc ctc. were adopted
to some extent in areas where Gastro.
enteritis occured. In addition, cholo-
rination of drinking water. stocking
of sufficient quantity of anti-cholera
vaccine, disinfectanty and sulphagua-
nidine, promulgation of Epidemic Di-
seases Act and special anti-epidemic
measures were also undertaken.

Holiday Home for Lady Doctorg

( Shri Rameshwar Tantia:

| Shri Bishanchander Seth:
“ Shri B. P. Yadava:

| Shri Dhaon:

Will the Minister of Health be pilcas-
ed to state:

284

(a2) whether Government propose to
set up a Holiday Home for lady doc-
tors and nurses at Simla:

(b) it so, when this Home is likely
to be started;
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(c) what will be the total expen-
diture involved; and

(d) what other facilities will be
provided there?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The Holiday Home is likely to
be started shortly.

(¢) Abnut Rs, 63,000/- non-recurr-
ing and Rs. 7,500/ recurring,

(d) The Home will provide simple
residential and boarding facilities.
Indoor games and recrcation facilities
will also be provided.

Drugs Act
{ Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Bishanchander Seth:
265..! Shri B. P. Yadava:
Shri Dhaon:
l Shri P, C, Borooah:
| Maharajkumar Vijaya
| Ananda:

Will the Minister of
pleased to state:

Health be

(a) whether it is a fact that the
West Bengal Government have request-
ed the Central Government to make
certain amendments in the existing
Drug Act;

(b) it so, the reaction of the Union
Government thereto;

(¢) whether it ig also a fact that
the West Bengal Government had
appointed a Drug Inquiry Commission;
and

(d) if so, whether the suggestions
made by the Commission have been
forwarded to the Central Govern-
ment?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) Does not arise.
(c) Yes.

(d) A copv of the report has been
received from the West Bengal Go-
vernment.
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Upper Krishna Project

Shri Himatsingka: ¢
{ Shri Rameshwar Tantia:
Shri Bishanchander Seth:
Shri B, P, Yadava:

| Shri Dbaon:

Will the Mini of Planning be
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flowering shrubs and Pools of water.
Some short term measures have al-
ready been taken which include filling
of the area, provision of footpaths
and the installation of g railing round
the Samadhi. Ag regards the final
plan, it is likely to take some time.

pleased to state:

(a) whether it is a fact that the
Planning Commission has approved of
the Upper Krishna Project;

(b) the total amount the Commis-
sion has provided for the current
year; and

(c) the total estimated cast on the
entire project

The Minister of Planning (Shri B.
R. Bhagat): (a) Yes, Sir.

(b) The Mysore State Budget pro-
vides for an outlay of Rs. 50 lakhs
for 1964-65.

(c) The estimated cost of the pro-
ject is Rs. 5820 lakhs

‘Shanti Ghat’, Dethi

[ Shri Rameshwar Tantia:

| Shri Bishanchander Seth:
Shri B. P. Yadava:

261. { Shri Dhaon:

| Shri Vishram Prasad:
Shri R. G. Dubey:
Shri D, J. Nalk:

 Shrimati Renuks Barkataki:

Will the Minister of Works and
Housing be pleased to state:

(a) whether it ig a fact that 1he
Central Government have decided to
re-develop and beautify 8hanti Ghat,
the spot where Shri Jawaharlal Nehru
was cremated; and

(b) if so. the broad outlines there-
of?

The Minister of Worky and Housing
(Shri Mehr Chand Khaana): (a) Yes.

(b) It is proposed to develop Shanti
Vana into a deer park with trees,

1007 (Ai) LSD—3.

Conference of Techaical Experts Held
in Paris

( Shri Ramcshwar Tantia:
| Shri Onkar Lal Berwa:
| Shri B. P, Yudava:
268. { Shri Dhaon:
(Shﬂ Bishanchander Seth;
Shri Himatsingka:

Will the Minister of Planning be
pleased to state:

(a) whether eny represengative
from the Planning Commission atten-
ded the Conference of Technical Ex-
perts held in June, 1964 in Parig on
administrative aspects of the National
Development Planning; and

(b) ¥ so, the
the Conference”

recommendations of

The Minister of Planning (Shri B.
R. Bhagat): (a) Yes.

(b) The draft report of the confe-
rence is being finalised in the United
Nations.

Overtime Allowance

8hri A. K, Gopalan:
280. { Shri Imbiohibava:
Shri Nambiar:

Will the Minister of Finance be
pleased to state: .

(a) whether Government have taken
any decision regarding the holidays
and overtime allowances of sepoys of
the Customs House, Preventive De-
partment, Cochin; and

(b) if so, the nature thereof?

The Minister of Finance (Shri T.
T. Krishnamachari): (a) and (b). The
Sepoys of the Preventive Department
of the various Custom Houses, inclu-
ding those of the Cochin Custom
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House, are eligible for the grant of
overtime allowance at specified rates
for performing duties on Sundays,
holidays and outside office hours. The
question of revision of these rates is
under consideration.

Reserve Bank of India Loans to Co-
operatives

Shri Laxmi Dass:
Shri P. Kunhan:
270, { Dr. Saradish Roy:
Shri Nambiar:
J Shri Imbichibava

Wil) the Minister of Finance bc
pleased to state the tota] amount of
outstanding loans granted by the Re-
serve Bank of India to Cooperatives
by the end of the years 1952-53 and
1962-637

The Minister of Finance (Shri T.
T. Krishnamachari): The total amounts
of the loans granted to the State co-
operative banks and outstanding at
the end of June 1953 and June 1983
were ag follows:

(In Rs. lakhs)

679.62
14019.69

June 1953
June 1963

Monopolies Commission

Shri Vishram Prasad:
Shrimati Savitri Nigam:

271. 2 Shri S. M. Banerjee:

Shri Ramachandra Ulaka:
L Shri Dhuleshwar Meena:

Will the Minister of Finance be
pleased to state:

(a) whether the Monopolie: Com-
mission appointeq recently has :tarted
its work;

(b) if go, the progress made so far;
and

(¢) if the reply to part (a) above
be in the negative the reasons there-
for?

The Minister of Finance (Shri T.
T. Krishnamachari): (a) Yes Sir.

(b) Monopolieg Commission set up
under the Commission of Inquiry Act
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1952 is not expected to submit perio-
dica] progress reports to Government.
Only a fina] report is expected of the
Commission. A copy of the Press
Note dated 28th August, 1984 released
by the Commission on its working is,
however, laid on the table of the
House. [Placed in Library. See No
LT-3061/64].

(c) Does not arise.
Under-Staffed Hospitals

Shri Vishram Prasad:
{ Shrimati Savitri Nigam:
272. { Shri M. L. Dwivedi:
ﬁ Shri S. C, Samanta:
| Shri Prakash Vir Shastri:
| Shri D. D. Mantri:

Will the Minister of.
pleased to state:

Health be

(a) whether it is a fact that the
State Governments and the Union
Territories submitted reports to the
Central Government to the effect that
many hospitals in the country are
under-staffed and are run by unquali-
fied doctors; )

(b) if so the number of hospitals
which are without Graduate Doctors;
and

(c¢) what steps have been taken in
the matter?

The Minister of Health (Dr. Sushila
Nayar): (a) It is true that many hos-
pitals are under-staffed but they are
not run by unqualified doctors,

(b) There are hospitais manned by
licentiate doctors, but latest figures
are not available. They will be col-
lected and laig on the table of the
Sabha.

(c) More doctors are being traincd.
With the increased output of graduate
doctors and the provision of suitable
facilities and emoluments for doctors
it is expected that the shortage will
tend to disappear.
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Sea Erosion

273 J/ Shri Jashvant Metha:
* \ Shri Vishram Prasad:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 259 on
the 28th November, 1963 und state:

(a) whether the American Expert,
Mr. George Watts has suggesied that
exhaustive data for the entire shore-
line of 350 miles would have to be
collected before a permanent svlution
can be found to check erosion of the
sea-shores; and

(b) ¥ s0, whether Government have
taken any action on the suggestion”

The Minister of [rrigation and
Power (Dr. K. L. Rao): (a) Mr.
George Watts has recommended a long
range data collection programme along
the coast line of Kerala for a mini-
mum period of 3 ycars for the purpose
of planning permanent protective
works where required. In the in-
terim period, measures are  being
taken to protect severely eroded areas.

(b) The Government of Kerala
have commenced collecting the data.
A scheme for this comprehensive pro-
gramme estimated to cost Rs. 39.08
lakhs has been recommended for ap-
proval to the Planning Commission.
The Centra] Water & Power Research
Station. Poona., has been entrusted
with the co-ordination of data collec-
tion. The data is being collected with
the help of Kerala State Enginecers
and other agencies like Indian Oceano-
graphic Unit, the IM.D.. etc.

Multipurpose Projects in States

r Shri P. Venkatasubbaiah:
| Shri Vishram Prasad:
24 Shri R. S. Pandey:
ﬂ Shri D. D. Mantri:
| Shri M. N. Swamy:

W1l the Minister of Irrigation and
Power be pleared to state:

(a) whether Government have
under consideration a proposal to
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select one irrigation or multi-pur-
pose¢ project in each State as a
national project; and

(b) whether any decision has been
taken in the matter so far?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
Proposals are under consideration to
give loan assistance on special terms
for some selected irrigation and
multipurpose projects, which would,
on completion, contribute the bhulk
(nearly 50%) of the benefits from
srhemes continuing into Fourth Plan.

Enquiry by Income-tax Authorities

275. Shri Hart Vishnu Kamath:
Will the Minister of Finance be
pleased to refer to the reply given
to Starred Question No. 169 on the
4th June, 1864 regarding the enquirv
by Income-tax Authorities into the
matter of dishonoured cheque {for
over rupees one lakh given by a per-
son in Calcutta and state:

(a) whether penalty proceedings
for concealment of income have heen
concluded; and

(b) if so, the result thercof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
penalty proceedings are still pending.
A show-cuuse notice has been iss.ied
to the assessee and his reply s
awaited.

Mental Hospital, Delhi

276. Shri Hari Vishnu Kamath: Wiil
the Minister of Health be pleased to
refer to the reply given to Starred
Question No. 1268 on the 30th April,
1964 regarding Mental Hospital, Delhi
and state:

(a) whether the incorrectness of
the allegationg was established after
due inquiry;

(b) if so, who conductedq the in-
quiry and how; and

(c) if the allegationg be incorrect,
what the truth is regarding the ad-
mission of the patient, his treatment,
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death and failure to intimate to the
near relations about the same?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The inquiry was conducted by
the Sub-Divisional Magistrate, Shah-
dara, Delhi, personally,

(c) The facts of the case as elicited
by the Magistrate are given below
in the Statement laid cn the Table of
the House. [Placed in library. See No.
LT-3062/64].

Cancer Drug from Bamboo Grass

271. Shrimati Savitri Nigam: Wil
th Minister of Health be pleased to
state:

(a) whether Government are aware
that a cancer drug from bamboo
grass extract hag been found very
effective as stated by Dr. Mitsunobu
Ohoshima, President of Japanese
Association of Cancer Therapy; and

(b) Government's reaction thereto?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). It has been
reported that Dr. Muilsuhiko Kuroki
of the National Saitama Sanatorium,
Japan, has been carrying on animal
experiments with the component of
bamboo grass extract for the past
five years and it was recently found
that there might be some possibility
of anti-cancer substance in it. The
said substance has been named ‘Bam-
folin’. It is stated that ‘Bamfolin’
has not yet been admitted as an
approved medicine for the cure of
cancer under the Pharmaceutical
Affairs Law. The Government of
India are watching further deve'op-
ments in this respect.

Drinking Water Supply for Madras
City

8 [ Shri Sezhiyan:
" \_ Shri Dharmalingam:

Will the Minister of Health be
pleased to state:

(a) whether Government have fina-
liscd any scheme to augment the

k1]
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drinking water
City; and

supply for Madras

(b) if so, the details thereof?

The Minister of Health (Dr, Sushila
Nayar): (a) and (b). A scheme to
bring water from Cauvery river to
augment the drinking water supply
for Madrag City at a cost of Rs. 1713
crores is under examination by the
State Government.

Delhi Cloth Mills

{ Shri Yashpal Singh:
219. { Shri Indrajit Gupta:
|_ Shri Kapur Singh:

Will "the Minister of Health be
pleased to state:

(a) whether any sale deed with the
Delhi Cloth Millg for the land given
to them by the former Improvement
Trust in 1942 has been executed;

(b) whether the land required by
the D.D.T. factory has been acquired
from the Mills; and

(c) what action is contemplated
against the Officers who were res-
ponsible for this state of affairs?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The Government propose to
get the land measuring 5135 acres
for the D.D.T. Factory from the Delhi
Cloth & General Millg through the
Delhi Development Authority 23 °r-
cising its right of pre-emption under
the terms of Sale Deed.

(c) Doeg not arise.

Delhi Development Aathority

{ Shri Yashpal Singh:
280. { Shri Indrajit Gupta:
! | Shri Kapur Simgh:

Will the Minister of
pleased to state:

Health be

(a) the names of the Members of
the Delhi Development Authority
since its inception;
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(b) whether any land hag been

given to them or the organisations
with which they are or were con-
nected; and

(¢) what are the safeguards against
the misuse of authority by these
members?

The Minister of Health (Dr. Sushila
Nayar): (a) A statement containing
the required information is laid on
the Table of the House. |Placed in
Library., See No. LT-3063/64].

(b) No land has been allotted by
the Delhi Development Authority to
any of its members. No definite infor-
mation is available regarding the or-
ganisations to which these members
are or were attached.

(c) All non-official members of the
Authority are required to furnish a
certificate under the provisions of the
Delhi Development Act, 1887, that
they have no interest directly or
indirectly in the business of develop-
ment of land.

Two-Roomed Quarters for Class IV
Staft

{ Shri P. C. Borooah:
7 Shri Balmiki:

Will the Minister of Works and
Housing be pleased to state:

(a) whether two-roomed quarters
are to be built for Class IV employees
in Delhi;

(b) if so, where and how many;

(c) whether the existing one-
roomed quarters are proposed to be
converted into two-roomed ones; and

281,

(d) it so, the details of the scheme?

The Minister o Works and Housing
(Shri Mehr Chand Khannma): (a) Yes.

(b) 432 quarters have already been
constructed and allotted at Panchkuin
Road. Another 288 are under con-
struction in the same area and are
expected to be completed and made
available for allotment in lots by the
end of the current year.
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(¢) No.
(d) Does not arise.

Loan given by U.S. Export-lmport
Bank

{ Shri P. R. Chakraverti:
| Shri P. C. Borooah:
Shri Rameshwar Tantia:

282 < ‘Shri Bishanchander Seth:
Shri B. P, Yadava:
Shri Dhaen:

Will the Minister of Fimance be

pleased to state:

(a) whether the US. Government
have authorised a credit of $26 mil-
lion (Rs. 11.8 crores) to the Govern-
ment of India, to be given by the
U.S. Export-Import Bank;

(b) if so, the terms of the loan;
and

(c) what specific commodities/
goods are proposed to be imported
under this credit?

The Minister of Flnance (Shri T. T.
Krishnamacharl) : (a) to (c). The
U.S. Export-Import Bank has autho-
rised a loan of $25 million (Rs. 11.9
crores) on 21st August, 1964 {n favour
of Government of India. The loan
is repayable in 24 approximately
equal successive semi-annual Instal-
ments commencing from 1st June,
1967. The rate of interest is 5-1/2
per cent per annum. Both the repay-
ment of principal and payment of
i:terest will be in U.S. dollars.

The loan is available for financing
the acquisition in the United Statcs
of America and exportation to Inia
of capita] equipment, initial spare
parts and related services required
in connection with the programme of
economic development in both the
Public and Private Sectors in India.

daw ¥ fed R w1 qoit
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Cigarette Advertisements

Shri Vidya Charan Shukla:
[Shrlmati Savitri Nigam:

g5, | Shri M. L. Dwivedi:

’ Shri S. C. Samanta:

IShrl J. P. Jyoilshi:

Shri Himatsingka:

Will the Minister of Health be

pleased to state:

(a) whether Government’s atten-
tion has been drawn to the order of
the United States Government that
by next year all cigarette packets
must contain a warning that “cigarettee
smoking is dangerous and may cause
death from cancer”; and

(b) if so, whether any considera-
tion is being given by the Government
on this subject taking similar safe-
guards for the health of the Indian
citizens?

The Minister of Health (Dr. Sushila
Nayar): (a) The Government's atten-
tion has been drawn to the news
item which appeared in Hindustan
Times, New Delhi dated the 25th June,
1964 that the United States Federal
Trade Conrmission hasissued a ‘rule
requiring that by next year all ciga-
rette packets must contain a warning
that “cigarette smoking is dangerous
and may cause death from cancer and
other diseases.” The Government of
India have, however, been informed
that the Government of United States
has not as vet put into effect the
requirement that cigarette packages
carry a warning of harmtful effects of
smoking. .

\
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(b) A statement showing the action
taken so far is laid on the Table.
[Placed in Library. See No. L--3064/
64].

Najafgarh Drain

286, Shri A. N. Vidyalamkar: Will
the Minister of Irrigation snd Power
be pleased to state:

(a) whether it is a fact that the
estimates of the Najafgarh drain had
been repeatedly revised, and the cons-

. truction of the drain is being delayed;

(b) whether it is also a fact that
cases of bad construction had been
reported, and lot of wastage of money
and material has taken place;

(¢) if so, what action has been taken
by Government in the matter; and

(d) when the work will be comp-

leted?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) The original
estimate has been revised only once
and the revised estimate is at present
under examination. This has in no way
affected the progress of work on the
Najafgarh drain.

(b) No such
received,

(¢) Does not arise.

(d) Earthwork excavation is ex-
pected to be completed in about &
month’s time after the water in the
drain goes down. The work on the
following bridges is in progress and
they are expected to be completed by
the dates mentioned against them:—

(i) Vijay Nagar (Foot bridge)—
10/64.

(ii) Fifle
12/64.

(iii) Rohtak Road—Abutments are
completed—work of prestres-
sed decking will be completed
by the end of 3/65

(iv) Roop Nagar—(Foot bridge)—
Sub-structure is complete—
super-structure by end of
3/63.

reports have been

Range (Foot bridge)—
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The works on G.T. Road bridge and

foot bridge at Ashram are yet to be
taken up.

Export oy Gold Articleg

Shri Bade:

Shri Yashpal Singh:
Shri Onkar Lal Berwa:
Shri E. Madhusudan Rao:

Will the Minister of Finance be
pleased to state:

287,

(a) the money value of ‘jewellery

and other articles of gold above 14

carat exported to foreign countries

since the promulgation of Gold Control
Order;

(b) whether after the expiry of the
date fixed for the export of jewellery
and gold, permission is being given
to dealers to export the same; and

(c) if so, the reasong therefor?

The Minister of Finance (Shri T, T.

Krishnamachari): (a) Rs. 202 lakhs
up to 31st July, 1964.
(b) and (c). Export of jewellery

falls under the following categories:--

(i) where gold is imported for
manufacture of jewellery un-
der Customs ‘“bond” and/o-
drawback Scheme;

(li) where jewellery is made from
internal stocks of gold and
exported under the “Export
Promotion Scheme”; and

(ili) where jewellery/articles con-
taining not more than 40 per
cent by value of gold had been
manufactured in purity ex-
ceeding 14 carat prior to
10-1-1863 and are proposed to
be exported.

The question of expiry of date does
not arise for (i) and (il) above be-
cause such export has been allowed
indefinitely. In regard to (iii), the
last date has been extended to 31st
December, 1964. This concession has
been given to facllitate disposal of
pre-control stocks.
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Retired Employees occupying Govern-
ment Quarters

288. Dr L. M. Singhvl: Will the
Minister of Works ang Housing be
pleased to state:

(a) for how many months a Gov-
ernment employee can stay in a Gov-
ernment quarter after his retirement;

(b) the number of Government em-
ployees in New Delhi who are stay-
ing in Government Quarters for more
than a year after their retirement;
and

(c) the action Government propose
to take against them?

The Minister of Works and Housing
(Shri Mehr Chiand Khanna): (a) For
a period of two months. In case the
officer is granted leave preparatory to
retirement or refused leave granted
under F.R. 86 he is entitled to retain
the Government accommodation in his
occupation for the full period of leave,
on full average pay, subject to a
maximum of four months inclusive of
the period permissible in the case of
retirement.

(b) and (c). Four allottees are re-
taining their residences for more than
a year after their retirement. They
have flled cases in Courts of Law.
Eviction proceedings initiated against
them have therefore been kept in
abeyance pending the decision of the
Court.

Poultry Farms in Government
Quarters

289. Shrl Yashpal Singh: Will the
Minister of Works and Housing be
pleased to state:

(a) whether it is a fact that Gov-
ernment employees-living in Govern-
ment colonies in New Delhi have
started poultry farms in their court-
yards and lawns which has created
a nuisance for the neighbours; and

(b) if so, the action Government
propose to take to check this malprac-
tice? -

/

/
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The Minister of Workg and Hous-
ing (8hri Mehr Chang Khanna): (a)
Government do not object to the
allottees of Government residences
keeping “Poultry” in the resid

THEY AT KT FY G qra & Jeandy
¥ w0, £§ Y. a7 faare fegr o
w % f& v ¥w Qgfe @

allotted to them. The concerned offi-
cers are however expected to obtain
permission from the concerned autho-
rities like the local bodies etc.

Gover: t does not jder that
keeping of Poultry creates nuisance.

(b) In view of the position explain-
ed under (a) above, Government do
not propose to take any action in the
matter.
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Bhakra Dam

293. Shri Daljit Singh: Will the
Minister of Irrigation and Power be
pleased to state:
regarding
power

(a) the progress made
the completion of the right
house of Bhakra Dam; and

(b) the nature of the aid given by
US.SR. so far?

The Minister of Irrigation and Power
(Dr. K L. Rao): (a) In the power-
house structure, 63,892 Cyds. of con-
crete had been placed to end of 28th
August, 1964 against the estimated
quantity of 78,000 Cyds. The work on
the Machine Hall walls and crane
beams in the scrvice bay etc. is in
progress and ig likely to be completed
within a month. About 80 per cent of
the work of installation of the five
penstocks has been completed. The
progress of electrical and mechanical
works is alsp satisfactory.

(b) The technical assistance and
supply of equipment for the Bhakra
Right Bank-Power house is covered
by 112.5 million Roubles Credit Agree-
ment of February, 1861. Apart from
the supply of ecquiprmoent technical
assistance is also being provided by
the suppliers in the erection. adjust-
ment and commissioning of the equip-
ment. Furthermore, the suppliers
have undertaken to' train Indian per-
sonnel at the hydro-power stations
and other enterprises of the U.S.S.R.

Housing Schemes in Punjab

2904. Shri Daljit Singh: Will the
Minister of Works and Housing be
pleased to state:

(a) the amount allotted to Punjab
in 1963-64 and 1964-65 so far for im-
plementing the Low Income Group,
the middle Income Group and Subei-
dized Industrial Housing Schemes;
and
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(b) the progress achieved under the
above schemes during the same pe-
¢iod?

The Minister of Works and Hous-
ing (Shrj Mehr Chand Khanna):
(a) and (b). A statement is laid on
the Table of the House. ({Placed in
library. See No. LT-3085/64].

Increased Salary for Madras Govern-
ment Employees

{ Shri A. V. Raghavan:

Shri Umanath:
298, 1snm Seshiyan:
LShri R. S, Pandey:
Will the Minister of Finance be
pleased to state:
(a) whether the Government of

Madras have approached the Central
Goverrunent for financial  assistance
{n provide incrcased salary to the
‘State Government employeeg so as to
‘make them on par with Central Gov-
ernment employees working in the
State of Madras;

(b) if so, whether any decision has
been taken in the matter; and

(¢) whether any other States have
made similar representations to the
Central Government?

The Minister of Finance (Shri T. T.
Krisbnamachari): (a) Yes, The Gov-

ernment of Madras have asked for
financial assistance for granting to
their employees a similar order of

increase of dearness allowance as has
been sanctioned by the Government
of India to their employecs.

(b) No.

(¢c) Yes. They are Andhra Pra-
desh, Gujarat, Kerala, Madhya Pra-
desh, Maharashtra. Orissa and Rajas-
than.
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Third Plan

297. Shri P. C. Borooah: Wil] the
Minister of Planning be pleased to
state:

(a) whether it is a fact that per-
formance in a number of sectors of
economy during the Third Plan is
likely to be much lower than cven
that envisaged in the mid-term ap-
praisal of the Plan; and

(b) if so, in which main sectors it
would fall considerably short ang to
what extent in each case?

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). It is
too early to indicate at this stage the
sectors in which performance js
likely to exceed or fall short of the
estimates given in the Mid-Term Ap-
praisal.
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Prime Minister'’s Residence

Shri J. B. 5. Rist:
299. { Shri P. C. Borooah:
{_ Shri Bagni:

Will the Minister of Works and
Housing be pleased to state:

(a) whether any final decislon has
been taken about the residence of
the Prime Minister;

(b) whether it is proposed to com-
bine No. 1 Motilal Nehru Place where
the Prime Minister lives at present
with the neighbouring house at 10
Janpath; and

(¢) if so, the likely expenditure in-
volved in making the necessary
alterations?

The Minister of Works and Housing
(Shri Mehr Chand Kbanna): (a) Yes.

(b) The Prime Minister will conti-
nue to reside at No. 1, Motilal Nehru
Place which he wag occupying in his
capacity as Minister without Port-
folio. For his official work and enter-
tainment of official guests, Bungalow
No. 10, Janpath which is adjacent to
No. 1, Motilal Nehru Place has been
placed at his disposal.

(¢) The work ig still in progress,
It will take another month or so to
complete it when the expenditure
would be known. It may, however,
be added that it is being kept to the
barest minimum.
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Jhuggi-Jhonpri Removal Seheme in
Delhi

300, / Shri Rishang Kelshing:
* '\ Shri P. C, Boroeah:

Will the Minister of Works and
Housing be pleased to state:

(a) whether it is a fact that n:ost
of the displaced persong under the
Jhuggi-Jhonpri Removal Scheme who-
had been allotted housing plots in
Delhi have unathorisedly sold out
their plots;

(b) it so, whether Delhi Adminis-
tration have approached the Union
Government to make such unauthoris-
ed transfer a penal oftence; and

(c) Government'g

reaction to this:
demand?

The Minister of Works and Housing
(Shrl Mehr Chand Khanna): (a) Out
of 3,565 plots of 80 sq yards allotted,
about 260 persons are suspected to
have transferred possession of the
plots allotted to them under the Jhug-
gis and Jhonpris Removal Scheme,

(b) In all the cases, the Delhi Mu-
nicipal Corporation have served show
cause notices on the allottees of the
plots. Allotments in 169 cases have
even been cancelled. Notices under
the Public Premises (Eviction of Un-
authorised Occupants) Act have also
been issued in 134 cases.

(¢) Does not arise.
Fly Nuisance
301. Shri Chandak: Will the Minis-
ter of Health be pleased to state:

(a) the measures taken to eradicate
the fly nuisance now pestering Delhi
residents; .

(b) whether Government propose
aerial spraying to exterminate flies;
and

(c) it not, the reasons therefor?

The Minister of Health (Dr, Sushila
Nayar): (a) The various steps taken
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‘by the Municipal Corporation of Delhi,
the New Delhi Municipal Committec
ang the Central Health Fducation
Bureau to eradicate flv nuisance are
given in the statement laid on the
the Table of the House. [See No. LT-
3066/64].

(b) There is no proposal to have
aerial spraying of the insecticides all
over Delhi. However, spraying of
dustbins and refuse enclosures with
DD.T. and Gamamaxine is regularly
done to prevent fly breeding

(c) Aerial spraying is not desirable
as insecticides may not veach the
pluces of breeding. Moreover, spray-
ing alone is not very effective against
fly nuisance,

Medicinal Plants Committee

f Shri Krishnapal Singh:
*\_ Shri Sham Lal Saraf:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that the
Medicinal Plants and Garden Commi-
tiee of Gujarat State has discovered
that medicineg prepered from ‘Arjun’
trees can cure heart diseases; and —

302

(b) whether the therapeutic value
of this medicine has been tested and
it so, with what result?

The Minister of Health (Dr. Sushila
‘Nayar): (a) No.

(b) Formulations derived from the
bark of Arjun trees are in extensive
use in Ayurvedic practice. Conside-
rable scientific work iz being carried
out in g number of laboratories s~
woecially the schoo] of Tropical Medi-
cine at Calcutta. It is one of the
drugs which hag been included for
thorough study in the composite
Drugs Research Scheme of the Min-
istry of Health.

Life Insurance Corporation

( Shri N Sreekantan Nair:
308 ' Shri Bade:
. Shri Yashpal Singh:
Shri Umanath:
Wwill the Minister of Fimance be
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pleased to state:

(a) the ratio between the officers
and other employees in the Life Insu-
rance Corporation;

(b) whether it is a fact that large
scale mechanisation of the office work
in the Life Insurance Corporation, re-
sulting in” large-scale reduction of the
employees, is being initiated; and

(¢) the everall foreign exchange
involveq in the scheme?
The Minister of Finance (Shri T.

T. Krishnamachart): (a) The ratio of
class I officers to other employees in
India a8 on the 31st March, 1964 was
approximately 6 :100.

(b) The Corporation has decided to
install two electronic computers at
Bombay and Calcutta. The installa-
tion of these computers will not resuit
in any reduction of staff.

(¢) No expenditure in foreign ax-
change is involved, so far as the Life
Insurance Corporation i1s concerned,
as the payment for the computers is
to be made in India in rupves.

Seisure of Gold at Moradabad

304. Shri Vishwa Nath Pandey:
Will the Minister of Finance be pleas-
ed to state:

(a) whether it is a fact that over
four hundred tolas of pure gold bars
and twenty-two carat ornaments
worth about several thousand rupees
were seized on the lst July. 1964 by
a Central excise party from shops of
two local bullion merchants at
Moradabad (U.P.); and

(b) if s0. the details thereof and the
action is being taken for Departmental
matter?

The Minister of Finance (Shri T.
T. Krishnamacharl): (a) and (b).
There was no seizure of pure gold
bars from any bullion merchant of
Moradabad on the lst July, 1964.
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2866 grammes and 238 grammes of
ornaments allegeq to be containing
gold of over 14 carat purity were,
however, seized from two dealers of
that place on that date. Necessary
action is being taken for Deparemental
adjudication of the cases.

Loang to Goldsmiths in U.P,

305. Shri Vishwa Nath Pandey: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that the
Government of Uttar Pradesh have
asked the Centre for a loan to enable
goldsmiths to start small scale indus-
tries; and

(b) if so Government's rcaction
thereto?
The Minister of Finance (Shri T.

T. Krishnamachari): (a) and (b). In
response to the Government of India’s
letter asking for estimates of funds
required for rehabilitation of gold-
smiths, the Government of Uttar Pra-
desh intimated their immediate re-
quirements as rupeeg twenty lakhs
for the purpose of sanction of loans
to goldsmiths for settlement in indus-
try and for other productive purposes.
This amount was sanctioned.
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Assistance for Agricultural Purposes
( Shri Ramachandra Ulaka:
307. { Shri Dhuleshwar Meena:
| Shri Rameshwar Tantia:

Will the Minister of Planming be
pleased to refer to the reply given to
Starred Question No, 1255 on the
30th April, 1964 and state:

(a) whether Government have
since considered the suggestions made
by the Planning Commission’s Panel
on Agriculture that the assistance
given in the States by the Centre
for Agricultural purposes should be
disbursed strictly on the basis of
their performances; and

(b) if so, the nature of the decision
taken?

The Minister of Planning
B. R. Bhagat): (a) and (b).
matter is under consideration.

(Shri
The

M.B.B.S. Course

308, Shri Rishang Keishing: Wiil
the Minister of Health be pleased to
state:

(a) the total number of applications
received from the Union Territorics
foy study of pre-medical and M.B.B.S.
courses for the current academic
year;

(b) the State-wise number of seats
allotted for the two courses; and

(¢) whether Government comsider
the seats so allotted as adequate to
meet the requirements of the Union
Territories?

The Minister of Health (Dr. Sushila
Nayar): (a) 410 applications were
received from the Union Territories
(Other than Delhi, Pondicherry, Goa,
Damen and Diu), for Pre-medical and
M.B.BS. Courses.

(b) The Territory-wise number of
seats allotted for the academic year
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1964-65 for the two courses is given
below:

Name of the Seats allotted
Union Territory for
Premedical M.B.B.S.
Himachal Pradesh 2 31
Manipur 25 1
Tripura 17 7
NEFA 3 2
Andaman and
Nicobar Islands 2 1
Laccadive. Mincoy
and Amindivi 4 —
Total 53 52
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Major Projects

310. Shri Gokulananda Mobanty:
Will the Minister of Planning be
pleased to state:

(a) the number of major projects
in different States which started
work in the First Plan period but
have not vet been completed;
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(b) the stipulated date for comple-
tion of those projects; and

(c) the primary and the present
enhanced estimates of the projects?

The Minister of Planning (Shri
B. R. Bhagat): (a) to (c). A state-
ment is placeq on the Table of the
Hous:. [Placed in library. See No.
L. T-3067'64].

Mustard Oil

311, Shri J. N. Hazarika: Will the
Minister of Health be pleased to
state:

(a) whether a Nutrition expert of
the All India Institute of Hygiene and
Public Health, Calcutta, (held recent-
ly that use of mustard oil as cooking
medium is detrimental to health and
it contributes to the incidence of
diseases like Coronary and Cerebral
thrombosis; and

(b) if so, whether any steps have
Jbeen taken to confirm the report by
more experts so as to take preventive
measures?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). An officer of the
All India Institute of Hygiene &
Public Health, Calcutta who attended
a scientific meeting of nutritional in-
terest at Calcutta in August, 1864,
mentioned during the discussion that
other vegetable oils like groundnut oil
or sesame oil were superior to mustard
oil as cooking medium and that mus-
tard oil due to its pungency and
deep colour could be easily adulte-
rated with substances which were
detrimental to health. Sesame oil and
groundnut oil had greater percentage
of unsaturated fatty acids and were,
therefore, better for prevention of
atherosclerosis.

Mustard oil has been found to be
adulterated with agremone seeds and
mineral oil which are both toxic.
Under the Preventjon of Food Adul-
teration Rules stahdards for mustard
ail have been prescribed and presen-
oil have been prescribed and presen-
ce of agremone seeds or any other ofl
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Admission to Medical Colleges

312, Shri J. N. Hazarika: Will the
Minister of Health be pleased to
_state:

(a) the number of candidates from
foreign countries sponsored by the
External Affairs Ministry for their
admission into the Indian Medical
-Colleges;

(b) the number out of them for
post-graduate courses;

(¢) the number of those who have
actually been admitted so far; and

(d) the total number of seats for
both courses which are controlled by
the Government of India?

The Minister of Health (Dr, Sushila
Nayar): (a), (b) and (d). The num-
ber of seats reserved by the Gov-
ernment of India for Cultural Scho-
lars /Private self-financing foreign
gstudents of Indian origin domiciled
abroad and private self-financing
forelgn students in the Under-gradu-
ate and post-graduate courses during
1964-65 was as follows:—

(i) Post-graduate—Nil,

(ii) Under-graduate-—98.

In addition to the above 18 seats
«originally reserved under the Colom-
bo Plan were made available to
the candidates sponsored by the Ex-
ternal Affairs Ministry for , under-
graduate course during 1964-65. Thus
114 seats were provided for students
from outside India. Of these the
“Ministrv of Education sponsored 26
candidates as Cultural Scholars, and
for the remaining seats (88) the
Ministry of External Affairs spon-
sored 260 self-financing students of
Indign Origin domiciled abroad and
Private self-financing foreign students
during 1964-65. All these candidates
were sponsored for Under-graduate
course. o

(¢) The number of candidates actu-
ally admitted so far and the number
ot candidates offered seats during
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1964-65 is as follows:—

’Number“ ) Itl u.f;\ber

of ocandi- of candi-
dates dates
actually  offered
admitted seals
so far.
Cultural Scholars 22 26
Self-financing stu-
dents of Indian
Origin domiciled
abroad and
Private,  self-
financing foreign
students. 48 88
ToTAL 0 14

Film ‘Sangam’

313. Shrimati Jyotsna Chanda: Will
the Minister of Fimance be pleased to
state:

(a) the amount of foreign ex-
change granted to the Director of the
film ‘Sangam’ to hold shooting in
Europe; and

(b) the grounds on which Govern-
ment sanctioned the amount?

The Minister of Fimance (Shri T. T.
Krishnamachari): (a) Messrs. R. K.
Films and Studios Bombay, were re-
leased foreign exchange to tH€ extent
of Rs. 3:3 lakhs for location shooting
of their Film ‘Sangam’ abroad.

(b) The h was rel d in
view of the large export earnings of
the Company in the past and their
undertaking to earn sizeable amount
of foreign exchange on this picture.
The stipulation made at the time of
release was that the Film will not
be rel d for exhibiti in India
until and unless foreign exchange
equivalent to Rs. 12 lakhs had been
earned from exports. This  under-
taking has been fulfilled by the
Company.

Goldamiths in Delbi

314. Shri Shiv Charan Gupta: Will
the Minister of Finance be pleased to
state:

(a) the number of goldsmiths who
registered themselves with Employ-
ment Exchanges in Delhi;
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(b) the number out of them who
have been provided with jobs or other
assistance for ALheir rehabilitation;
.and

(c) the amount allocated to Delhi

for this purpose and the amount uti-
lized so far?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) 711 up to the
31st July, 1964.

(b) 45 were provided with jobs up
‘to that date, 72 were admitted to the
Industrial Training Institutes and 6
to Polytechnics.

(c) A sum of rupees 8 lakhs has
been sanctioned so far. Out of this,
a sum of Rs. 2,68,500 has been utili-
zed.

Jhuggi and Jhonpri Scheme in Delhi

( Shri Shiv Charan Gupta:
315. { Shri Bagri:

Shri Dalfit Singh:

Will the Minister of Works and
Housing be pleased to state:

(a) the amount paid by Government
10 Delhi Corporation in 1961-62,
1962-83 and 1963-64 for implementing
Jhuggi-Jhonpri Scheme in Delhi;

(b) the number of families rehabi-
litated so far, during 1961-62, 1962-83
.and 1963-64;

(c) the number of families likely to
‘be rehabilitated in 1964-85 and the
number of plotg ready for allotment
and likely to be ready by 31st March.
1968;

(d) whether there iz any priority
for shifting 2700 families lying along
Railway lands; and

(e) the general policy regarding
shifting of Jhuggl and Jhonpri fami-
ties?

1007 (Ai) LSD—4.
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The Minister of Works and Hous-
ing (Shri Mehr Chand Khanma): (a)

1961-62 Rs. 7896 lakhs

1962-63 Rs. 163.84 lakhs

1963-64 Rs. 135.72 lakhs
Total: Rs. 378.62 lakhs

(b) and (c). Up to July 1964, 10,000
families have been alloted plots|tene-
ments under the Jhuggis and Jhonpris
removal Scheme, 2,260 more plots are
ready for allotment and another
15,500 plots are expected to be deve-
loped by the 31st March, 1965. About
12,500 squatter families are expected
to be provided with alternative
accommodation during the period
August, 1964 to March, 1865,

(d) .Squltters on Railway lands are
being cleared in the order of priority
indicated by the Ministry of Railways.

(e) Persong squatting on Govern-
ment lands are evicted under a sector-
wise clearanc® programme. The
squatters are first taken to camping
sites of 25 sq. yards in different
Jhuggi and Jhonpri colonies. Later on,
those who started squatting prior to
July, 1860 and are not Government
servants and migratory labourers are
shifted to plots of 80 sq. yards or
tenements, as and when they become
available,

Utilisation of Foreign uid during
Third Plan

s16. Shri Shiv Charan Gupta:
{ Shri Bagri:

Will the Minister
pleased to state:

of Finance be

(a) The amount of foreign assist-
ance agreed upon by different count-
ries so far for the various schemes
covered in the Third Five Year Plan;

(b) how much of this has already
been utilised so far; and
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(c) how much remains unutiliced
and what are the prospects of its uti-
lisation during Third Plan period?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (c). A state-
ment showing the amount of foreign
assistance authorised by different
countries|institutions for India’s Third
Five Year Plan, the amount for which
orders have been placed, the amount
disbursed and the balance thereof, is

laid on the Table of the House.
{Placed in Library. See No. LT-
3068/64.]

As regards prospects of the utili-

sation of the balance amount, it is
expected that the rate of utilisation of
external assistance, which has re-
cently shown some improvement will
be further increased as a result of
the implementation of the decisions
taken by the Government of India on
the recommendations of the Commit-
tee on ‘Utilisation of Externa] Assist-
ance'. However, there will be some
spill-over to the Fourth Plan,

Income-tax Assessees in Delhi
817, Shri Shiv Charan Gupta: Will

the Minister of Fi be pl d to
state:
(a) the number of income-tax

assessees in Delhi;
-
(b) the annual demand of income-

tax in 198650-51, 1955-56, 1860-61 and
1963-64 in respect of Delhi;

(¢) the number of cases of assessees
for 1962-63 and 1963-64 still pending
with the Department; and

(@) the amount of arrears as on 31st
March, 1962, 31st March, 1963 and 31st
March, 1964?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) 1,03,469 as on
1-4-1964.

Rs.

(b) 1950-51 320 lakhs
1955-56 5,90 lakhs
1960-61 7,47 lakhs
1963-64 16,00 lakhs.

(c) 1962-63 14,375 as on 1-4-1964

1963-64 52,087 as on 1-4-1964.
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(d) The effective arrears were as.
under:—

Rs.
31-3-1962 6,15 lakhs
31-3-1963 5,98 lakhs
31-3-1964 6,70 lakhs.
(Provisional)

Sales Tax on Hoslery Goods

318. Shri Shiv Charan Gupta: Will
the Minister of Finance be pleased to:
refer to the reply given to Unstarred
Question No, 431 on the 4th June,
1864 and state:

(a) whether any decision regarding
exemption of hosiery goods from sales.
tax in Delhi has since been taken; and'

(b) if so, the nature thereof?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes, Sir,

(b) In view of the fact that sales of
hosiery goods are taxed in Delhi at
a nominal rate of 1 per cent and in
the adjoining States such goods are
taxed at a much higher rate, it has
been decided not to exempt hosiery
goods from the levy of sales tax in:
Delhi.

Balance Sheets of Companies

319. Shri Harl Vishnu "amath: Will
the Minister of Fi Lo opl d to
state:

(a) whether he has becon corractly
reported as having remarked on the
7th August, 1964 in the course of his
speech at the New Delhi Conference
on research in Corporate Management
that public sector undertakings pre-
pare umreal balance sheets; and

(b) if s0, the steps being taken to
cure them of those ills?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) The Finance
Minister did state that balance sheets
of companies were often unreal, but
he made it clear that this was so both
for companies in the private se~tor as
well as for those in the public see-
tor, and not for the later alone.

(b) The steps under consideratiom
are to widen the scope of audit so as
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to make it more effective and to en-
sure that the audited balance sheets
do conform to real facts.

DV.C.
320. Shri Mohammad Elias: Will the

Minister of Irrigation and Power be °

Pleased to state:

(a) whether the statutory provisions
of the Damodar Valley Corporation
Act are being complied with both by
the Damodar Valley Corporation and
other agencies in respect of power
supply; and

(b) whether there are cases of in-
fringement of such provisions by both
the Damodar Valley Corporation and
other agencies?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) Yes.

(b) The State Electricity Boardg cf
West Bengal and Bihar and the Dur-
gapur Steel Project authorities have
constructed or are constructing cert-
ain Power Stations and Transmission
Lines within the Valley, with the
knowledge of the Damodar Valley
Corporation and after getting the
approval of the Planning Commission.
In a few cases no formal permission
has been granted by the Corporation
in the absence of a specific request
by the partieg concerned, But the
Government have no doubt that per-

will be granted when the re-
quest is made.
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Central Government Health Scheme
Dispensaries

/ 8bri E. Madhusudan Rao:
"\ Shri Vishram Prasad:

Will the Minister of Health be
pleased to state:

(a) the number and nature of com-
plaints received against the Doctors
working in Central Government
Healtn Scheme Dispensaries in Delhi
from the bong fide C.G.H.S. patients
during the year 1963;

(b) action taken on those com-

plaints; and

(c) whether action on some coin-
plaints received in 1862 or previous-
ly has also not yet been finalised?

The Minister of Health (Dr. Sushils
Nayar): (a) During the year 1063, 119
complaints were received. The
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nature of these complaints were as
follows:

1) Rude/indifferent be-

haviour. 27
(ii) Refusal/reluctance /

delay in making

domiciliary visits. 26

(iii) Non-supply/delay in
supply of medicines 8

(iv) Time lag in attending
to patients. 27

(v) Non-compliance with
the patient’s request to
refer the case to Spe-
cialist.” 5

(vi) Dissatisfaction arising
the results of treatment

received, 22

(vii) Absence from duty
for short period. 4
Total 119

(b) Enquiries were made into all the
complaints by deputing officers, where
necessary, to hold on-the-spot investi-
gations. Where procedural defects
were revealed, these were remedied.
In 25 cases the medical officers con-
cerned where warned and were also
transferred to other dispensaries. En-
quiries could not be conducted in 19
cases as the medical officers had left
Government service and no specific
details were available and some of the
complaints had also been withdrawn.
76 cases were dropped after making
enquiries.

(¢) No.

Three-Paisa Coin

324, Dr. Mahadeva Prasad: Will the
Mini of Fi be pl d to
state:

(a) whether Government propose to
issue a new three-paisa coin in the
near future; and

(b) if so, the reasons therefor?
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The Minister of Finamce (Shri T.
T. Krishnamachari): (a) Yes.

(b) It is hoped that the issue cf 3
Ppaisa coins will reduce the demand for
1 paisa coins, as with the exception
of one paisa, any fraction of a rupee
can be tendered in terms of 2, 3, 5 and
10 paisa coins. The minting of 1
paisa coing has been found to be un-
economical, as it has ceased to have
any intrinsic value, costs more than
its face value and takes up 40 per
cent of the Mints' capacity.

Quarters at Panchkuin Road, New
Delhi

325. Shri E Madhusudan Rao: Will
the Minister of Works, and Housing
be pleased to state:

(a) whether it is a fact that some
categories of quarters for Govern-
ment servants are being constructed
near Panchkuin Road, New Delhi;

(b) i so, the number of quarters
being  constructed there and their
categories; and

(c) when these quarters will be
ready for allotment?

The Minjgter of Works and Housing
(Shri Mehr Chand Khanma): (a) and
(b). Yes. 720 type I quarters are be-
ing built for Class IV staff.

(c) 432 quarters have been com-
pleted and allotted. The remaining
288 are expected to be ready for
allotment in lots by the end of the
current year.

Quarters in Ramakrishnapura,
Delhi

New

328. Shri E, Madhusudan Rao: Will
the Minister of Works and Hoausing be
pleased to state:

(a) whether it is a fact that a few
thousand staff quarters are ready for
occupation in  Ramakrishnapuram,
New Delhi and that no allotment has
so far been made; and
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(b) if so, the reasons therefore and
when these will be allotted to Gov-
ernment servants?

The Minister of Works and Housing
(8hri Mehr Chand Khamna): (a). No.
Ag soon as the quarters are ready
and have been provided with electri-
city and water, they will be allotted.

(b) Does not arise.
Death Rate

327. 8hri E. Madhusudan Rao: Will
the Minister of Health be pleased to
state: .

(a) whether it is a fact that there
has been a substantial fall in the
death rate as a result of control over
diseases like T.B. and Malaria; and

(b) if so, the percentage of fall thus
made possible?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes, particularly of
malaria.

(b) The mortality rate due to Tuber-
culosis before the new drugs were
introduced was about 200 per 1,00,000
of population every year. A survey
undertaken in Punjab villages recent-
ly hag shown that the mortality in the
rural parts was about 100 per 1,00,000
in a year. In Madanapalle area where
a community control of Tuberculosis is
in progress for the last 12 years, the
mortality has been shown to be about
20 per 1,00,000 population in a year.

2. Trend in malaria morbidity and
mortality is estimated on the basis of
proportional case rate i.e., the percent-
age of clinica] malaria cases as com-
pared to all types of cases treated in
hospitals and dispensaries. Before the
initiation of any large scale malaria
pared to all types of cases treated in
India, the mortality in 1935 was esti-
mated to be 1 per cent. of the cases
which suffered from malaria and 0-73
per cent as reported in 1952. The
proportional case rate which was 10.8
per cent, in 1958-54 was reduced to
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0:23 per cent. in 1963-64 thus showing
a reduction by 98'5 per cent The
mortality from malaria is negligible
A death from malaria is extremely
rare now-a-days.

3. The death rate due to Small
Pox which was reported to be 1606
per 1,00,000 of population in 1850-51
came down to 9'59 in 1957-58 and has
been further reduced to 1:62 per
1,00.000 in 1963-64 due to the National
Small Pox Eradication Programme in
operation in the country.

Palal Central Bank

328. Shri Prakash Vir Shastri: Will
the Minister of Finanoe be pleased to
refer to the reply given to Unstarred
Question No, 1112 on the 12th March,
1964 and state:

(a) whether the liquidation
ceedings of the Palaj Central
have since been completed;

pro-
Bank

(b) the total amount 8o far distribut-
ed amongst the depositors and the
percentage thereof to the total de-
posits;

(c) e amount that will be left with
the Liquidator aftor payment of the
third instalment of six pajse in a
rupee; and

(d) when the final payment to the
depositors is likely to be made?

The Minister of Finance (Shri T
T. Krishaamacharl): (a) No.

(b) Rs. 4,84,560,116 amounting to
about 62% of the tota] deposits.

(c) and (d). As the liability on
account of income-tax from 1939 to
1963 has not been finally determined,
it is not possible to estimate at  this
stage the exact amount which may still
be available, after the payment of the
third dividend has been completed.
As misfeasance proceedings against
the directors are still in progress, it is
not also possible to indicate when the
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final dividend is likely to be paid
Efforts will, however, be made to de-
clare one or more additional dividends,
in favour of the depositors, ag and
when the necessary funds are available
for thig purpose.

Bakaro ang Durgapur Power Houses

{ Shri Mohammad Elias:

329, { Shri Indrajit Gupta:
LShﬂmﬂ Renu Chakravartty:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the number of occasions on
which each of the three 75 MW new
generating units of the Damodar
Valley Corporation, Bakaro and
Durgapur went out of commission and
the reasons therefor; and

(b) what was the extent of shortage
in capacity due to such outage and
how the situation on each occasion
was met and at what additional cost?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The num-
bor of occasions on which the three
new 75 MW generating units had to be
shut down since they were commis-

sioned is shown below: -

Bokard (fourth unit): 29 (upto

August, 1964).

Durgapur (frst unit): 22 (upto

July, 1964).
“ * Durgapur (second unit): 23 (upto
July, 1964).
(b) The extent of the shortage
in capacity due to the out-
ages has not been assessed pre-

cisely. The shortage was met by
boosting up the other DVC thermal
and hydel units, by importing power
from Sindri and the Rihand Dem Pro-
ject on an exchange basis and by re-
sorting to load shedding on a few
occasions. No additional cost was

involved. O
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Tenugha: Dat. .
Shri Mohammad Elias:

Shri Indrajit Gupta:
( Shrimati Renu Chakravartty:

Will the Minister of Irrigation amd
Power be pleased to state whether it
is a fact that the Bihar Government
will construct the Tenughat Dam on
the Damodar River instead of the
Damodar Valley Corporation and if
so, the reasons therefor?

The Minister of . Irrigation and
Power (Dr. K. L. Rao): Yes. Propo-
sals for the reorganisation of the
Damodar Valley Corporation are
under consideration and in this con-
text it was considered desirable to
entrust the execution of the Tenughat
Dam to the Bihar Government in
whose jurisdiction the project site is
situated.

International Monetary Fund

331, Shri Tan Singh: Will the Min-
ister of Finance be pleased to state:

(a) the main resources of Inter-
national Monctary Fund and the ex-
tent of India’s contribution towards

it;

(b) whether it has been decided to
increase existing resources,of the
fund; and

(c) the financial implications of
such increase on India?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) The main re-
sources of the IMF are the capital
subscriptions—called quotas—of the
individual countries and its invest-
ment income. Out of a total quota
holding of 156148 million U.S.
dollars, India's share amounts to 600
million U.S. dollars as on 30th April,

1964.

(b) and (c). Various proposals are
under consideration of the IM.F., but
no decisions have been taken.
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«CALLING ATTENTION TO MATTER
‘OF URGENT PUBLIC IMPORTANCE

'CORRUPTION IN GONDA ELECTIONS

Shri S. M. Banerjee (Kanpur): Sir,
T call the attention of the Minister of
Law to the following matter of urgent
public importance and I request that
the may make a statement thereon:

“The judgment of the Election
Tribunal nullifying the election
-0f the Member of Lok Sabha from
Gonda constituency and bringing
-out serious charges of corruption
in the said election"”.

The Minister of Law (Shrl A, K.
:8em): At the General Elections held
in 1962, Shri Ram Ratan Gupta was
declared elected to the Lok Sabha
from Gonda Parliamentary Con-
stituency in the State of Uttar Pra-
.desh, The result of the election was
declared after a recount of votes, Shri
N. Dandekar, one of the candidates in
the election, filed an Election Petition
calling in question the election of
Shri Ram Ratan Gupta on varlous
grounds. The Election Tribunal,
which tried the Election Petition, held
ithat 2166 ballot papers were tampered
with be.ween the first count and the
recount. According to the Election
“Tribunal, 1930 votes which were count-
ed as va'id in favour of Shri N.
Dandekar in the first count were im-
properly rejected on the recount as
a result of tampering and that all
these 1930 votes excepting two ought
to have been counted as valid votes
in favour of Shri N, Dandekar. Simi-
larly, the Election Tribunal held that
238 votes polled in favour of Shii Ram
Ratan Gupta ought to have been
deducted from the votes which were
counted in favour of Shri Ram Ratan
Gupta, and they were rightly reject-
ed in the first count. But they were
tampered with after the first count
in order to validate them and were
counted as valid at the recount. In
-view of these findings, the Election
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Petition flled by Shri N. Dandekar
was allowed, the election of Shri Ram
Ratan Gupta was declared void and
set aside and Shri N. Dandekar was

.declared to have been duly elected.

In the course of its judgment, the
Election Tribunal observed that Shri
C. M, Nigam, the District Magistrate
of Gonda, who was the Returning
Officer for the Constituency was
instrumental in bringing about the
success of Shri Ram Ratan Gupta at
the election by corrupt contrivance.
The Eelection Tribunal also mention-
ed flve other officers as having been
involved in this affair, namely,

1. Shri R, B, Johri, District Election
Officer, Gonda.

2. Shri A, S, Misra, Assistant Re-
turning Officer, Gonda, Fast and
Gonda West Segments.

3. Shri Krishna Madho Saran,
Treasury Officer, Gonda,

4. Shri Kali Chander Johri, Nazir,
Collectorate, Gonda.

5. Shri Magbool Hussain, Election
Inspector, Gonda.

The Election Tribunal further ex-

pressed the oninion that this was a
fit case for inquiry under section 137
of the Representation of the People
Act, 1951, against Shri Nigam and the
above-mentioned five officials, There
is, however, the following observation
in the judgment regarding Shri
Nigam:

“He was instrumental in bring-
ing about, the success of Shri Ram
Ratan Gupta Respondent No. 1
by corrupt contrivance and the
quid pro quo was his promotion
as C issioner of Faizabad in
November 1962 after the election,
although he was previously super-
seded”.

The Government of Uttar Pradesh
was not a party to the proceedings
nor was it heard before this obsera-
tion was made.
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[Shri A, K. Sen]

The Election Tribunal has also held
that Shri Nigam, the Returning Offi-
cer, violated rule 60 of the Conduct
of Election Rules, 1961, by designedly
and illegally refraining from com-
pleting the counting of votes by con-
tinuous counting and by failing to
keep the ballot papers in safe custody
and that there was breach of the
official duty on the part of Shri Nigam
which resulted in tampering of the
ballot papers,

On the basis of the findings ond
observations of the Election Tribunal,
the Election Commission has decided
to cause necessary inquiries to be
made with a view to considering
whether prosecution ghould be insti-
tuted against all or any of the above-

mentioned six officials for offences
under section 120 (doing acts for
furtherance of the prospects of the

election of a candidate), section 134
(breach of official duty in connection
with elections) and section 136
(tampering with ballot papers) of the
Representation of the People Act,
1951,

The Government of Uttar Pradesh
has already initiated disciplinary pro-
ceedings against Shri Nigam and has
placed him under suspension. ’

Shri S. M. Banerjee: After the pro-
nouncement of the Election Tribunal
and after the thoughtless statement
of the Chief Minister of Uttar Pra-
desh, .

Mr. Speaker: Order, order. He
should not say that.
Shri  Nambiar (Tiruchirapalli):

“Improper” statement.

Shrimatj Renu Chakravartty (Bar-
rackpore): Mrs. Kripalani says that
she agreed that it was not a well-
prepared statement.

Mr. Speaker: Then he can quote
her. If she has admitted that, then
that might be quoted.
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Shri S. M. Banerjee: Only because
she has admitted it, I quote. Then,
Shri Lal Bahadur Shastri, the Prime
Minister, and his Cabinet colleagues.
it is reported, took a grave view of
the disclosures made by the Election
Tribunal . . .

Shri K. D, Malaviya (Basti): We
are not able to hear; he is not audible.
Will he kindly speak on the mike?

Mr, Speaker: There is something
wrong with hig throat, perhaps.

Shri 8. M. Banerjee: I am choked
with emotion.

Mr. Speaker: Probably he has
strained himself too much,

Shrimati Renu Chakravartty: It is
the cumulative effect!

Shri S. M. Banerjee: The Prime
Minister and his colleagueg took a
grave view of this Judgement of the
tribunal and it is saig in th: news-
papers that since the statement made
yesteday, that is, on the 5th by the
Uttar Pradesh Chief Minister, Shrimati
Sucheta Kripalani, does not agree
with that information about the con-
duct of the official censured by the
tribunal, the Prime Minister sent for
all the relevant records before taking
any further action in the matter.
Then the report says that the Chief
Election Commissioner went in Uttar
Pradesh and so on. I would like to
know whether the Central Govern-
ment, especially the Home Minister
who is out to root out corruption, is
interested in setting up a Commission,
a high-power Commission, to enquire
into these affairs, which include the
ex-Chief Minister of Uttar Pradesh;
it has come out that everything was
done with the connivance of Shri
C. B. Gupta.

Mr. Speaker: The question is whe-
ther the Government has any inten-
tion of setting up a tribunal to en-
quire into the matter. (Interruntion)
Order, order. The only relevant
question here is whether the Govern-
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ment has any intention to set up a
tribunal.

Shri Maurya (Aligarh): Did he
have tclephonic talk with Shri Nigam,
before the recount? There is evi-
dence to this fact before the Election
Tribunal.

Mr. Speaker: Order, order. He
cannot deliver a speech now. He is
not allowed to do so. He might re-
sume his seat. A question has been
put and that has to be answered; let
that be answered first.
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Shri A. K. Sen: As the hon. House
will recall, I have read out from the
Judgement itsclf which shows that an
enquiry under section 137 of the Rep-
resentation of the People Act, should
be initiated by the Chief Election
Commissioner and he hag already
done so,

As 1 have said, there is no benefit
in having multiplicity in the matter.
The Chief Election Commissioner will
no doubt take into consideration all
the facts and also the allegation of
any political influence being brought
on the Returning Officer,

Shri S. M. Banerjee: My question
has not been answered. After the
pronouncement of the judgment and
the statement of the Chief Minister,
have the Prime Minister and his
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Cabinet colleagues decided to have an
impartial enquiry into the whole
affair—that is my question. The
Prime Minister is here; he can an-
swer.

Gonda Elections 9oo-

Mr. Speaker: The hon. Minister
says that the Election Commissioner
has initiated proceedings to make an
enquiry. The Government does not
think that there ought to be another
enquiry as that would be duplication
of proceedings.

Shri S. M. Banerjee: I want to-
know whether the Chief Election
Commisioner, while making the en-
quiry, will take into account the fis-
siparous role of the ex-Chief
Minister?

Mr. Speaker: That would also in-
clude finding out if any political
ininfluence has been exercised in
compelling the Returning Officer.

Shrt S. M. Banerjee: The Election
Commissioner cannot go into political
matters,

Mr. Speaker: Government has no
intention of setting up another
enquiry.

Shri Harli Vishnu Kamath (Hosh-
angabad); Do the Government and
the Flection Commission fully realise
that in a parliamentary democracy,
if the sanctity of the ballot is not kept
inviolate, the ballot will per force
yield place to the bullet....

Mr. Speaker: Does he want to stop
those who are interrupting him or
those who are cheering him?

Suri Hari Vishau Kamath: I want
the Minister to be attentive and hear
me. And, is it a fact that the then
Prime Minister, Shri Jawaharlal
Nehru wrote, according to certain
excerpts recently read by the Chief
Minister of UP. to the Government
of U.P. at that time, suspecting tam-
pering with ballot papers in Gonda
constituency election and if so, why
was not any serious action taken on
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[Shri Harj Vishnu Kamath].
that letter of the late Prime Minister,
Shri Jawaharlal Nehru, and is the
action taken now  against Shri
Nigam. .

Mr. Speaker: If there are so many
questions, there will be confusion.
If he puts one question, he may get a
-precise answer.

Shri Hari Vishnu Kamath: Do the
'Government fully realise that in a

parliamentary democracy, if the
sanctity of the ballot is not kept
inviolate, the ballot will per force

yield place to the bullet and why was
‘not any serious action taken on the
letter of the late Prime Minister, Shri
Jawaharlal Nehru? This coacopho-
nous cachinnation is most untimely.
They are laughing even at this mur-
der of democracy.

Shri A. K. Sen: Government is
second to none in their devotion to
the cause of upholding the sanctity
of our elections.

Mr, Speaker: What about the letter
of Shri Jawaharlal Nehru? Has any
action been taken on it?

Shri A. K. Sen: The present Prime
Minister, who was Home Minister then,
and our late Prime Minister were
apprised of the allegations concern-
ing this election. I met the late
Prime Minister and informed him my-
self. I went to the present Prime
Minister with the Chief Election
Commissioner, These allegations
were communicated to both the
present Prime Minister and the late
Prime Minister by the Chietf Elec-
tion Commissioner and by myself.
Thereupon the late Prime Minister
had written a letter informing the
Chiet Minister of UP. about the
serious allegations which have been
made and expressing his concern. The
reply has already been published in
U.P. by the Chief Minister of UP, in
which the predecessor of the present
Chief Minister had written to our
late Prime Minister that he was very
«concerned himself and if there has
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been any tampering with the election,
it must be looked into carefully and
the guilty must be punished. I do
not recollect the exact words. The
letter is there. But he said that under
the law he was advised that the
forum for having this matter deter-
mined would be the Election Tribu-
nal which was set up immediately and
all these allegations have been
enquired into, The appointment of
an impartial Election Tribunal shows
the Government’s determination to
set up a really impartial tribunal to
enquire into this matter, and the
speed with which proceedings have
been initiated against the persons
who have been mentioned in the
judgment of the Election Tribunal
also shows the Government’s concern
in the matter to punish those against
whom suspicion has been cast. But
the hon. Member will agree that in
a democratic set up it must proceed
according to the procedure laid down.

Shri Hari Vishnu Kamath: May
1 request you, Sir, in view of the
gravity of the matter, to direct the
Government to lay on the Table of
the House the letters to which he has
been referring—the letters of Shri
Jawaharlal Nehru—because I read
from the papers that they were laid
on the Table of the U.P. Legislatures?

Shri A. K. Sen: They have already
been published.

Shri Hari Vishnu Kamath: Let them
be laid on the Table. We have not
seen them in the papers at all. Where
have they been published?

Shri A. K. Sen: They have been
published in all the papers.
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QUESTIONS IN RESPECT OF CALL

ATTENTION STATEMENT RE: SUS-

PENSION OF IAC SERVICES LAID
ON THE TABLE ON 9-9-1964

Mr. Speaker: I shall now allow
questions on the Calling Attention
Notice which was taken up yesterday
and a statement was laid on the
Table,

Shri Harish Chandra Mathur:
(Jalore): Wil the hon. Minister for
Civil Aviation be pleased to say what
is the estimated loss from the curtail-
ment of these services per day and
whether this loss is only due to the
attitude of the pilots or because the
whole of the upper administration in
the undertaking is in disarray and
there have been other reasons of not
giving overhauling time and main-
tenance of Caravelles etc.

"The Minister of Civil Aviation
(Shri Kanumgo): The anticipated
loss due to the cancellation of ser-
vices has not been calculated and I
am not prepareq to apportion blame
between the management and the
strikers for the dislocation of services,

Shri Harish Chandra Mathur: What
are the maladies which have been
flogging this undertaking? He should
be able to give us some information.
After all, it has not been dropped
from heaven. There seems to have
been trouble in this undertaking for
such a long time past. All the pa-
pers have been mentioning about it.
The Minister who is giving whole
time attention to it should be able to
enlighten the House on this point.

Shri Kanango: I have described it
in the statement.

Some hon. Members rose—
‘Mr. Speaker: Shri Mukerjee.

Shri Thirumala Rao (Kakinada):
May I know whether the Ministry
romes in between the management and
the workers?
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Mr. Speaker: I have called Shri
Mukerjee.

Shri H. N. Mukerjee (Calcutta
Central): In view of the pilots doing
very responsible work which entails
a great deal of potential danger to
them as well as to the passengers
they carry, may I know why it is
that such a long time has elapsed
before sympathetic discussion could
properly be conducted with these
very responsible officials of the
country and an arrangement arrived
at by which all this kind of difficul-
ties and disturbances could have been
avoided?

Shri Kanungo: While the matter
was under discussion the pilots took
action unilaterally.

Shri Nath Pai (Rajapur): That is
not true,

Shri Kanungo: Of course, the
management was at fault because
from July 1963 they did not pursue
the matter to discuss it.

Shri Hanumanthalya (Bangalore
City): He is now apportioning the
blame.

Shri Nath Paj: Mr. Speaker, the
Minister in reply to an earlier ques-
tion put by Shri Mathur assured you
that he is not prepared to apportion
blame. In the very next statement
he is saying that action was precipi-
tated by the pilots, May I know what
is the kind of treatment that is shown
to us? Once he is saying that he is
not prepared to apportion blame and
then he is actually doing it. How
does he reconcile the two?

Shri Kanungo: I am merely repeat-
ing what T have mentioned in the
statement.

Shri Nath Paj: How do you recon-
cile the two statements?

Shri Prabhat Kar (Hooghly): So far
as the grievances of the pilots are con-
cerned, the international rules which
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[Shri Prabhat Kar]
are applicable to them are not applied
in India. Knowing fully well as we
do the responsibility of pilots in car-
rying passengers in the air, may I
know why steps were not taken to
implement those rules?

Shri Kanungo: There is no inter-

national law on the subject, (Inter-
Tuptions).
Shri Mohammad Elias (Howrah):

The Minister says there is no inter-
national law. But the question was
about the implementation of an in-
ternational rule.

Mr. Speaker: The question, as I
understood, is, there are international
rules governing the conditions of
service of pilots and it is the griev-
ance of the pilots that those rules have
not, been applied to Indian pilots. He
wants to know why it has not been
done.

Shri Prabhat Kar: He has ad-
mitted that rule in the state-
ment. Now he says there is no law.

I do not know whether he has read
his own statement.

Shri Kanungo: There is no law on
the subject (Interruptions).

Mr.

Speaker: Order, order. The
question has been put. Let him
answer it, He ig answering Hon.

Members should have patience.

Shri Kanungo: The rules of the
Directorate of Civil Aviation in India
is that the maximum flying hours per
month should be 125, It varics from
country to country. The limitation
per day and per week has to be
negotiated. As I have said in the
statement, one of the officers of the
Corporation and the pilots came to
a certain agreement which was not
ratified by the Corporation. It was
given g trial. None the less, it was
found that it is unworkable. There-
fore, fresh negotiations were started.
It did not result in any agreement.
Therefore, the matter has been refer-
red to a tribunal. In the meantime,
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as'I have said in the statement, some
evidence is forthcoming that the
pilots are inclined to review the mat-
ter jn discussion with the Government.
Accordingly, they have been called for
Aviation Department,

Shri Nath Pai: Mr. Speaker, am I
not entitled as a member to follow
what the hon. Minister says? While
I have no right to ask a question—I
know that—I have the right to follow
what he says.

Mr. Speaker: He is using another:
device to put a question.

Shri Nath Pai: Do I not have the
right to seek your help and guidance
if 1 do not follow what the Minister
says. I do not know where the tribu-
nal butts in, when the promise
given by Shri Raj Bahadur to the
Lok Sabha was the appointment of &
Commission. The dispute is still
pending because the Government has
fallen back on its promise to appoint
a Commission.

Mr. Speaker: That question can be
picked up by some Member who fol-
lows.

Shri Vasudevan Nair (Ambala-
puzha): Has the hon. Minister per-
sonally satisfled himself that all
efforts for direct negotiated scttle-
ment of the dispute were exhausted
by the management? If not, why
has he taken recourse to the dilatory
process of national tribunal?

Shri Kanungo: Because, under the
law, when conciliation fails there is
no other alternative except to refer
the dispute to a tribunal. But that
does not prevent the parties from
coming to an agreement in the mean
while. As I have said just now, at
the moment Government is asking
the pilots to discuss the matter with
it.

Shri P. R. Chakraverti (Dhanbad):
Apart from the merits of the ques-
tions, may I know if any arrange-
ments were made to provide relief
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crew for the convenience of the pas-
sengers and, if so, how was it that
on the 23rd August the plane bound
for Madras was delayed by 94 hours
to give twelve hour rest to the
-crew?

Shri Kanungo: Because these dis-
ruptions occurred, the Government
directed the Corporation to curtail
the services to what they could de-
finitely maintain.

Shri 8. M. Banerjee (Kanpur): I
would like to know whether there is
any apparatus to deal with the em-
ployees’ problems, specially of the
pilots, existing in the Corporation, if
not, whether the assurance given by
Shri Raj Bahadur for setting up a
commission will be respected by this
Government.

Shri Kanungo: There are the nor-
mal labour laws for settlement of dis-
putes. By a judgment of a tribunal
in 1958, pilots have been classified
as workmen. :

Shri S. M. Banerjee: He does not
follow the question.

Mr. Speaker: The question is that
the earlier Minister gave an assur-
ance that he will appoint a commis-
sion; whether the Government thinks
that it would follow up and fulfil
that assurance and discharge its obli-
gation or that does not stand at all.

Shri Kanungo: At the moment, not.
1 have placed a statement on the
Table of the House, I suppose, three
days ago on that jssue. You cannot
have two concurrent enquiries in the
same matter.

Shri Nath Pai: Is there no sanctity
of ministeria] promises?

The Prime Minister and Minister
of Atemic Energy (Shri Lal Bahadur
Shastri): 1 must say that I am not
tully aware of the details of the as-
surance given by Shri Raj Bahadur.
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Under the law, I think, the recom-
mendations or the decisions of the
tribunal are binding on Government;
in the case of a commission, it might
not be so. But what I want to stress
ig that besides the tribunal the Gov-
ernment, the Civil Aviation Minister
as well ag the Finance Minister, are
taking personal interest in the
matter and they will be discussing
their demands, difficulties etc. with
the pilots themselves. I think, that
is the best procedure and, I hope, it
would produce better results. There-
fore, I would beg of hon. Members
to wait for that talk or discussion.

Maharajkumar Vijaya Ananda
(Visakhapatnam): May I know. . ..
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Mr. Speaker: No. I would not allow
any hon. Member whose signature is
not there.

Maharajkumar Vijaya Ananda: It
is very extra-ordinary; it happened
last night.

Mr. Speaker: Whatever it might
be, I am not going to transgress the
rules.

Shri Jashvant Mehta (Bhavnagar):
What is the reaction of the Govern-
ment regarding the version of the
Indian Commercial Pilots’ Associa-
tion that on July 22 the Indian Air-
lines Corporation revoked the clauses
of agreement and unilaterally with-
drew its enforcement?

Shri Kanungo: That refers to an
agreement between an officer of the
Corporation and the Pilots’ Associa-
tion in 1963. It was tried and was
not found workable.

Shri Hem Barua (Gauhati): Apart
from the fact that the demand of the
air pilots for duty and flight time
limitations is legitimate, because this
demand is made according to the
rules of the International Federation
of Airline Pilots, may I know
whether the attention of Government
is drawn to the statement made by
the Indian Commercial Pilots’ Asso-
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ciation to the effect that the sudden
disruption of air flights is cav. by
bad planning of departure schedules,
over-utilisation of existing planes
and insistence on operating unecono-
mic routes? These are the allegations
that are made by them.

Mr. Speaker:
answer come.

Yes, now let the

Shri Hem Barua: May I know

whether the Government . . .

Mr. Speaker: His question has not
yet come.

Shri Hem Barua: Now comes the
main question. These are the allega-
tiong made.

Mr. Speaker: No allegations should
be made. The question should be
put.

Shri Hem Barua: I am not making
the allegations. This is a very specitic
question. I just want to know whe-
whether the Government, instead of
throwing the blame at the door of
Indian pilots, have tried to enquire
into these serious allegations made
by the responsible body or not.

Shri Kanungo: I have noticed these
allegations in the press. I am not
going to express an opinion on that.

An Hon. Member: Why?

Shri Hem Barua: I do not want any
opinion from this Minister who s
useless. I just wanted to know
whether the Government is prepared
to enquire into the allegations or not.
(Interruption).

Mr. Speaker: Order, order. He will
kindly resume his seat now. The
Prime Minister has told that they
are going to have negotiations with
the pilots. At this moment there
ought not to be any excitement which
might rather obstruct these negotia-
tions.
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Shri Hem Barua: There have been
a series of negotiations by the Minis-
try but the negotiations have failed
and collapsed because of the instran-
sigence of the Ministry.

Mr. Speaker: Let them have those
negotiations. Papers to be laid on the
Table.

Shri Shivaji Rao S. Deshmukh
(Parbhani): Sir, I rise on a point of
order. Is it in order for the hon.
Member to say that a particular Min-
ister is useless?

The Minister of State in the Min-
istry of Railways (Dr. Ram Subhag
Singh): That is wrong.

&t et (fgmR) : wreww wEeE,:

weqw wERY : & g faeg wE
f o= w9 g qeAT ey & fR o
I N Afew @ @ w@w W@ o,
A & e @™ g

! A W9 SEH G A J,
AT A aT A g F

werm wRR - W 3T 9T | ag
ez &1 wfawr § 5 s aw g
Afew § WX a8 T@w f5 IueY oo
7 faere fgd, Y a8 IEF oo
F & | WX ag qAE et g §
IEF AR A F9N F qaATn AW
@ ag Fqem ¥ | WX O §W %
IR IE@ ), @ R ag ==
2 2¥ ¥ A A fop ag Ao w1 far
T | W A aEE agd g T
T« A T ¥ ax ek AN e
T § S IEd NS FT qaT § )
W & I g g ag wo aw
g AN A e g 5w A=
for 7 W, T T AE 0 IHwT
fors 1 AT | W IT A LT AN
X o & At dar 8 s % S
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ot - & 1@ faww X 5o T
FTEAT | AT F AT I TO AA FET
TR g9 T 37 b+ ¢ 5 fag i
T 19 AR FT § 9T 99 751 7
gt fge aff wgm, Afer dw
W frer & =9t agr 9@ §, qEv
R A awd S AR @
T & 39 famg A st o I @
o wE 7% I & | e fad AR Ay
ey g dwaT @ ar qR w% A T
¢ 1 FfET g ave # 591 qgi Ao A=A
g

e WEEa ¢ AE, 59 & for 0w
a1 fraw & wfeay & arowt Lo
T 2 aFar

o armyY 4 At wiw A o g,
afe AT fasw aga weq

WS AEE W qga IEA ¢
A W W g wiER, g

T W T W WO
(Interruptions). I have requested th:
hon. Member to sit down.

=t arrdY - & QY ey AT g
or, yur T Y &3 §L L.

Shri Shivaji Rao S. Deshmukh: On
a point of order, Sir. The hon. Min-
jster is a responsible meniber of th2
Council of Ministers who enjoys the
confidence of the House. It amounts
to the contempt of the House to nam.
a particular Minister ag useless.

Mr. Speaker: There is no contempt
of the House. But 1 might remind
hon. Members that in excitement
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they should not use such words that
might show disrespect to another
Member. By respecting each other,
we respect the whole House. If we
do not respect another Member, that
disrespect is shown to the whole
House, Rather, we bring ourselves
to ridicule. What would others think
if such phraseology is used inside the
House? We should avoid such words.
We ought to be more careful.

Shri Nath Pai: 1 fully endorse your
guidance in this matter. But so far as
I have followed, unless I have mis-
heard my colleague, what Shri Hem
Barua purported to say was that the-
reply was thoroughly useless. I do-
not think—whatever his real opinion
may be—he ever said that the hon.
Minister wag useless.

Shri Shivaji Rao 8. Deshmukh: He
said the hon. Minister was useless.

Mr. Speaker: If he has said, then:
the hon. Member agrees with me.

Shrimati Renu Chakravartty (Bar-
rackpore): I would respectfully sub-
mit to you that Ministers also should
earn our respect. I feel that the ans-
wers which are given are not com-
plete, and even the things in their
briefs are not read.

Mr. Speaker: My difficulty is this.
Certainly, when the answers are not
precise or the questions are not to the.
point, on both these occasions, I
feel myself in difficulty. Therefore,
1 have to repeat that request of mine
again and again, I would certainly
urge hon. Ministers to be vrecis: in
their answers, to be straight in their
replies and t» give as much informa-
tion as may be possible.

Shri Hem Barua: And show a little

_bit of intelligence also.

Mr. Speaker: But I b help-
less when the questions are involved,
and long-dfavn and contain imputa-
tions, inferences, defamations and
all kinds of things. Therefore, let us
start together from all sides. . .
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Shri Hem Barua: Would you not
congratulate Members who come pre-
pared and pJt very specific and nice
questions and very studious questions
and all that? Or would you congra-
tulate Ministers who do not come
prepared to the House and who throw
rubbish on Members....

Mr. Speaker: Order, order. There
ought to be a limjt to that. I object
to that word.

An Hon. Member: Expunge it.

Mr. Speaker: I must congratulate
the Members who come

prepared,
but sometimes, they are over-pre-
pared and cause much worry and

anxiety and unnecesary trouble to
the House.

Shri Hem Barua: If the House
thinks like that. I am sorry. But the
Members do not want to create that
unnecessary atmosphere.

12,37 hrs.
PAPERS LATD ON THE TABLE
NOTIFICATION UNDER COMPANIES AcCT

The Minister of Planning (Shri B.
R. Bhagat): I beg to lay on the Table
a copy of Notification No. GSR, 853
dated the 13th June, 1964, under sub-
section (3) of section 620A of the
-Companies Act, 1956, [Placed in Lib-
rary. See No. LT-3035/64].

MEMORANDUM  AND ARTICLE OF ASSO-
CIATION oF JANPATH HoTeLs LrpD,

NOTIFICATION UNDER REQUISITIONING
AND ACQUISITION OF IMMOVABLE PRO-
PERTY ACT

The Minister of Works and Hous-
ing (Shri Mchr Chand Khanma): I
beg to lay on the Table a copy each
.of the following papers:-

(i) Memorandum and Articles of
Association of the Janpath

Hotels Limited. [Placed in
Library. See No. LT-3038/
64].
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(ii) (a) Notification No. SRO.
2519 dated the 3rd August,
1857, under sub-section (2)
of section 17 of the Requisi-
tioning and Acquisition of

Immovable Property Act,
1952,

(b) Staternent explaining the
reasons for delay in laying
the above Notification.
[Placed in Library. See No.
LT-3037/64].

DerLnr DEVELOPMENT AUTHOR:TY (PRE-

PARATION OF ANNUAL ACCOUNTS)
RuLEs

CERTIFIED ACCOUNTS OF DELHI DEVELOP-
MENT AUTHORITY TOGETHER WITH
AUDIT REPORT THEREON,

The Deputy Minister in the Minis-
try of Irrigation and Power (Shr
Shyam Dhar Misra): On behalf of
Dr. Sushila Nayar, I beg to lay on
the Table a copy each of the follow-
ing papers:--

(i) The Delhi Development
Authority  (Preparation of
Annual  Accounts) Rules,
1964, published in Notifica-
tion No. GSR. 917 dated the
18th June, 1964, under sec-
tion 58 of the Delhi Develop-
ment Act, 1857. (Placed in
Library. See No. LT-3038/
64].

(ii) Certified Accounts of the
Delhi Development Authority
for the year 1962-63 together
with the Audit Report there-
on, under sub-section (4) of
section 25 of the Delhi Deve-
lopment Act, 1957. [Placed in
Library. See No. LT-3039/
84].

ANNUAL REPORT OF PERMANENT INDUS
CoMMISSION

Shri Shyam Dhar Misra: On behalf
of Dr. K. L. Rao, I beg to lay on the
Table a copy of Annual Report of the
Per t Indus C ission for the
year ended 81st March, 1964. [Placed
in Library, See No. LT-3040/64].
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NOTIFICATIONS UNDER CENTRAL ExcIses
AND SALT Act, Customs Act, Com-
PULSORY Drxposir  ScHEME  Act,
BencaL FINANCE (SaLEs Tax) Acr,
GIFT-TAX ACT, EXPENDITURE-TAX
Act, ESTATE DUTY ACT, INCOME-TAX
Act, COMPANIEs (PROFITS) SURTAX
Act, AND Super-ProFrrs Tax AcT.

Shri B. R. Bhagat: | beg to lay on
the Table:

(a) a copy each of the following
Notifications under section 159 of the
Customs Act, 1962 and section 38 of
the Central Excises and Salt Act, 1944,
making certain further amendments to
the Customs and Central Excise Duties
Export Drawback (General) Rules,

1960: —

(i) G.S.R. No. 773 dated the 23rd
May, 1964.

(ii) G.S.R. No. 795 dated the 30th
May, 1964.

(iii) G.S.R. No. 796 dated the 60th
May, 1964.

(iv) G.S.R. No. 797 dated the 30th
May, 1964.

(v) G.S.R. No. 798 dated the 30th
May, 1964.

(vi) G.S.R. No. 799 dated the 30th
May, 1964.

(vii) G.S.R. No. 800 dated the 30th
May, 1964.

(viii) G.S.R. No. 871 dated the 20th
June, 1964.

(ix) G.S.R. No. 872 dated the 20th
June, 1964.

(x) G.S.R. No. 873 dated the 20th
June, 1964

(xi) G.S.R. No. 874 dated the 20th
June, 1964.

(xii) G.S.R. No. 906 dated the 27th
June, 1064.

(xiii) G.S.R. No. 941 dated the 4th
July, 1964,

(xiv) G.S.R. No. 984 dated the 11th
July, 1964,

(xv) G.S.R. No. 1014 dated the 18th
July, 1964

(xvi) G.S.R. No. 1015 dated the 18th
July, 1964

(xvii) G.SR, No, 1016 dated the 18th
July, 1964,
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(xvili) G.S.R. No. 1017 dated the 18th
July, 1064,

(xix) G. S. R. No. 1049 dated the
25th July, 1964.

(xx) G.S.R. No. 1087 dated the lst
August, 1964.

(xxi) G.S.R. No. 1088 dated the 1st
August, 1964.

(xxii) G.S.R. No. 1089 dated the 1st
August, 1964,

(xxiii) G.S.R. No. 1090 dated the lst
August, 1964.

(xxiv) G.S.R. No. 1091 dated the lst
August, 1964, )

(xxv) G.S.R. No. 1112 dated the 8th
August, 1964.
(xxvi) G.S.R, No. 1113 dated the 8th
August, 1964.
[Placed in Library. See No, LT-
3041/64).

(b) a copy each of the following
Notifications under section 159 of the
Customs Act, 1962 and section 38 of

the Central Excises and Salt Act,
1944: —
(i) G.SR. 1092 dated the Id&t
August, 1964.
(ii) GS.R. 1114 dated the B8th
August, 1964.
[Placed in Library. See No. LT-
3042/64].

(c) a copy each of the following
Notifications under section 389 of the
Central Excises and Salt Act, 1944:—

(1) The Central Excise (Sixth
Amendment) Rules ,1964, pub-

lished in Notification No.
G.S.R. 779 dated the 23rd May,
1964.

(ii) The Central Excise (Seventh
Amendment) Rules, 1964,
published in Notification Ne.
G.SR. 989 dated the 1lth

July, 1064.

(iii) The Central Excise (Eighth
Amendment) Rules, 1964, pub-
lished in Notification No.

G.SR. 1093 dated the lst
August, 1964.

[Placed in Library. See No. LT-
3043 /64).
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(d) a copy each of the following
Notifications under section 159 of the
Customs Act, 1962:—

(i) G.SR, No. 774 dated the 23rd
May, 1964.

(ii) G.S.R. No. 776 dated the 23rd
May, 1964.

(iii) G.S.R. No, 801 dated the 30th
May, 1964.

(iv) G.S.R. No. 802 dated the 30th
May, 1964.

(v) G.S.R. No. 803 dated the 30th
May, 1964.

(vi) G.S.R. No. 804 dated the 30th
May, 1964.

(vii) G.S.R, No. 805 dated the 30th
May, 1964.

(vill) G.S.R. No. 830 dated the 6th
June, 1964. .

(ix) G.S.R. No, 832 dated the 6th
June, 1964.

(x) G.S.R. No. 833 dated the 6th
June, 1964.

(xi) G.S.R, No, 852 dated the 18th
June, 1964.

(xii) G.S.R. No. 875 dated the 20th
June, 1964.

(xiii) G.S.R. No, 902 dated the 27th
June, 1964.

(xiv) G.S.R. No. 903 dateq the 27th
June, 1964.

(xv) G.S.R. No. 804 dated the 27th
June, 1964.

(xvi) G.S.R. No. 807 dated the 27th
June, 1964.

(xvii) G.S.R, No, 952 dated the 30th
June, 1864.

(xvili) G.S.R. No. 9563 dated the 30th
June, 1964.

(xix) G.S.R, No. 983 dated the 11th
July, 1964,

(xx) G.S.R. No. 1004 dated the 11th
July, 1964,

(xxi) G.S.R, No. 1009 dated the 18th
July, 1964,

(xxii) G.S.R. No. 1010 dated the 18th
July, 1964.
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(xxiii) G.S.R. No. 1011 dated the 18th
July, 1964,

(xxiv) G.S.R. No. 1012 dated the 18th
July, 1964.

(xxv) G.S.R. No, 1013 dated the 18th
July, 1964.

(xxvi) G.S.R. No. 1048 dated the 25th
July, 1964.

(xxvii) G.S.R. No, 1085 dated the 1st
August, 1964. :

(xxviii) G.S.R. No. 1086 dated the 1st
August, 1964.

(xxix) G.S.R. No. 1115 dateq the 8th
August, 1964.

[Placed in Library. See No. LT-

3044(64].

(e) a copy each of the following
Notifications under section 16 of the-
Compulsory Deposit Scheme Act,
1963: —

(i) The Compulsory Deposit
(Income-tax payers) Second
Amendment Scheme, 1964,
published in Notification No.
G.S.R. 927 dated the 24th
June, 1964.

(ii) The Compulsory
(Income-tax payers) Third
Amendment Scheme, 1964,
published in Notification No.
G.S.R. 1157 dated the 14th
August, 1964.

[Placed in Library. See No, LT-
3046 /64].

() a copy each of the following
Notifications: —

(i) Notification No. F. 4(33)|62’
Fin(E) published in Delhi
Gazette dated the 7th May,
1964, making certain further
amendment to the Delhi Sales
Tax Rules, 1851, under sub-
section (4) of Section 26 of
the Bengal Finance (Sales
Tax) Act, 1941, as in force
in the Union Territory of
Delhi.

[Placed in Library. See No. LT-
3046]64].

(ii) The Gift-tux (Amendment)
Rules, 1964 published in Noti~
fication No. G.S.R. 928 dated

Deposit
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Table
the 26th June, 1964, under
sub-section (4) of section 46
of the Gift-tax Act, 1958,

[Pluced in Library, See No, LT-
3047;64].

(iii) The Expenditure-tax (Amend-
ment) Rules 1964, published
in Notification No. G.S.R. 929
dated the 26th June, 1964,
under sub-section (8) of sec-
tion 41 of the Expenditure-tax
Act, 1957.

[Placed in Library. See No. LT-
3048(64).

(iv) The Estate Duty (Second
Amendment) Rules, 1964,
published in Notification No.
G.S.R. 954 dated the 30th June,
1964, under sub-section (8) of
section 85 of the Estate Duty
Act, 1953.

[Placed in Library. See No, LT-
3049|64].

(v) The Income-tax (Third
Amendment) Rules, 1964,
published in Notification No.
S.0. 2567 dated the 28th July,
1864, under section 205 of
the Income-tax Act, 1961.

[Placed in Library. See No. LT-
3050/64].

(vi) The Income-Tax (Determi-
nation of Export Profits)
Rules, 1964, published in
Notification No. S. O. 2663
dated the 1st August, 1964.

[Placed in Library. See No. LT-
3051/64].

(vii) The Companies (Profits) Sur-
tax Rules, 1964 published in
Notification No. S.O. 2664
dated the 1st August, 1964,
under sub-section (3) of sec-
tion 25 of the Companies
(Profits) Surtax Act, 1964.

[Placed in Library. See No. LT-
3052]64].

(viii) S.0. 2665 dated the 1st August
1964, under sub-section (8) of
section 26 of the Super Profits
Tax Act. 1963,

[Placed in Library. See No, LT-
3053/64].

ment) Bill
ReporT OF STUpY TEAM ON FIvE YEAR
PraN PusLicity

Shri Shyam Dhar Misra: On behalf
of Shri C. R. Pattabhi Raman, 1 beg
to lay on the Table a copy of Report
of the Study Team on Five Year Plan
Publicity.

[Placed in Library. See No. LT-
3054/64].

GOVERNMENT RESOLUTION  REGARDING
RECOMMENDATIONs OF CENTRAL Wagk
BOARD FOR IRON AND STEEL INDUSTRY

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): ] beg to lay on the
Table g copy of Government Resolu-
tion No. WB-11(4)/64 dated the 8th
September, 1964 regarding recommen-
dations made by the Central Wage
Board for the iron and steel indus-
try for grant of further interim wage
increase.

[Placed in Library, See No, LT-
3055/64].

Mr. Speaker: Now,

Bill. Shri Shree Narayan Das.
hon. Member is absent.

Opinions on
The

DIRECT TAXES (AMENDMENT)
BILL*

The Minister of Planning
(Shri B. R, Bhagat): On behalf of
Shri T. T. Krishnamachari, I beg to
move for leave to introduce a Bill fur-
ther to amend certain laws relating
to direct taxes.

Mr. Speaker: The question is:
“That leave be granted to intro-
duce a Bill further to amend cer-
tain laws relating to direct taxes.”.

The motion was adopted.

Shri B, R. Bhagat: I introduce®® the
Bill.

*Published in the Gazette of India
Extraordinary, Part II, Section 2,
dated 10-9-64.

**Introduced with the recommen-
dation of the President,
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MOTION RE: FOOD SITUATION—
—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri C.
Subramaniam on the 7th September,
1964, namely: —

“That the food situation in the
country be taken into considera-
tion”.

Shri Nambiar may now continue his
speech.

Shri Nambiay (Tiruchirapalli):
Yesterday, I was referring to the
imports of foodgrains under PL-480.
I wag pointing out that recently the
danger has arisen of the Americans
asking for a change in the terms of
the agreement to supply foodgrains
under PL-480. Previously they had
stated that this was a long-term loan
which had to be repaid. But now they
want the whole payment to be made
in rupees as early as possible or other-
wise to return it in  kind. That is
going to affect our food supplies very
much. We are glready in shortage of
food and such other essential items.
If we have to return the PL-480 loans
in kind, we do not know how far
it will be possible. Therefore, I have
been requesting Government to dis-
courage the PL-480 imports and see
that immediate steps are taken to
improve our own production of food-
grains to the extent required.

With regard to rural development
works and other allied items, it has
been stated in replies given to us in
the House that orders have been issued
to the States to see that these measures
are expedited. But my experience in
my district and in my State is that
minor irrigation schemes are not pro-
perly being attended to. I know the
case of my own district in the Cau-
very delta area. In the Cauvery
every year, we have floods. Even the
normal improvement of the banks is
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not done with the result that no year
passes without damage to crops and
harvest. Even this year we had this
trouble.

The same is the case in Punjab
which is very near to us. Even this
morning, we discussed that point. I
have studied this question. I find that
a lttotal amount of Rs. 60 crores is
required for tackling the problem of
waterlogging in Punjab and to see that
the floods do not damage crops.
Every rcar we are losing to the tune
of Rs. 35 crores worth of fooig iins
due to these floods. Rather than
spend money on imports of foodgrains,
if we haq attended to the question
of improving our flood control mea-
sures in our own States, we could
have got more foodgrains from our
own sources. But Government are
reluctant to spend wherever it is
tequired internally. On the other hand,
they go in for dependence on Ame-
ricans and others for a long period.
That is why I say that these flood
control measures, particularly in
States which are producing more and
more foodstuffs, must be taken in
hand immediately on a war footing so
that we will not suffer due to want
of food.

Coming to the question of land
reform, much has been discussed
diready. I do not know the mind
of Government, whether they want
lang reform at all or not. But I find
from the AICC Economic Review
dated 10th July, 1964, that Government
are half-hearted and reluctant to
implement the land reform pro-
gramme. This is what it says:

“It has been pointed out times
without number that one bottle-
neck in our failure to fulfil our
production targets is the slackness
and tardiness in undertaking land
legislation. . . The inducement
to greater production is lacking
because of the absence of security
of tenure and the presence of
absentee landlordism still persist-
ing in a vicious form.”.
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Then I quote from the Commerce,
which js the mouthpiece of monopoly
capital in this country, dated 5th Sep-
tember, 1964, p. 398:

“The fact that the Food Minis-
ter, Mr, Subramaniam, himself has
recognised this week the need for
freezing all land reform measures
at a particular level and for re-
moving, as quickly as possible, the
uncertainties in the ownership or
management of land is yet another
significant pointer to his realistic
approach to the problems of food
and agriculture”,

So monopoly capital is feeling that
Shri Subramaniam, the Food and
Agriculture Minister, is not for any
land reform, and the AICC Economic
Review says that they are tardy about
land reform. Will Shri Subramaniam
gay that the opinion of Commerce is
wrong and he is also for land reform,
and if go, what steps are going to be
taken to proceed with land reform.
The land reform question is very very
germane to the issue. Without it, you
are not going to produce the requisite
food in this country. The land is
limited. Unless it is utilised to the
maximum and the ‘actual tiller, actual
peasant in the field is encouraged,
there is no hope of achieving this
objective, however much you may try
for centuries. Therefore, Government
must have a definite policy with regard
%o land reform. They should not talk
in many voices, I want that the
Government represented by the Food
and Agriculture Minister should come
forward and contradict the statement
given by those who are speaking on
behalf of the trade.

I must glso say a word in regard to
the land reform measures in my state
of Madras. I shall quote a statement
from a statement of a US expert team
in this connection. They say that no
land reform has been effected which
has resulted in increase in production.
This is what is said:

“Once the record of rights has
been established and the right of
resumption is withdrawn, we ree-
commend that the Government
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should enact suitable legislation
for the transfer of ownership to
the tenants in respect of non-re-
sumable lands. The ceiling pro-
visions in Tanjore.

Tanjore is one of the biggest rice pro-

ducing districts in the South, as also

Tiruchirapally and other districts in

Madars State—

“have provided hardly any
excess land for the establishment
of farm ownership among tenants.
With no other government-sup-
ported land purchase programme
in existence, the non-resumed
land could serve as a beginning
of a land purchase programme.
We are of the opinion that an an-
nouncement by the Government
that ownership will be trans-
ferred to the tenants as soon as the
records of rights have been pre-
pared would remove uncertainty
among tenants and create a more
conducive atmosphere for the
execution of the programme”.
So unless something is done towards
the implementation of the land re-
form programme, there is no posaibi-
lity of making our peasants produce
more. Many members of the Opposi-
tion, including the Swatantra Party,
have stated repeatedly that ng" land
reform is necessary. I find that in one
of his statements, one of the members
of the Planning Commission has also
stated that land reform proposals are
to be stopped for the present. If this
is the policy of Government, then we
are done away with; we have no chance
of solving the food crisis. We will
eternally depend upon American im-
ports and we will ruin ourselves.

Therefore, I press that these long-
term measures should be taken by
Government, along with the short-term
measures which I have already sug-
gested

OPINIONS ON BILL

Shri Shrese Narayan Das (Dar-
bhanga): I am sorry, Sir, that I was
absent when I was called. I had gone
out for g short while.
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[Shri Shree Narayan Das]

1 beg to lay on the Table Paper
No. 1 to the Bill further to amend the
Constitution of India, which was cir-
culated for the purpose of eliciting
opinion thereon by the direction of
the House on the 22nd November
1963.

MOTION RE: FOOD SITUATION
IN THE COUNTRY—Contd.

Mr. Speaker;: Shri Himatsingka.

I would request hon. Members to
condense their remarks within twelve
minutes each. At 3-30 P.M. I shall call
the hon. Minister.

Shri Himatsingka (Godda): I have
heard the speeches made during the
last three days beginning from the
speech of Shri H. N. Mukerjee. Most
of them have criticised the Govern-
ment and blamed the traders for al-
leged hoarding and keeping back
grains from the market. But not much
of constructive suggestions to improve
the situation have been put forward.

As is well known, the production of
foodgrains has gone on increasing
from 1951 onwards. In 1961, the pro-
duction was 50 million tons and acre-
age 97 million hectares; in 1961 the
production went upto 79'8 million
tons, the acreage being 114 million
hectares, Therefore, production has
not only increased in quantity of
acreage under cultivation, but the
production per acre also has gone up.
Only, thcre was some slight setback
in two ycars 1962-63 and 1963-64.
But even this increased production has
not been found sufficient to meet the
requirements of the country, and
hence Government had to import large
quantities of foodgrains from forcign
countries at the cost of very valuable
foreign exchange. In the last 10 or
12 years it has been going on; some-
times the imports have been a little
less, and in some years it has been
more, as in this year, to meet the
deficit caused by three successive bad
years of production on account of
vagaries of rain.

Another factor that has to be taken
‘e consideration is the change in the
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taste of the people. Before 1950, a
large quantity of coarse grains was
being consumed by a largs number of
people, but after the supply through
fair price shops of rice and whcat,
most of the people who used to
depend on coarse grains are taking
rice and wheat because they get them
at very convenient prices. This trend
was also noticed by the Foodgrains
Enquiry Committee, 1957, who report-
ed that producers had begun to con-
sume more; there is also a growing
tondency to hold their stocks for
longer periods than they used to do
before. The result has been that less
foodgrains are coming into the mar-
ket, and therefore supplies are not up
to the requirements of the country.

Hon. Shri Mukerjee criticised the
Government and said that hoarders
were keeping back the stocks, but not
one single name could be mentioned
as to where the hoarding was, We
have noticed in the newspapers that
in UP. 20 godowns were rearch-
ed and about 600 quintals of food-
grains were found. If you search
foodgrain godowns and you get 600
quintals of foodgrains in 20 godowns
and if you call it hoarding, I do not
know how to describe it.

The remedy suggested was that
State trading in foodgrains should be
introduced and banks should be
nationalised, as if State trading in
foodgrains will increase the produc-
tion in the country and will meet the
deficit that is found to exist. Simi-
larly, I do not know how nationalisa-
tion of banks will be a remedy.
The suggestion was that banks
advance money against foodgrains,
and that if they are nationalised,
these advances cannot be made. I do
not know if my hon, friend has for-
gotten the powers of the Rescrve
Bank. One simple letter from the
Reserve Bank to the banks that they
are not to advance moncy against
foodgrains would be quite suffi-
cient to stop all advances against
foodgrains. The Reserve Bank has
ample powers to give directions ag to
what advances are to be given against
what commodities, and what commo-
dities are not to be advanced against



927 Food Situation BHADRA 19,

But they are harping on their pet
theme of nationalisation of banks in
‘season and out of season to create an
atmosphere in their favour.

On the contrary, I feel that if
advances are made by banks, Govern-
ment has cnough and full information
about the stocks with the traders be-
cause the advances are made against
quantities which have to be reported
every week or fortnight by the per-
sons who have taken the money.
Therefore, Government knows where
the stocks arc, and they can always
lay their hands on those stocks.
Therefore, I feel that the remedy is
not at al] suitable for the purpose for
which it is being trotted out.

As a matter of fact, I feel that they
want to place Government in an
awkward situation so that they wall
be able always to criticise the Gov-
ernment. I remember my talk with
one of the leaders of the Communist
Party in Calcutta when the hon.
Minister, Shri Kidwai, removed con~
trols. They said that one of the big
planks which was available to them
to criticisc the Government had been
removed by a single stroke of the pen
when the controls were removed.
Now, our friends in the Opposition
v»;ant the same difficulties to be creat-
ed.

State trading in foodgrains is not an
easy matter. It requires very exten-
sive stocks and a large army of officers
and men to be able to collect the food-
stufls and then to distribute them, and
I think it will be one of the most
wrong steps that Government can
possibly take. There is no harm in
their procuring the foodgrains as they
have been doing anq supplying wher-
ever the same is needed, but if they
want to handle and distribute in a
large way, I am afraid they will land
themselves in very great difficulty.

Whenever supplies have been suffi-
cient in the country there has been no
complaint of either blackmarketing
or hoarding or any other kind of
trouble. Therefore, what is needed {s
more and more production.
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I would also invite the attentlon of
the hon. Members to the difference
between hoarding and holding.
Businessmen who take money from
banks do not hoard stocks, but they
holq stocks in their godowns to be
made available whenever the same is
needed in the market. It is not
hoarding but holding. Hoarding is
quite different; it is kept in private,
apart from the books, and is not
known to others.

According to me, irrigation schemes,
minor and medium, should be expedit-
ed, and Government should give as
much money as they can possibly do
to the State to complete those minor
schemes. I know that in my own
constituency a large number of
schemeg are there like Kusumghati
and Bhorajhamaria, which are not
completed for want of funds or other
difficulties. If funds can be supplied,
the irrigation schemes can be put
through, and they will help in increas.
ing food production, thus reducing the
necessity of importing such huge
I think that one of the

quantities.
steps that they should take imme-
diately ig to increase irrigation
schemes.

Similarly, they ghould increase pro-
duction of fertilisers, more factories
should be set up, irrespective of the
question whether they should be in
the public sector or in the private
sector. Improved implements and
seeds should be supplied, and a remu-
nerative price to the farmers should
be assured, I feel also that steps
should be taken to make them avail-
able at the sub-divisional ard talvk
levels, and even in the block levels,
so that people who need them can get
them at the time they need. It you
make them available easily, people
will be inclined to take them.

13.00 hrs.

Ancther thing we should lay stress
on is population control. Praoduction
is increasing and national income is

but the population in~rease
is so rapid that it is eating up these
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increases. Therefore, along with the
steps to be taken to increase produc-
tion, I feel that one of thc mast
mportant steps is population: contral,
8o that the increased production may
be available to g lesser numher of
persons. Production in our country
per acre or per hectare is much less
than in other countries. I have pot
with me figures in respect of certain
countries, and I fcel that if we can
increase our production by 15 to 20
per cent all our troubles will be over.
There is roum for producing hindred
per cent more if we take the Agurcs
from some of the States.

For instance, rice in India we get
1,530 kg per hectare, whercas in
U.AR. they get 5,050 kg. per hectare,
in Italy they produce 5460 kg. per
bectare, and in Australia they pro-
duce 6,600 kg. per hectare. But in
India we get only 1,500 kg. If w: can
increase the produciion I think it will
82 a long way to removing vur diffi-
culties.

it famee @8 (T2T) : werw wE-
@, & g% yraew & aary § $w A
o W Y 3w ¥ fre w3 wwar
g W & =it weaw ¥ 7w e
£ 5w dgard 5@ w0 A @
TeIaT & g Y e w3

W 3w # o ®e e st
9 T &, IHY AW FT OF FHA F91-
WA T W FE agd ¥ AW
wewt & & ¢ 1 Afew & aamr 9w §
fir 2z e wRee g aw 1 W<,
31 WXT TY T AT E I 1 o
nEde W T A9 ¥, AR fad
e ewe w1 ®T 3uF gy A §, v
wTT reT & T, @ A www A 7 4¥
wTaT % g 7T & FH A ¥ §ev-
FY | & o ¥ A §, TR Am
¥ gl I WA mATHE & MR
¥ fas wafoe goa & T @ fr o
T TER & vEE A A fe
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ST FT EW FIA A0S F@ § | A
& FTW Tgd A1 WA G @ AT
& Y sfw fardy T 1 3@ £, WX
IF gral F &g F19 A faar s,
ar frva & Sad grfq i arr g
Tafau # aar wwikvg T3 ¥ Fer
&1 fadrg w7 g, o ¥ a § 73w
AT ERRE A FET & AT qOE Ay
7w F o et aar o

afers §927 & qrary § O § a9
wfeF aw Fgm AT g o & fAw
AT Jea § 6 e 9w aF A qwm
3 ofeerm e & fay Mg Ew @
& I 9 a7, waeed, 99 93
AT T 399 QF 06 G faen
21 TR AN § ga¥ qv7 ofew T
¥ GEOTy WaT § foaawr 3w &
o FAET a8 & 1 WEAT A o
gz fear mar ¢, 99 9T mAANE
%) |13, T FUT T F TR AHEAT
a8 & A Faw &7 owde wifEz gy
W T ¥ g 6w A A W
Bear Wfigy | wOF F 9 I Tt
T A wwr @ 2, afer wrdde dwex
wT W | AY W T FOFER A
FIEEE § WX safay Sl 6 gaw
swR & gfrend & ot 0 w AR
g ¥ (AR qgt W A o gdw g,
T U FIA I FTAEEHAT ALY

% frica sor o § 5 fow
JURT qT FTHIT KT ARG §, WX
FOH TEH FREEAT G wET @
W .3 @ TR T RO TR
@ T @A i o o ofEw
fFeT ¥ W T A g §, A3 ¥
T wYET §, I W A § ) 2w WY
% WA SO KT AR GO F .
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=t {aerrw v (far) -
i st enar few sT 3 ? 97 ot @
RwFr 21

ot frowar €5 © 1 g T
SR AET Y, W BIW AT AT

W F AAE W AR wW
®T TET &, 5 Suay ag feafy §, & v
wRwA a= Y #v afwow a7 o fin
S I AEY B arelt §, § it &Y sy
T gAk 8w ¥ Wisa-aeTd &7 Y e
wi ¥, IEd A ¥ qf fawwa G @)
Lot

T FAET F AR A GG T AT
o ag & 5 oo A F W oRTatEY
N forr ol }, T FE AT G
¢ o fr facamgz @ @ & wam
W 89 W aTAIE AW g W g
Iaw1 wCw 4g & fr o wee e
¥ ¥ Y A o Y o §, A
ST TR & fag 3 wwe fadwi
# 95, R0 WA AT 9T Wit oveft § o
TF I at 1w ofar R uu
w1 @ & wifs S ufiw gy,
o A1 & gfcr B w9 6@ ¥ wifaw
& H 91 @ § ) A0 Tww § T wn
& zamR agr o W TATE o §, 9@
%) fadmi & w7 7 W@ wrw | -
¥ qm N wEEm Ok W
feae srawasar 1 A @ @wA ay,
W T 3@ A | T W g awdt
§ ok aEEdT & gErdi @ W
O a7 T AT & a%AT § ! WA
TRWH T wmmnew ¢ fe
v Jawr fole v faar oy, ar
WH FT WA 9o, 93 T W W
s, ¥few guhg ¥ wEe MEeE
9T ¥F ¥ a1y & gu § | Ay
Wt AWE &, AfeT sl fraw e
wore & § fembwron 2w, § e
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T THY THTT WA 67—y
& & wran g fe et 2w #§ winw
qur # ot g, dfew K gE A &
fow dae 7@ fr foaelt w0 W T
2R qr feard oxd , awgA: S
TH g0

W3 fagam & a9 WEET 5y
gafeueg fod § ot ewmar § e
SH 9% LR FIA & gL JW FY
T §3 WA g ) aNd § | R
AN AT WEIRT 9EE &, @ 7

© TR A FIA

O Y & a3 W g g e
AR AW ¥ F faeger & g1 &
TEW WK & GG sEE i
o1 S B, afew & qmean g e s
wE ¥ g & g quic an §,
Ay feafa e 2w Ay Y € &
W s ag § fr fom s W
W 9T oy T §, Am ek fg dac
4 a1 | W W weer Rl v
Teaifafafirdt 1 g0 g0 s A 3
Wiy @@ ¥ ww ger 2
wifeg | frgat wga &1 fes x ae
T &1 A A qw wmwm T f
& o wear § 5 ovww ge &
warg # ffaar f dwm T 9
ST ot § et arga WY vy fe
& W gegrd fyem 8, ot qw s,
W qa ) =5 g, Afr ew d fgow
at A § 1 fazat agw A wod ol
fema & v ®) g w fiw 2w
# warw ot o) fampw faan w6
¥ 7% gt g 6 A0 €1 ow vag
& 9T I g 3 & A e O
T g @

o feafr war § 7 for @it &
T ¥ g% Wit , I Al A
IR A w A ¥ frg A @Y
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adt A § wf w3 w4 qr
TTaT & oK FE T AN IV g g
£ | WEaT FT1 QAT S9N, STt
T Aol @R § o gk
gt | mgegigR § W A W g
FatT ¥ I IR OF AT A TR
# TF & | @ qT qET ¢ AT 9
Y &, Y & 3 Al Y A g o ww
T A AR | AP § WA § r e

R FH WG, FATY ATEA T2 Ay

KA gEw ¥ A% W F q@ faar o
2 & foaar wwrer w9, ag &
z

Fg@ qfd 9T g § fn waw
wigg TaTqE 7 frfeama swF a o
At wqr, wfew faadr oifert § ww
§ 3w F wfy e &, O I Ay
gavarfre & fs § WY Tw awar wY
W T ¥ WG FL | W@ oA § gw
AN T T, I A T
IR qEN T W 4 § R w g
LU U SUR ST
AT AET ST § | I qHW @
fFog s S ft QY ag @9 JuT &
wfaw Y o T WX AN Ao
&T T T, F TG WA | qg AR

fognim A am g 1awNIWEH

WY ARTAET FF a1 A FET AT
€9 R WY Aw-fgw A W W% ww
HEF § W1 § | O A gHT AT Y
wrar &+ ArfEy o :

T A oy & 6 e frem
¥ g1y faegw wew W oy 9 wnfgg
X wurer ghur AdY o awar & &
frvare feemT wge § 5 R S
W § WdH, A @R v F A7 -
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fraa A A F-35waT T ], AT
FT ST ITE grav &, 9 ffea s ¥
qETE P OATA |

Sy &f@ @ W@ T §,
IR W gew F fear qmEr Sfgy o
T fFdt ow St ¥ fR e @
&L 8, At frvaarens qfe & ag 9w
g I AT AT | AE T FwT
¢ 5w o A Al w A
WY | AR 2w § gEE wrerafen
fewdiegmm g @ | wafeg wigar
& 59 qeu F, UF T ¥ g6l O wY
g 9 & wfaerg ®, qErE T
faa ST =fge

g W W & fq N qgrw
arfey | ga Aw Y PR 18 T AT
¥ figama & faemad # Woft ot &, oraf
Tgh ™ IEk W 92 e & | e
% frdew s e g ofF St oW
FgRIWI TN, w o ¥ @
9 wu¥ fag &w fmifa < far
ST 1w AW F ww A oA g
qIARHT ¥ AN w@TifAT e Gar
fry & fr & sl SR oA Y &
fog s & w0 oA A
SR Tt & A ag e , ST
T gk & 1 O & =i Q awar g,
T I g2 % A e
fearg aeeht & 1

caien @ AW ¥ g FT
gT ¥ % JeT wAW A @A A
agt for for areit § cgedew i gY
§ agi wei Tui A ¥ s T gen
¢, demarT aga wwd gk ¥ 1 @ W
Sy &, awt o fewd dw T £
Tt X wfew wrwy ot s @ §
s ¥R T@ER @R e
qar @ dar § o TR § W wm
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T TG TG @I FT BT FT AR
ot ¥ oqw g @ e § | e &
w9 g W wgi o3t gaden a9 §,
I W A e § & W s
£

AT & wgA gara & mrow
T 9TE § | W AT ¥ AR
w1 9 o faam w1 a9y ) oF
=l @ # &) X I AY N A
fawrr g, F A AT FXJATE 1 ¥ A
fawrr gEifes & o g & i gu
& | w giar ag & 5 o fawnt et
Foredrardy gat a< TN H Ffwrwr waw
2 s g fawmr et fawwr o<y
I W99 X AT A AGY § 1 I qTE
& 7g & fr qw & w=T o wrw fawwr
§ a8 9w fawm o 7= & v
AT =gl WK I8 wReiT T A=l
g =fgd 1 3& fawmr & =< @,
o\, o qieAr, s e gt
grafraa fawmr W= wTT QT Ry
& =g w3 & W1 ag fawer |t Aw
N G FEET B GAATY A WA T
fe =g gwerr @ WA & gAW
G AT gF wiAera of@dT gar
B W 2w F A ww

% W] qra 7g & aur w3
&M | &E OF qET Ay § wrgw fRwm oy
W & | W £ §9T g OF aga
T T @ W & T qgw ¥ fag

at A fawar 30 g adr
7 SER @ T @ex ¥
Ay @ W JErETC
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@ ST & A o A G 339 IwE
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w1 ad%T 977 @ AT, I§ qaOA W
gU A AT I T 6 | oF 9 TEE
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afy € s s & F e
faet & 39 &1 A ¥ @I AR Q
T ¢ | I W LR A v oW
N Ffar far g 1 & awmar g
e wror o o A ot wrEvEw £,
g A ATET W HT A X qrv A
arEmEEar & AfwT 3w & o wAer P
& 99 % g 97 57 AT FT ITATF
a# & ) & wwwa g e ga g dm e
& 99 3 o @ ? T wAdE & wA
s | afeT 7 2w T T A A 2
®F 7Y AT 7 A AN § | g7 TT A
98 g% &, J1T ST ¥ WK FH FR
& fad dae § 1 SfFT Foer € AT
9 AT § o6y gy anfgd faqg 3 fe
AT STeT & sarEr g dar &0

@ ¥ gara @ Ay foew
I FY gET AT AMEH 1 G 9T qF
& gd frar war @ 9w ¥ qaAmar
T ¢ fr o fee aeg & {1 e
& fad dure, wsw Rw Wk T, L L
w5 Waw, SR Argsg, Wit
Rw, AR mE a9 T, ¥
e ) 38T | & awwar § fe
ol T e AW FR ar s QY
A E N OH g AT S WA T
aT @ 1w W e fx
T W g gy g g eyt
T @ ® A Ty foaar

& g wgw § f5 W ITRE
¢ 39 B @Ay arEw & e vy
o w9 {9 A § T F 9y
I %1 fafigeqem &% & g wfgd o
[E & W T 8w g
¥ Tfgd A ¥ v @ darare vamar
T RE | ol Tz ¥ AN 2wt A
a1 Avw AXGE £ 3 a1 o faaew
o= Afgy I faear afgd o
Wl ¥ < A goar§ o o wT AR 8
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[t q wrefrere wrea]
wfF gt o o1 ¥ @ d oA
q gl AT FaRTE | 5 TR A
Y § 1 afew 2ewt ¥ o A @
T

snfas # 777 7@ weT  fR e
R &t T SyTET ¥ Surey A ¥ ik
I F AT B g &30 )
WA ®T AT G I I AT TF
@ @t =nfed 1 o A dET AT @
ST ¥ T g # 1w 50 To fewew
A TFTOT X 104%0 F 1 fHT 104 %0
T & fay ¢, o fori e
R m v agi o 125
o7 130 Eo § | TG SIST AEY gAY wfegd |
A EN 9T 0F ¥ T Y ag T g0

=t g (eFg) : IuTeer wEET,
wrea # o g & @%e § 3 FE |
|%e Agt §, g I wFe ¢ | Afw
oIS A FHT § T TGA WA § | 5@
wars oftfeafa # 2w 57 & § &
@, W & AW AT ¥ o
o= S FY BT I, W I WL A Y
fot g€ @@ A& ¥ dfed sEmER-
a9 AgE ¥ ux faiw wfewr 4
I &1 g favaw v fs w5
g o wd @ 2 afz e § aga
¥ O g W a9 W g8 wfn
& f5 3 m ¥ felt W At T
& | wreofiy dfeq JagETT IgE &
frem & quag T ATHTT FT TS §AT |
w€ TTFTT A O JHET FY T 6
¥ ford A wew Ja7 WY AR ¢ R A
qrow ff ag W T W g W
qEE | Ag FW AWEr # 3@ o
wifs gAY TE™T § 39 awTw Tl
®, IT JEW EWETH ) A A
<& T fom ¥ wew gH ag E@we
RGAT T¢T & | FUF TTER F qTETET
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&aﬁﬁ,’m&mﬁﬁmma
TR & 1 forw e ¥ N g T
a7 A fowamw e go Wt i favama-
9T A FE v W@ g6
T ¥ T FIUE FT T FA G
R T favarw feamn mn, wwaE &
R T #GH F g, W A W Aw ¥
e fF g U f|H Qo F weg aw
T qETat ¥ sreRfadw @ s Afew
w7 9g /9 fHAT | W g wiwe) A1
TT ¥ A& A g 9% F qEA DAY S
R GEEH s R @
IR AT FETT F wiwd gw A<

8] 1960-61 ¥ 80° 96 fafwaw
T A G e

|7 1961-62 ¥ 75° 82 fafema;
& e a g

a7 1962-63 & 78" 50 fafagw
T TEAT GaT AT

a7 1963-64 ¥ 79° 30 fafauw
T wTedT T g

oW A AR ¥ W wE
& 1960-61 ¥ A & gur ww@ ¥ &
1963—64 ¥ ®% &1 guv “a FTAT Y
T St G AT | gAY AR a
WE ORI e fer o @
&, AT & A X A 79 fewrdde
@ & e ow gw 2w A awEmy
) Twd § A & famwe A faweac g
@ ¢ 1 afe QAT W A 3 vy
<@ fv gu a1 #¥ afor swran & g,
gur 9% Wy, A wifex ag aeen o
o ¢ Qo @ w9 ¥ ol ¥ TR
TR IR ¥ fa, dod w i g
fas g2 WX W # gy frwT W

AT TF W & WTH wI@r §, ¥ R
T W R WA e B fei
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TER ¥ T@ER A W & | ASAT ™
fay o @ fr & foelt faviq safirr
= wfys glaod feod | g ™
fad it & 5 & aurw gwwars # g
NI EFagam o
T @ S wwefaw /7 foe §
Ja® QAT 2 FY VX W 2@ dY qAT qwar
g .

st gfe faw wma (gwmaz) ¢
Iqrene wEE, ¥ AT § fF uw ww
WY T § FIW T T F |

Mr. Deputy-Speaker: The bel! is
being rung. Now there is quorum.
~ He may continue.

ot &g A § wg @ oo fF oaq
1963-64 ™ YwHM{A® & I
gy ¢ 1 wh oW 2z o< fear
A ik
“Agricultural production as a
whole declined by 3-3 per cent in
the 1962-63 crop season. The out-
put of rice fell by 2:8 million ton-

nes or 8 per cent ang sugarcane
and wheat by about 75 per cent.”

ST 4% FT TH A7 11 9 AW
AR ¥ S AR AR & At § S
a9F WIHE T ywe fag #
*Rice in million tonnes 1980-61—34-2

1961-62—34-8
1962-63—32'0

Percentage change in 1962-63 over
1961-82 minus 8'0.

Wheat in million tonnes1960-61—11.0
1961-62—12-0

1962-63 —11-1.

Percentage change in 1062-63 over
1961-62 minus 7°5”.

Jar 5§ xgr, A% wzAT fF TAr @
ot T N7 R Ay gErd Fomm
o & &Y AT awen e <=
o, are AT ¥ N A awer | w @

q g% &21 A€ QAT | T WY AT

. ¥ TB qIEl 1, A1 S wfedl £ AT 7O
FIFT FHANET $1 q47 T Gt
® §Fe T &Y, AfFT 0F AL AT FWET
& A = & g T &1 9 g AR
FAT @ & 7T AT 8, SwE foq Ty
¥z g | ag 7€ i 7 & SR
st ¥ ¥9 919 #1 e e
fe W& & AW 9 AgEE T A
araT T 97 W, I T § T
WIRE R & i A fan oA v
T T A fear o) agt O o due
ST W ff IR 9z faar | QR g
% AR W@ ¥ fAg Ao W &
W qE gT IO W & §o foAl §
gl sww HgEg s
B & off &) awdt & | R g Ay
TN M EAT AR AT

W R & oY oge & | 3y qavr
FHATC § A Wi & HFIEr F TF WY
T FFAT § | THHT OF a7 § T
w5 YT gETT qE & W T AW BT )
WEETF AN T | o q6 AT &
A ®QT & AU qTHA A T Aq qTE
™ AHET W g A 4T awq | MR
§ frdt WY g & vy 8, wig et o
farare g & o @, Wg & el
won ¥ favarg w @ N ff, W@ ®
i gour 7 wwar e wfd T
T wr ® fawlt wifge, W wmw
& T g aAA a% w1 faeAr
wrfge | “wR wY Qe fardy w3 werdy w4y
T, A By ey oed W& oA,

... GTAT AW ) qE¥F g W W

& 1" ufrard aeq aa %t faee aifeg
agifE

“Fury of hunger knows no law".
W 8 ® §A7 A ¢ fE o e
et el W Y axamg A€ ATAT )
T T AT X TA ARIH AREAH Ky
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&1 g WIRT ¥ ¥ ) wifwd § 7 wadw
adf ¥ wae agE ¥ wor fR o AW
w1 fram qdgra &, T feam & o4
N Nz famy a1 &, awr aT §
Wrsgamag d, Tid QAW AT
7 AT, 6 4@ 3w & § H0 5T Ay Y g
¥ X & oo gudd Y ool W ogw
A g N Ao &, &
@ % & 9 ¥ s vifva adera
wr § W F faw wor @ dw # 5o
LGRS Ce Al Uil R
T T FHT A gEeT w7 §FE &)
T WiwE g § R aT 1963-64
# 79-3 fafegw & dqma g€ AR
e 4 90 fafamy @7 A, ot 11
fafmm e o S g 1w W @
arw fafeas = g fagw § viver wivr w2
¥ ug, fex W 6 fafags = & wH
w1 5w W A feay g fear ? 9w
|ril ¥ wER qu Al fen oft wfedt
o\ graa F w9 F qenard & Y 97
¥ agt &2 &, veR At 3 ey A
forar | T =l w1 e o Ao F WA
J WYY AT WY FATEAT HY F K W AT
LiC R ac R RS Gl
®r§ xxw e ?

vy A fwem g i & e gy
a2~ 5 Sfaw & o & fgama ¥
W WY T oEwen g @
o farw &R ¥ @ @ Y T

qETATT 3| IS { AL AF W AT T
v I & fF N gk gEmiee A
o § WY o wtae ¥ qeew §
o foreY mroey fagem & wivam 3,
I W EAATR T F W R
M AT G dY, IR TW AT
Y sy fraer A @ & & A A
favarg feamr wifgg av fF gw wa ¥
Ay ¥ g qoe & 5w aF Aww-
fadT &Y ST

YT o g & S § e # gw
Y TET AE AT TEEAT | TF @ G
T T3 aeE g § 5 frard o
§Tq T AT &, qH 4g I T
& ot & 5 ow T ay g AWM A
&t ¢ @ ¢ oAl ged W g
§qF FX @ ¥, @ qzrt A g
¥ W @Y 1 gw A, T, A A
FfRM AN AT QY 1w Tar T aw
Y " HTEEr FAT AT F, WH T F
oot s firer S 1 wveT dAT AW A
TET N TAT &, AT AW W § TAT
& war, AW ¥ aET @ oW
& 7T @ & dfew & w1 w7 ow
R A g W

gt TF TR T qATH & Wy ¥
X WA TF gAY LA 2531 FAT
*1 et wTaT &, I9d ¥ Ry qEdwr
T 1182-2 FAS & ToAT HAAT § )
11 ForraT T AT CEE e A &Y
fergea™ &1 AMER AT, WL IAE I
N AT & fag, /@A W O R
frarl Y 2 §F fau o wEAETERAT
2 ¥ Fore g fiaam sarer F e framat
YA F FTH F AT ST AY WL VAT
¢ o gt wiw gl o Az A
aer | AfeT www ¥ fe w1 A 9
o T8 far wmma
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uq & €@ gwer ®1 g9 q@q«wH
AENE I @ a7 O PR F & TF
wiE & WX gET A T | W
T At 7g & e g o A forae am
N A g I @ § I wRA A
T ¥ WX faaor #Y sqeqn Si& w< ¥
@ fag F g<ET A gaans 2T § R
INT T I AgEE FT foram § | W
TRARH R E MR AXF graF =
Q1 Afeai 3 & e A farefy 7Y oy
dY g awar | ag MEX wrs 5w
&2 TF GTH T 9qr faar sgaeqr
& F1o0r @ o wafoe g fag @y
aEAEE ) A fFogw o oW
faacor sqaeqr # A I A I F
T T Fifeq g T 1 AT A
faeamg ¢ f5 e F a0F ¥ @
¥ faaoor &Y sgaegr @ /% A fRly
g ¥ G A I @ TG AT

ICAN WYY : WA T T
FRg AR A qF &\ F v & o

ot WYg s, & feew ae
frar ? & ol 3w 13-14 fe &
v g 1 # goX g w1 wder A=
g1 ® oW X ¥ wiaw aww
faar @, oz faae ¥ oY ufys afus
g fear § 1 g ¥ fme s awa
o 2 F Far L)

JIUTIN ARG : AT T
% fau amwr &)

oY @d s, oA W
wEqT A A7 T § IW 1 ES @1 AG
werar & i A 3 ame w9 far o <@
2 ? & 3 I AgAq & waAr wew A
frar qr afeT 4@ a37 gvaw § fr R
it A T @

Jqreqm WERTA . WoAW WERT A
v 5g far @ QR E R
1007(Ai) LSD—6.
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12 fae ¥ wfas o *1 @97 7 faar
arg 9 f qAAT a7 A @ g
frme & fa@ &

Mr. Deputy-Speaker: Shri Mani-
yangadan,

Shri Maurya: Members who be-
long to no party have been given 20
minutes. May I know the reason?

Mr. Deputy-Speaker: Your party
is entitled only to have 4 minutes.
1 have given you 15 minutes,

Shri Maurya; One independent
Member who does not belong to any
party has been given 20 minutes.

Mr. Deputy-Speaker: Please obey
the Chair.

Shri Maurya: I will obey the
Chair. But this is something which
is ** .. »e i

The Minister of Transport (Shri
Raj Bahadur): Sir, I suggest that the
last two words may be expunged.
They are against the Chair and they
should not be tolerated,

Mr. Deputy-Speaker; All right,

Shri Maurya: You are not tolerat-
ing our words, we are tolerating your
bullets, N

Mr. Deputy-Speaker: Order, order.

Shri Maniyangadan (Kottayam):
Mr, Deputy-Speaker, Sir, various
aspects of the food problem have
been discussed here and different
view points have been expressed.
There is no meaning in denying the
fact that food is not available in suffi-
cient quantities to the consumer at
reasonable prices, Government has
been taking every step to import food-
grains, and [ may submit that it is a

**Expunged as ordered by the Chair.
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[Bhri Maniyangadan]
welcome measure as far as the present
condition is concerned.

But import of foodgrains is not
going to solve the problem of the
country from a long range point of
view. The only solution ig increase
in production. For increased pro-
duction the agriculturists must be
induced to resort to measures which
will increage production. Intensive
cultivation is one of the methods. It
has been stated here that when we
consider the production per acre in
our country we find that even three
or four times more is produced in
other countries. Modern scientific
methods of agriculture must be adopt-
ed, irrigation facilities must be made
available gnd sufficient quantity of
manure must also be made available.
All these things have to be done. But
the agriculturists must also feel that
they will get a reasonable return and
then only they will take to these
measures. If that could be done I
am sure our counfry will become self-
sufficient.

At the same time, it does not mean
that the agriculturists or the pro-
ducer should be allowed to take un-
due advantage of the situation and
make undue profits. He must be
given a reasonable profit.

It is seen that market arrivals of
rice and other foodgrains indicate that
al] the quantity that is surplus is not
coming to the market. The question
of taking measures to prevent this,
therefore, arises. It has been sug-
gested that monopoly procurement
and complete state trading in food-
grains should be gdopted. | for one
do not believe that these measures
will solve the problem. These
measures if adopteq will bring in
further problems in its strain and 1
am sure there will be utter confusion.
Certain steps which the Government
propose to take and which the Gov-
ernment have already taken are indi-
cated in the pamphlet distributed to
us. If they are effectively implement-
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ed I am sure there will not be much
of this problem in this country.

There were certain suggestiong that
each NES Block or each State in the
country must be made self-sufficient
in the matter of food. I for one do
not believe that it is a practical pro-
position. For example, I may refer
to the State from which I come—
Kerala. That is a deficit State and it
has been so for the past some years.
In that State we have got some com-
mercial crops like rubber, tea, coffce,
cardamom, pepper and such other
things. These commodities are useful
to the nation either for industries or
for earning foreign exchange by
exporting them. It may not, there-
fore, be possible to convert the lands
where these commodities are cultivat-
ed into paddy fields or wheat-growing
areas. Therefore, it would not be
possible for such areas to be self-
sufficient as far ag foodgrains are
concerned. As I submitted, Kerala is
a deficit State. I understand Mysore
also is a deficit State. The southern
States like Kerala, Mysore, Madras
and Andhra are now in one zone.
There were arguments put forward
both against and for the zonal system.
If the zonal system is continued and
the objects for which fthe zonal
system was adopted are achieved, I
am sure it is a very good thing. One
deficit State being tagged on to
another surplus State is a good thing.

But 1 may submit that the zonal
system there is not now functioning
in a proper manner. During the recent
months there were several instances
to prove my contention. In. Kerala
there was this food deficit. In the
markets foodgrains were not avail-
able. Rice was not available in the
markets and high prices were prevail-
ing for the small quantity that was
available. Of course, there are fair
price shops. In spite of all that there
was this scarcity and it was inevitable
also. The Governments of Kerala,
Madras and Andhra considered this
matter. | am told the Governments
of Madras and Andhra assured the
Government of Kerala that if office-
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bearers of co-operatives went to their
States sufficient quantities of rice
would be made available. I know
that from my place office-bearers of
district consumer co-operative socie-
ties at the instance of the Kerala
Government went there. But what
was the result? They contacted the
District Collectors in those areas. The
District Collectors called some traders
or mill-owners and told them to give
rice to our people. But when after
leaving the Office of the Collector
they went to the mill-owners they
were told that there wag no rice.
The reason is, the price of paddy is
not fixed and it is only the price of
rice that is fixed by the Government,
and they said that they do not get
paddy wat such a rate as would
enable them to sell rice after milling
at the price fixed by the Govern-
ment. Three or four days they
waited there and ultimately they had
to return with certain quantities of
rice after paying not only the price
fixed by Government but also a little
extra amount, what is called in that
area as pagdi. Even the co-operative
societies are daing it. When the
traders of my State went to certain
districts of Madras State tr deture
rice they found certain restrictions
were imposed in those districts to
the effect that no rice could be
removeqd from those areas. i1t ‘wus
reported in the papers that there was
last-minute cancellation of railway
facilities made available to the
traders in those areas. That position
is continuing even now. Rice is
available, not at the price fixed by
the Government but at a higher rate.
So, the position obtaining in deficit
States like Kerala is, if the rule
regarding fixation of price is strictly
observed, no rice is available result-
ing in starvation. Thig is a matter
which has to be looked into by
Gover t in all seri g with~
out any loss of time.

I do not know whether the price
fixed by Government is reasonable or
not. If it is not reasonable, let them
give a higher price; I have no
objection. But rice must be made
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available at the price fixed by Gov-
ernment. Therefore, if zonal system
is working properly and efficiently,
it is a good thing and I am all for it
But what is happening at present is,
it is not giving the desired results.

There were reports in the press
that Government are contemplating
the fixation of price of paddy. I
hope it will be done immediately.
Now that the Ministry in Kerala has
resigned, the Central Government has
the direct responsibility of feeding
the people of that deficit State. 8o,
the Central Government should look
into the matter end see that there is
no shortage of food in Kerala.

Coming to the increase in price,
whether of rice, paddy or other
articles of food, it depends upon

various factors like the cost of produc-
tion, prices of other commodities etc.
Therefore, I am not prepared to blame
the Ministry of Food and Agriculture
for the increase in the price of food-
grains. It is a problem that has to be
tackled by the Government as a
whole and 1 am sure it will be done
by taking various necessary measures.

Coming to buffer stocks, I feel jt is
a guud idea, Buffer stocks alone will
help us to meet g crisis, Suppose
there is shortage of Ioodgraing in the
market or the price of foodgraing in
the market is unduly high, supplies
can be released from the buffer stock
to reduce the prices by increasing
the supplies. I hope all these things
will be done.

ot wniw fey fegmeht (wowre) ¢
AT JuTene wgET, & dJww -
fex # v ¥ 35 g qwi AT
FTRTT & FEET F AT W Q|
T JTOTC w1 qx wery § e g
# foay 30 K, 37 g% w1 w|
Iy | Ty AU wwET o §, forwwd
Jarew W Y A ¥ sy s
o JowTRT WY T Ay & W s
£ | ww Y & fag woae wifge o



943 Food Situation

[ =it o fag fag=h )

& s e famman gfw
To O A § W g ¥ fag
v § feg o o gwr wat
e fadel #t war o § ) AF gm
Wt § | IR A faege i awg
fadw & 7 sk

ot feafa fedmm & & 1 femm
% fog Y faoreht & st 3, =g faorelt
wt AR W AR @ gadew & Ay
el ®t & o, faay ¥ # swfa
3 fan wr A g ! SEF o
Tt U ¥ Qg A, -
wifgmsi & oEElt @ ogEr seew

§ 1 W B T FT & g AT

faoreft @mo FwEn @ g s & fAg
& & wfgy )

wrax g8 Wik A @, feeg &
g g f g qw N amm
immm)mﬁﬁmwal
ﬁfﬂi’ﬁmmgfs =
ﬂtwmwmwmﬁ
wft Fr oy fo wrat o gy wad e
awd &, aft IveY fear g, - faga
| W M A TIAEAR 69§ q1-
e aft v

% WX 7ga v A17 0% Feege
s aff fear ot § 1 wgrew | whe @
w8 o f5 W @ @Y e ek
M-z T T, A K @O qF
& frodare aff § | wre e M-z
S AT $ LY 74, A AT F
oY aft wWargnr M §
TAEY g Fraay, Sy Faetr s foraam,
T 1 wvg fqa | ww F fog faedy
T & a3 l’imqwxm 31

wraerear aff ) A | faoes
ot A AN w7 A @ A e

et qup w7 ok agt 9T ) M Ay
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" grx dATT E ST IETC FT FHE

¢ fr 2g framl | Sfa R s s o
foaY wfw &, o7 Z@al Wi § M=
wf & fag Bts ¥ | WX IS &R oW
8 T §, 9 JaF qUF AT T MW
wf & fag &i9s 1 9w i o framt
& oy w3, a9 § a9 et Wik
T ¥E & &9 A ) ot ¥ g
WY §« fae e o sl a1
¥ wEl T & WY T WY A §,
R L I
st feafa ag & fF o ag1 femm R,
g T AT g w9 FT IR X
T &, SfeT & 7 F a5 feT @
§ o &, Wit 38 & oF g fred
¢ st ag Jw § wiaT § ) TR ufa-
femsmag e s dmecguidm?
T de e F fqu Max A Am ? &
frdga &Tn s § 5 @ & T
aqig FA AT BT NG W AW W
fear wmd

Wy w # ow o aw dr e
. mgd &1 T ww faear g, 7
T A G 9T § | JITgTmd o i
¥ wey &y ST §, Wy oy K T A
TR A S T g
W Fieg Fora @A § 1 fow ah ¥
I HA A R, T T W e,
T® WX A FF A FW
2 1 ez AW 1 I
g &, 7 W frmmA & a1q wuAr
Tqa W@ @Y § WX feem w1 s
o I TTAE waAr )

T AT 93 g I femr amar €
& 7 wwwan f -3 9T @A
w w0t Teay o & oad o R 0w
WX wewT 9% aw g 1w/ e
I Il # griverr T T &, wafE
o # i oo o fay o §,
forad guTar TaTew AT fr@r o
w
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AT TR W A q@ g W
v g, feRg W e S
¥ fear om, MNEEdT S a@ ¥
fear w3, @ wfmgfe sk saEfe
W & §ed —AF T g
le&tww\m@ma?m
T T Ty W A TE AwAE T
et & | & 979X W A W @ g,
TR WX BR g’ 9y a9y 9,
ar w81 B’ B g T W
qr = 39 Y WY A
& fog faar w1y | ag faaar a7 g
Qﬁmwmmﬁﬁm
Tgt § g A9 F " < T
QSRS FATaT T | qi gk fastedr
& [arT 1@ w7 5 T aw A AW
WEH AT ag g g e g 0w
FH Y § @ o, oA @)
W &1 TF T fdorm a8t 21X agt
Ri?ﬁaﬁ@ﬁﬂﬁ\l g wEHA
R winfE g s & faemw
T Wi & faww § fE
qt FT Y wwIfaE g g, @R
JERY OF | TF T et §, srgt afaay
W q® 9T 9T g7 9 SeT |y
108 o | g T et
M AV A
“ 1 ’
Y A "‘ﬂ'wmuw
9T 7 W aEwt ax Qv @ gy
ot Tt FgA @, g, g, w T,
qT Y 1" WX AT >TY §HET g FAT
1Y § &Y WTUEY U< e AT g

% W ¥ oF T wE § Frewr
& £ T 37 g § 1 QR I
Yera@um 1 1@ ' &
fd e § 1 g FgA & 5 foumar
qupt Y s farETar § | o ag de
w1 T famdm A IJger e A
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s 1w |t § e
TTEY AT WA WO NE FY 977 AGY
T &Y T A/ T | WIET T A
o7 TET § A FT | AT WY v Ay
afew ot W1 2r qFar @ ot @Y Rt
gt &, it at dararT e § (oY /v
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Shri Koya (Kozhikode): Mr.
Deputy-Speaker, Sir, we the Members
of smaller groups cannot think of
having the luxury of analysing the
food problem in detail. So, I shall
confine myself to a few important
points.

Mr. Asoka Mehta, the great Vice-
Chairman of the Planning Commission
who entertaineq hig audience on the
9th August in Bhopal with his learned
theory of supply and demand also
saiq that the rising prices of articles
ang other commodities of daily use
posed a challenge not only to the
ingenuity of the people with small
incomes but also to the political
stability and economic possibilities of
the country. The run-away prices,
he said, would keep on hurting unless
the shock of the present crisis induced
us to change our modes and methods
we had largely functioned so far with
little social discipline and diminishing
administrative efficiency.  Sir, he
throws condemnation and challenge
all around, The challenge to the
people and to the politicians will be
answered by the concerned parties.
But it is more than cruel to throw
the challenge to the helpless people
of small incomes. The challenge
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which he addresses to the adminis-
tration including the Planning Com-
mission must be answered by himself
and the Government who are mainly
responsible for the present debacle.

The country has been reduced to
the present plight after the Govern-
ment have lavishly spent on their
pet plang and schemes thousands of
crores of rupees obtaineq from the
heavy tax revenues and from foreign
loans. If the Government had ever
been at least ordinarily efficient, the
present position could not have been
so serious as it is now. Even if they
hag tightened up the routine in which
the department works and had made
every department fulfil it part with-
out any laxity, I dare say that there
would have been more food in the
country than we have now. I am
not referring here to big plans and
great schemes, but I refer to ordinary
routing work which every office and
department have ordinarily to do.
That ig to say, if the well subsidies
had reached the wells for which they
were meant, if the fertilizers had
actually found their place in the flelds
for which they were intended, if
the irrigation water had been
generally supplied on the appointed
day by taking care of the channel
repairs and other preliminary works
in proper time, and if these and
similay other small things had been
properly attendeq to by Government
ang in good time, even as the depart-
ments had to do, the production of
foodgrains would have increased by
about 25 to 30 per cent.

»

I am not speaking in the air. Some
of my hon. friends some time ago took
the trouble of calculating the in-
crease that coulg be effected by
ordinary efficiency of the concerned
Departments, and some of them
proved this by actual experience.
They showed that these results could
have been achieved with whatever
land and manure ang water we
happen to have now. If we add to
these, the huge sums of money that
have been spent on agriculture
through plans, package deals and
community development schemes,
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the result ought to have been tremen-
dously different, in favour of the
country. But then the results are
not there, and Government want to
put the blame for all these, even as
Shri Asoka Mehta pretends to do, on
the people, or on the growth of
population and weather conditions,
even as the preceding gpeaker has just
done, and various other things. Such
things are not new phenomena in
our country. The planners knew
about all these things, when the
plans were made.

Government now say that the prices
are runaway prices, and tNey say this
after the horses have run away from
the stables. What did the plan do
before the horses ran away? Now,
the results of this indifference and
ill-conceived action are to be borne
by the people, and they have to suffer
helplessly in spite of the fact that
they have been paying heavy taxes.
The small people suffer most.

As you are aware, many of the
hotels are being closed because they
are not getting maida and other
things, and in my State of Kerala
and in the State of Madras many
bakeries gre closed, and hundreds of
people are without employment.

Wt (fgar)
wETT, FiW U AL E |

EEn i

Mr. Deputy-Speaker: There is no
quorum. The hon. Member may re-
sume his seat. The quorum bell is

being rung.

Now, there is quorum. The hon
Member may r e his speech
Shri Koya: This increases un-

employment on the one hand and
intensifies the general food scarcity on
the other. The lot of the small man
is pitiable. With his stationary gmall
income he has to pay abnormally
high prices for food while paying at
the same time heavy taxes in various
shapes all the time on various other

Food Situation BHADRA 19, 1888 (SAKA)

Food Situation 968

items. At times, it is gifficult to get
food, even if these poor people happen
to have some money by begging or
horrowing.

I put the blame for this situation
at the doors of Government. If they
had exerciseq normal care that any
Government ought to have exercised,
the country would not have had to
face the present debacle.

Much has been said about State
trading in foodgrains. In this con-
neotion, J would remind the hon.
Fooq Minister of the advice Mahatma
Gandhi gave once to one of our
leaders in Kerala namely Shri Kelap-
pan, when he wanted to start co-
operative societies for handling food.
Gandhiji advised him that if he had
got honest people to carry on the
work, he could hand it over to the
co-operalive societies, otherwige it
would be a failure. The Jeaders have
not paid any heed to the advice of
Gandhiji, and most of the co-
operative societies have been dissolved
for defalcation and other things, If
we have got honest people, it is all
right. But with the present official-
dom and red-tapism and corruption
that is rampant in all the Departments
even according to the Home Minister
himself, we shall have to think hund-
red times before we hand over this
vital thing, namely food, to the State
Trading Conporation and our bureau-
cracy whose red-tapism is notorious.

1 would like to bring to the notice
of the hon. Food Minister some other
matters in regard to the situation
in my Staie, Kerala. We get food
mainly from the surplug areas of
Andhra Pradesh. The Andhra
Pradesh merchants used to sell food-
grains to the merchants in Kerala,
and they were getting some profits.
Now, to evade certain taxeg and to
get the whole profit for themselves,
the Andhra Pradesh merchants are
sending  foodgrains to the Kerala
market and selling it there through
their own commission- agents. The
Kerala merchants get it from these
commission-agents and they sell it in
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[Shri Koya)
blackmarket, but for all outward
purposes, they do not enter this

amount in the Dbill at all. I£ you
want to get foodgrains, you have to
pay something extra by way of black
money, and thus blackmarket is there.
¥ think that the attitude of Govern-
ment is also in a way encouraging
this blackmarketing. If we could
treat the commission-agents ang the
local merchants on the same level,
or if we could ask the commission-
agents also to pay the taxes there,
then 1 think that this kind of black-
marketing could be avoided.

In spite of the fact that Government
have spent crores of rupces on agri-
cultural development during the past
decade, we are facing a very serious
problem today. My hon. friend
Shri Maniyangadan was saying some-
thing about rubber and other com-
mercial crops in the Kerala State.
As a matter of fact, the agriculturists
there do not know which type of land
18 fit for which kind of crop. Conse-
quently, I find that in certain areas
where rubber cannot be cultivated,
that is, in the coastal areas near the
beach, rubber is being cultivated, and
in certain areas where rubber could
have been cultivated with profit,
paddy is being cultivated. There is
no agency to give advice to the
farmer about which type of land is
fit for which king of cultxvatnon. In
spite of al] the develop t
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If Government could see that this
king of waste could be avoided, and
that the money that they are spend-
ing actually reaches the farmer, I
think we can solve this problem.

The solution of this food problem is
not the concern only of Government,
but it is the concern of all of us. I
was very much pained to see some of
the Memberg of the ruling party
criticising the Opposition for opposing
the food policy of the Government.
We are also doing it in the interests
of the country only. The Opposition
is also a part of democracy. In
England, ag you all know, the Leader
of the Opposition is called His
Majesty’s Leader of the Opposition.
We are also contributing to the food
debate with our suggestions and
criticisms.  Critici of Gover
is a privilege of the Opposition, and
those who come to Parliament must
not be so gensitive to criticisms as
my hon. friend who had spoken
earlier had been.

Shri J. R. Mehta (Pali): At the
outset, 1 shoulq like to give expres-
sion to a sense of gratification that
this debate has proceeded on a more
or less constructive and placid tenor
as compared to the fret and fury
which has of late been generated
outside this House by eome on this
issue.

In this debate, one naturally asks
the question; who ig responsible for
this food crisis and how far is the
Government responsible for it? Hon.
Memberg must have looked at the

that we are having, our farmers are
following the old methods, and most
of the money that we are spending on

community development and other
things does not reach the, proper
place. T am told that in certain

areas, fertiliser is dumped on both
sides of the road, but the officers sent
a return saying that so much of
fertilizers had been utilised, even
though it had not actually reached
the farmer.

supplieq by the Food Minister
about production during the last few
years. They will note that the pro-
duction has been constantly on the
rise except in 1962-63 when there was
a setback, production falling by a
couple of million tons. Unforunate-
ly, this was followed by another set-
back in 1963-64. This turn in the
tide was no doubt due to abnormal
seasonal factors and the vagaries of
nature. Hon. Members are all aware
of this. In the circumstances, 1



971

think it is not fair to put all the
blame for thig crisig on the Govern-
ment,

My submission is that the food
problem is a very complex problem.
The plexity will b apparent
from the very divergence of the opi-
nions expressed during this debat:
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mandis? I will not go very much
into details. But here again there is
a psychological aspect of the matter
to which I will refer in brief. During
the last debate on the food problem
in the U.P. Assembly sometime back,
one of the officers made a casual
remark which, to my mind, is very
significant. He said that there are

both as to the causes of this crisis and
as to the remedies to be applied. If
we consider the causes which have
been brought out during the debate,
they range from wrong monetary or
fiscal policies, wrong planning, defec-
tive land reforms and sometimes
excessive land reformg to lack of
technological skill and knowledge and
80 on. So also there ig divergence as
to the remedies to be applied. Of
course, there are people according to
whom the only remedy ig to bring
about a change in the caps of the peo-
ple who control the Government.
For them, any other cap is good
enough to replace fit.

Be that as it may, I am one of those
who believe that there is no overall
shortage of fooq in this country and
that the present crisis i more or less
a Dpsychological one. In any case, it
has assumed all these proportions be-
cause of psychological factors. I
submit in all humility that those who
have tried to stage demonstrations,
hartals and hunger strikes have con-
tributed not a little to accentuate this
problem. I wag amused the other day
to find Prof. Mukerjee accuse this
Government of lack of courage or lack
of vision or imagination in handling
the food problem. I know the learned
professor ig overflowing in all these
virtues—I am sorry he is not here to
acknowledge my compliments. But I
ask him in all humility whether he
considers that al] these demonstrations
and hunger strikes are evidence of
the courage or vision to which he
refers.

It there is no shortage of foodgrains,
the question will naturally be asked:
why has it not come to the market
and why is there paucity in the

any b of people in the State
who have a little bit to give; there
are very few who have a lot to give
and there are a crore of tenant far-
mers in UP. I ask: how are we to
get hold of the little bit which is in
the hands of the little farmers? He
might have 5 seers, haf a maund, one
maund or two maunds. My submis-
gion is that in the presnet circum-
3tances, when we have no perfect

hinery or bl of a machi-
nery for procurement, it is only the
small trader who goes about with a
bag on his back who can mop up this
small surplus, these little bits which
are in the hands of the small farmers
and bring them to the market. I ask
the Food Minister to consider this
aspect of the question very carefully.
Even wih 8 perfect system of pro-
curement, I daresay that we shall not
be able to mop up that small surplus.
In the circumstances in which we are
placed today in India, we will not
be able to get all the foodgrains we
want unless we are able to mop up
that smal} surplus.

Why did the smal] trader not bring
all these small bits into the market?
Here again there is a psychological
factor. We did not adopt the proper
attitude as we should have adopted
towards him. We condemned him
outright; we introduced grain licens-
ing orders and imposed heavy fees and
security amounts. A Food Minister
in one State claimed that he would
rajse ag security amount a sum by
which he could run the trade as a
State monopoly. So there were har-
tals and hunger strikes and there was
a big battle royal between traders and
the Government and all that time and
energy which they would have spent
in bringing that grain to the market
was lost in this futile struggle.
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On the whole, I consider the
approach of our Food Minister to be
realistic and pragmatic. I welcome
his attitude towards the zonal sys-
tem. I have always advocated that
this is not a sound anq practical pro-
position, and the difficulties which
have arisen are not a little due to
bottlenecks inherent in the system. [
do not want to say much on this be-
cause very powerful voices have been
raised in this House already against
it. Yesterday, sitting throughout the
whole day in this House, I found only
one solitary voice raised in favour of
the zonal system and that came from
a friend of mine from Madhya
Pradesh. While he advocateq the
zonal system, he ended by saying that
each State should be constituted into
a zonc. Madhya Pradesh is g surplus
State, and 1 dare say that the hon.
Member was thinking only of the con-
sumer and not of the producer.

I submit that the zonal system is
indefensible in any case. It creates
all sorts of difficulties, it leads to
smuggling, corruption artificial short-
ages and artificial rise in prices, and,
above all, it is unconstitutional and
anti-national. After all, why dig we
abolish all the trade and customs
barriers which the former Princely
States had imposed? Merely because
we consider India ag one country. So,
if there can be an argument in favour
of zones, there can be a justification
for the districts and even tehsils ask-

ing that they should be treated as
units,

Coming to the State Trading Cor-
poration which it is proposed to set
up for dealing in foodgrains, 1 here
again say that the approach of che
Food Minister is realistic and prag-
matic. In the circumstances in which
we are placeq today, the functions of
such g corporation should only be
regulatory and not monopolistic, and
it should have sufficient stocks to
enter the market to meet all emergen-
cies. It should enter the market as a
purchaser when the prices have a ten-
dency to go down, and as a seller
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when the prices have g tendency to go
up. But, having said that, I must say
that I do not appreciate the proposi-
tion that this corporation should be
vested with the monopolistic control
over the movement of foodgrains by
rajl. If you impose that restriction,
then, all the grain will move by road,
and in that case, this power will be-
come ineffective, and if it becomes
ineffective, I submit it will create al.
the difficulties and bottlenecks of
which the zonal system is the cause.

I have two or three more
observations to make. One decfect
in the present food policy is

that we secmn to be at the mercy of
the States in so many matters. I know
that food is a State subject but when-
ever we are faced with an emergency
like the present one, I think we
should device some method whereby
the States surrender their autonomy
for the time being, so that all
decisions which are taken by the
Centre are implicitly implemented by
the States.

Secondly, unless we make agricul-
ture attractive—agriculture hag ceased
to be an attractive proposition these
days—whatever we may do, we can
never hope to step up producfion to
the extent we desire.

Thirdly, all our land reforms have
tended to lead to fragmentation of
holdings. I am not against land re-
forms, but I do submit that unless
we take good care to turn innume-
rable uneconomic holdings into
economic ones, we can never hope to
turn the corner in the matter of food
production.

it fesr gaT (WrERY) AT
T AEET, § qE ¥ TR FI
T o fir wTe qi AR w1 e &
T 9T X qf v frur §, 9w ¥ faw
TR |
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TH W F Fqw g qAg AW &Y Y,
AT qg T WTH T W FEEAT H
& AL HTFFY | 9 I H 99 F AR
) ara & 1 & g Tge § i e
qHET N gEARA T AR fem ax
AT 9g W qed & o few & am
Img ?

T% AT WG WX N9 ¥
gfew |

st faem wed: AfeT & woa
" aTa ¥ g g, Afw el @Y /T
LI

1948 ¥ dfewr Ag® ¥ Afeqr wruor
¥ oam fogr 1 e dmaw &
™ W Y G GWET g OFT A
IE g WY w7 a1 fr ag T@ mr A
ar & fe forw 3w & e Sy afage
§ a8 ) vy gwer g A @ ) A
o T% qE AAATEA AR Y a0 & |

QW AIAATT §AT . WG W F
a1g T famr

o fesm qaTT  wT e g & e
dar 7 gu W T A faw wwr
21 & 73 A v fv " ot
wH & | WX WY WA FT OOR AT A
!_m'!i,iﬁq\o dro i’ﬂ'ﬁﬁ'@ﬁﬁ
oz fow gwar ¢ 1 ¥feT qERC A W
¥z fowg w7 fear §, 99 97 ag A9 fawr
e &

ATHTE ATHET & WA 1963-64
¥ 46 TTE T WATAW VAT d&T g WX
10 9T T AF W JaT GAT | XW T
36 W@ & FqmT dErAe gk | wW &
QAT 50 ATW I AE AHATT ¥ 7T |
ser 75 & fr foadr derare awr 97
sarz- g s Forera areem amgT & s
T, A o1 g T | TTT @ AN A E,
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afewr 3 w1 Frre ow qoe & 3
& qIET ¥ a1 & | WA TEAT A &, &Y
faoelt & forod wgMY o Q W T AT
A A e AT, Ag FE § wmar ?
e €, A ag o afefrwe W
¢, fo A a9 ¥ STy wH A E
FEET TR §

# qeaT wgaT g 6 aww & wmew
w1 g1 € | TE w1 T FE AT 9 FwqT
2 o\ 7 =1y & g%ar 1 AT wwwar
# 7w Y w4y g 7€ o ga faw NH
¥ uF waT fRet 9w faw s o gg
g wrfefers wdwr & 1 & A gawan
6 R G<ETT AR, QY e AT g
oT g% & ) feT gTEe § ge A
@ N owmg wwd & R
wTd & a7 Ry v &, wafan aeen
TET A °7 g%ar § o froew ®
7 g faer qwaT

st @ #7 ag feafa § f& s
& oF oy frard gl @ %y fear
It ¢ fF 8 wA odEw e
&1 &Y T AT T OF oww ¥ faa
£ 7§, & fow fear fe ¥ 79 ==
AT QW7 €Y AT | TH T WOV qG &
f faeit & onfan & wfumfal @
ag % o 2 fag ad §, wfm §
W ¥ M7 JuT ¥ WS Wi
zE o & w9 AR Wy
¢ fr v Thhvee oY sTeew
Ak & 1 W AET F G 9N 97
favara feqn aTd, &Y AT 9 g%
aet & Y qro AW w1 g Ad w7
a0, AN s oz ey qag Wt d qw
T wT AR L

1947-48 & Y8 ATHIT ¥ TAT
190.73 ¥% &g a1, A1 f& o=
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[ foarq warx]
W FT 2085 FWwT DT |
gt o dwl W aeT 194748
¥ 50 wOF Wy ¥ W wWU
™ W Wy 1100 AT T
¥ fmowng o o§ wh o
g I AT FT Y §, @ A=
¥ 1960 0T W, gHY AW ¥ 4600
T Wy ok AW =\ ¥ 7500
¥ T &9 f6Y 7 ) sed e
WTFTC ¥ I & W ¥ 800 FAW
W & W fag, faed afommasy
WA FT R a7 200 A F T &
T T @ ) AT TaET Toan &
& qrx WY o W /I § ag i ad
3 fir ag oo wwEn B g T AW,
N 9 N o afram ¥ W@
ey

o T & are g o
¢ fe g qOFR 3B w0 A T
§ 1 ag TR feEel & T ) A
w7 @ oW ¥ wrt &, e g Frat
& fiag ot 3o vt &, ag WX €
Wy Tfed WRE W @ awew w
S g,
et g TR ® fag doe
i faw g s & fag
/i ff | wR 7g g feaml s
HITAT FTAT NTEA ¢, A AN frgrEy
& o o wT@w g

o W fr wraw § e w0
¥ &a1 faw omar §, 9% 99 9 qTE
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33 9de F1 &9 Ft & 1 & quAr I
# & = A it gl et & fam o
Y AT & A

T A ) g
fer formm Y ot 9ud W #7114, 15T
16 T w9 fagr man, Afew s A
O F AT W 99 ¢ A9 e
w | W e W g8 wfew T
forer s &Y @ AT o Y, AT QX
FRT ISAT ag 1T A A 4 A
AT A Y qwEr TG JTT wWifE @
AT AT qEA F fAw wwr ]
g sgw ¢ fF oW wowr am
RET 1 W F@T o gu o
N el W a@ & AR fmfae
form feda s fear w=@ 1 w9 wT
arfeat & faems wwe # § I
TR W R AR S e
A Il F faae TR #%, @
e arge freer awar @ W) e
fa war 1 TT T #7 wiT fuifa
R & fF @ v @ A wW AW
IqH FAerary W9 fegr s, A awr
|IET EF &) aFAT |

oYX A I T47 XY § T amrr
AT RO 1| T WO ¥ & fog A
w1 fro ¥ foRE s o @wfee
it ¥ SR A A9 o AT qeT Wi
IT A HY AN A% X &wew w1 fEun )
I ag A whomt A ¥ M T
AP @ @I w qfomw ag §
fi5 wra 3 fF o dorr ¥ AR faeeh &
dgdmais wu A fas o & Y
IAT TR § A SR IHTH ¢ HA
feFar 1 0T W W@ W @
g1 qdf g oww ¥ feafr amw
AR ¥ ww & wei e 11 g W
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SR i@ R E =)
ofan g ¥fwefae ofar o § )
agt & T AR wET, W FY AT
o faet ¥ fas amn o Nfe
T, § faema & w1 AraT § 9% el
Y § 1w W W WY I e & 5o
THo Tdo TNo A 3W ¥ w@T § WK
oY wifeat @€ w3 A § 1 A fraw
¢ ¥ uw o A w7 e w1 afe g
wrEHY w1 e S e aw fad

e ifer g am s § 1 -
¥ & g ag fr oo &Y & 3, Af
T A AEh e g ) wfi F
FgAT TTE F o qw A R OE w7
 qEH ATHTY ¥F 919 FT &4 T F
T TaT 7 1 i @ e 6 ang ey
¥ HIw WX g o T § T faw
T AR A frg o iR e Ag
fardr o

T & At # q g § e
firet WY Dfafers ol wrw w wr
TE 7 WIGEE 7 & | X% O Wi
%l 9T FRT W oY wfag) W ceete
2 T & W T AT XY FRW HT /Y
&1 WY 35 ¥ 50 TXdT aw ¥ faw
forar & 1 ¥few ¥ o gETe @ e dw
faeft ot afg #Y 1§ qearm 7 € foad
oE WITHT FY FRIT FTHE |

T M AT WA S
TE FEAT AR E % o AW EF A7
e § 7wy afar @t & 1 Wit
Ty 9 J7aT § 9 Y qT SareT a1
omar & 1 v 3w # Y A T e 4
WTTF T ¥ WA W OF OFT
& fam€ & oy & A 6w TE
T afgy | W gEm § oW
oY ¥Rt 8 FararT agEn § @ fearr
w a=ft fem€ o ) et sy 3w
1007(Ai)LSD—17.
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Y fasrelt oY e 7T o ey wifigw
At g T & 7 g 2w & fo g
& gepiifaw deh & fag oo
= aq &3 sfa gfae & amfr § oafie
feam ® @ W wfa gfre faory
faaeft § 1| WX W9 ¥ w7 IO
T ImEd § A v Y fewr€ o
faorely o & 1 W A A W AW
&Y et T I & | W oY q|T S §
N agadaacy gFN @
90 @ AW ¥ M 336 FOT THE
it A Y § I9H F i fgew
wEdT § | WK w19 feam W faart
W faoehy #t gfwwr ¥ T A o ol
~ ¥ ¥ it § Taw waw 1w o)
W W WY 6 79 A Oy & fgmw &
TG AN TF FOT THT F 6 FOX 7
o dTrATT g e | wfag A6
s & fir e fern € et we fiforg
agt &1 feaT ¥ams T ¥ ) 7g I
2 5 oo dior o wrT & e AT
& gt & | ¥few Iwd qra e ot
L4

Tl wwd o § wEEET |
7 AET ¥ A FEEATEAT ATy §
IEFT W 200 AT Nfg T § W
fazdr & Y yETEIT far § Iy
WA 308 ¥qaT 97 27 §, dfeq fear
w wEETEIT faur amar § 436 Wit
438 W NfE & & fgww & | R W
At * FerarT qgTAT wigh § Ay frwrar
B FIOAEY T N FEE
oY sgreqr wT )

o gerg ¥ & oF amr o wg
AT AT 1 WY W A F e
foaqa s wwr afe @ ¢
T ofrormy ag g fE A ofafes
& et i A & I o damme
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7 gri faat fe e &Y s dar-
T w7 Ifaa geu faemn =rfegm | oy
& WO 68 & F9 fHET YA TRAT
T & forg Ao & e & W afan
IAR AT FT A NEE F 9T
dar ¢ W @Y wERT SewT & 4 Ay
¥ gur § i fee #Y woet dara
w Sfam qe fadr o o o &
fea® & Iaw wed W ww AF
e ¥ fas )

&x fomd v 2 taw g
Iq g JT oow o7 3 fe g aw
¥e1. 8 fafoam fFam & 19 335, 7
faforgm THT ¥ AT A wWH
26 Faferam fram fomer ow@ew 42. 1
EXT 8, 3% 99 W feee uw oEw
¥ WA 1 W T TF THY AT
fear B W 9 UHE aF S
A fraral ®Y faen faam oo A 44

o™ x| &w & 17, 8 fafems g fewrr
& e I 9w 283 3 fufeaw ooy
wftad | wEw ¥ oY fFaT ¥ w Aer
i § AR W AT F § I @@
R g T ¢, F gy W §) I
mw o fagre ¥ 7 ¥ Wi Fw
§, for¥ qrw ¥ oFe W § e
& ud gra ¥ A 7 w@ | ¥ oI
frar WY ow 2 e T 2 A
frad 7 frar sfr e e o =
w7 dEra v § wafs o
QxraTT AT afw A wfa oRw A &
9 A WY AW E FT R E W
sTAT & fiF o woelt ¥ w A ¥
ITE! W9 FHA FT JIIAE FAEC T
o AN ¥ dqrETT q@ET 9wy § W
ﬁmmmmg..
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W & a & frdqw sem o
w19t & W g9 awe § | et
& A7 97 A wq@qT frar & fog frean
W St w9 A F foq e & @y
W AN W A I
forg I FEAT & f6 S W9 aTeAw
& wuet frare &1 w7 9wy §
A 2w A7 dEmATR @ ARy § A
R framt ¥ fag saar & sarar
WY A FyEedT & R AT Ay
AT R fF ag weet feEE Ay
feraT & | 79 919 9T HIT FY AW AT

AT =nfgo

U?ﬂ{f*'ﬂo moﬁo%
TNfrT forel & aetre 1 & s ¥
AN i w=% S
¥ @Y ¢ AT oiweeT AT w1 @
A cfa wwae F AY 7w omar §
AT AT & | W weEy of)-
FEAL B AITAT AT § A A G
faemT ¥ wHATO § I A w7
W wowr dw fgara @A 9@,
IT GTEMT KT g W IR
O TR 9 TET AT AAF § AT
FIH ®TAF |

I T § R AT T wTew e
2 I A §= & TSl Y 6T v g,
ag 3% ¥ ¥ T 9T | T K gEA
o€ wRaT & afry faedt § o fie
et ¥ fawfowr o faeeft & 1 & wrg
# wow faF W w5 S@rar g
T AR § o WY G AT AT w7
T AT T A 17 TR oY A -
afa 4T ¥ 19 TFH 1 X 9T FATE
aFER Y frmrer At T ) R werEr
I e € gEET & o frar o §
I F omEr @ Aw F 997 9w W)
O WTET A 9 7T A §, Agr



983

T H D AN Y AET R WK
fe & N a5 q% TEET wHRT €Y AT
§ ok wg faar wmr § f ww e
g &Y TET, I ATHY |

T T FY FHE AT I 8,
A I¥ goAré wHaT A Q) |/ AT
U g9 AT o3 8, foww fedw o
& am § for smar & ) w= oY afrr
AT TAT AT A7 IN TFA J & A
TUM | ATGEHE T AT IT A AR
femt a% we=r 7€) faerar ? A FEAT R
fe 2w & o N Wi A ¢, afw
sfrrams 3 &0 & 1 o< wrw fowr g
e ATET fAwT q Ay e wt w
A R wA Y

N AT FIFX AET ¥ A §
IEwY WY e Wiy fF dar aor o
@ & & ¥ awEET 9% T SARa
2WT } 1 47 TEAT AT 9AET BT @
g ¢ f5 war saR @ fger q@
fraft ol ur £ @ sy faasem
E T T Y gEE 9 A E A
frAT § fF Wi w83 F e "
& IF Wit Ty Sy fF T wiar

WX 9O AW KT @@ §EET
T FET & O wow frE w7 I
£, IEAY WG ) FHREAT ENIT |
WAL WY THT 7Y FT THT AT WOHT T
N WA gRT ST 5 qa T ae W
FEgr:

g A B waw AT,
&t 39 wafe 77 wfqwrd

15.00 hrs,

Dr. P. 8. Deshmukh (Amravati):
Mr, Deputy-Speaker, Sir, the hon.
Minister has done well in distributing
to the House the broad outline of the
policy he has chalked out about food.
I think that, by and large, the policy
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is sound and I particularly welcome
his emphasis on giving to the farmers
a remunerative incentive price. My
only fear is; how far he would be able
to stick to this declaration because on
the whole the people in the Planning
Commission are always reluctant t¢
raise the prices. It hag been stated as
his own personal experience, by my
senior colleague at one time, Mr. Jain,
that where the question of paying
more prices to the farmers comes up,
the Planning Commission is always
reluctant to agree. While wel-
coming the declaration he hag made, I
feel that he will probably have to
wage a fight on behalf of the farmer.
He must have heard from all sides of
the House that the crux of the whole
problem of increased agricultural pro-
duction lies in enthusing the farmer
to produce more but the unfortunate
past experience, right from the British
times till date, is that whenever the
farmer produces more he gets less.
There is the most glating examples
of the year 1954-55 as compared to
the previous year and I have probab-
ly quoted it before. Indhe Glate of
Bombay which then comprised of
Gujarat, Maharashtra and some
Kanarese speaking areas, they pro-
duced only nine lakh tons of rice.
Later on they increased this to 14

lakhs by using Japanese and other
methods of production. The price
that the farmers received for this

higher production wag Rs. 23 crores
less than when he produced only nine
lakh tons. This is borne out by the
statistics maintained by the Ministry
itself,

At para 32 of this review Minister
said that “it is the experience of
countries the world over that increa-
sed production of foodgraing is pos-
sible only on the basis of remunera-
tive prices to the producer” I would
also invite his attention to the cost
and income statistics given in the Gov-
ernment publication, 6th edition of the
Indian Agricultural Book which shows
how unremunerative agriculture in
India is and how necessary it is not
only to give a reasonable or remune-
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rative price but g little bit of a gene-
roug price so as to meet the cost of
production and leave a margin in his
hands. One finds from these figures
that in the most fertile parts ot U.P,,
Punjab angd elsewhere there are many
cases where income derived after
deducting costs is minus per acre.
These are statistics worked out by
Government departments and govern-
ment research agencies. If he keeps
these facts in mind, he will be able
to do a lot of good to the farmers.

I am, however, amazed at one thing.
Everybody is complaining against high
prices during the last few months, I
think this is a grave blunder which
the Planning Commission and prede-
cessors of the present food Minister
are responsible for. Very often they
compare the figures of production
with the previous year and say that it
ig less by a million and a half or two
million tons, They forget that there
is something like a target; that there
is something called the increase in
population and that lakhs of people
are coming here ag refugees. What is
going to happen to our food stocks?
We reached our highest production of
82 million tons in 19860-61 and 1961-
62. TFor two years that followed,
our production was less by 2.5 million
tons or three million tons, They
should have actually juxtaposed the
actual production against what the
requirements of the country were in
view of the increase in population,
large number of refugees coming in,
etc. Our population growth is about
2 per cent and both the Dhebar Com-
mittee and the Planning Commission
wanted that the per year increase in
agriculture should be 5 per cent; Dhe-
bar Committee lays down g minimum
of 42 per cent. Some sensible per-
son in the Government ought to have
=ealised this fact and warned the
seople and the Government that our
carry-over wag bound to be insuffi-
cient some day. We are now blaming
alternately private trade and farmers
that they are hoarding. I think there
ie no large-scale hoarding by the far-
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mers or merchants _foday. Nobody
is capable of doling out every day’s
measure of food to every family that
is required for 5 day. Some food has
got to be in transit, some in store,
some in the shops and some with the
farmers and so on. These are normal
things; you cannot say that these are
abnormal things.

I hold the Planning Commission and
the predecessors of the present Food
Minister guilty of 3 grave mistake be-
cause when they calculated that we
produced 78 or 79 million tons, the
deficiency was not to be calculated as
compared to the previous year’s pro-
duction, that is 1961-62. The deficiency
is much more; it is about 5 to 7 mil-
lion tons. How was it going to be
met? We cannot get gll that food
that we want from the world even
if we have the needed money to buy
it. If or deficiency is seven million
tons, the world hag not got a surplus
to that extent. If the steps which my
hon. friend has now initiated were
initiated six months ago, the situation
would not have been as difficult as it
is today. While I congratulate my
friend on the policy laid down, I have
to say that there has been a failure in
not warning the country and in not
assessing correctly the requirements.
Had that been done, there would not
have been so much lack of food in
many places. My hon. friend from
Berar quoted an instance from Nag-
pur where the price wasRs, 104 as
against Rs. 49—50 elsewhere. This is
bound to lead a misery for the people
and this could have been avoided toa
considerable extent if we had told
the American people and others some
years ago that we were likely to need
a little more. There are other coun-
tries, Canada and Australia which
have got surpluses and neighbouring
countries such ag Thailand which are

now giving something. They might
have probably been more generous
and could have given more had we
acted in time and the misery and the
hardship need not have been there.
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So far as the production of agri-
cultural crops is concerned, there is
another factor which the Planning
Commission hag not taken agcount. I
hope my hon, friend will take it into
account and that is fragmentation of
land. Ceilings and land reform are
good and necessary things. Bhoodan
is an admirable movement; giving a
share to the daughter is a very just
and fair act. But all these progres-
sive acts lead to fragmentation.
Something has got to be done. My
hon, friend speaking before hag very
kindly referred to the percentage of
people who have less than one acre.
All these things are directly contri-
buting to having moré and more peo-
ple with uneconomic holdings. Even
those having up to two or three acres
of land—and there are not many as
compared to less than one acre—are
not in a position to purchase a pair of
bullocks, A pair of bullocks costs
anything between Rs 1,500 and Rs.
2,000. Even the worst possible pair
would not be available fos iees than
Rs, 1,000, How many farmers can
afford a pair of bullocks and if they
cannot afford a pair of bullocks, how
are they going to cultivate the land
and how is any farmer going to culti-
vate the land in such a way that he
So, this a great fundamental issue
will produce more than the ordinary?
which has been avoided all along. For
a long time, we believed that co-
operative farming was the solution.
Now it has been proved that it is not.
It hag not made any impression and
therefore I would like my hon. friend
to take up this issue most seriously
and devise some meang by which we
will be able to increase the ber of
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wages and put in less work. So, if we
do not make machines available to the
farmers we would have no hope of in-
creasing agricultural production. I
even go to the extent of suggesting
that there should be set up tractor
stations so that they may be made
available to farmers to till their land
properly. Pests ang diseases should
be the sole concern of the Central
Government; they should not wait till
the State Governments or the farmers
dea] with the pests and diseases and
they should take over this responsibi-
lity wholly.

I am sorry to say that there are
many people who are opposed to co-
operatives and they even swear at the
very name of it. I am very sorry to
hear that. If there are bad co-
operatives they ought to be elimi-
nated; if there are any bad things hap-
pening they should also be crushed or
put down. But co-operation is the
only way by which we will be able
to make an impresssion on maintain-
ing sume peasonable prices and do
justice to muuy  things. 1 hope it
will be done. It ig graiitying that co-
operation hag come under my hon.
friend, the Minister of Food and
Agriculture. He will, I hope, pay more
attention to it, Whereas I would not
object to the State Trading Corpora-
tion being established for dealing
with foodgrains, I would like that
procurement wherever possible ghould
be done through co-operatives and
distribution also should be done
through  co-operatives. Let him
choose and select the good ones; only
good and honest co-operatives should

economic holdings—it need not be
above the ceiling and it may be under
the ceiling. Minimising the number
of uneconomic holdings, and forming
economic holdings in their place is
one of the biggest tasks confronting us,

Then there are a few other sugges-
tions which I have made previously
but I would like to repeat them. One
of them isg the resort to progressive
mechanisation.  Agricultural labour
naturally demand more and more

be e aged. If there iy any mis-
behaviour, let the co-operators in-
dulging in it be put into jail, I have
not the slightest compunction in doing
that. Do not hesitate to bring the
most stri t e inst the
dishonest cooperator. But the Minis-
ter should give more and more en-
couragement to the good co-opera-
tives. In the same way, so far a¢ the
imports of agricultural commodities
are concerned, the co-operatives
should be encouraged, the same applies
to exports also,
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We should very big slogans but act
exactly contrary. I will give one
instance. In these days when we are
talking of democracy and socialism,
we still maintain the principle of es-
tablished jmporters and exporters. I
do not know how the two things can
go together: gocialism on the one hang
and establisheq exporters and impor-
ters on the other. That is how we are
resorting to socialistic policies. I hope
we will hear of it no more,

1 hope that the various suggestions
that I have made so far will be adop-
ted. I am very happy that a new pers-
pective ig being brought to bear on the
whole problem. All the three hon.
friends—the two Deputy Ministers
and the Minister of Food and Agri-
culture—are new to this particular
Ministry and that is probably why
they are able to look at things in a
more dispassionate and more direct
manner. I hope they will continue
their love to protect the farmers’ in-
terests and do whatever. they can so
far as the suggestions I have msu€ are
concerned. Pt

e o Ao AR (TmEr)
IUTEAT 47, AWH UEF § A% qEET
N g daTg fr g wT weae
feqz ®) T8 9T ¥ §AY 99 § gy
a1 faay an o7 X & @ e &
Y TS W g T §, I A A A
TRIFT AN § | A I I
I FT A T PAT &, IW T ATHFR
FHa FY | gEA AT agFG € fw
AEI & AT 7 HAET A W A
ara qg wE T ¢ fF sew w9 e
ST, §& TN 9L T8 MI | F fHagq
& e § 6 g sraem daw
fegeama & ama Y 48 @ 1 0% A
frame “dwew qaree aEA” Wt @,
formr & wgr omr § -

“Up to now, only one-quarter
of the people on the earth have

had sufficient food, More than
one-half of the earth’s popula}lon
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are unable to get enough to
satisfy their appetites and one-
fith are continually faced with the
danger of starvation, Of the 900
million children at present in
the world, about 675 million—
three-quarters—are insufficiently
nourished.

According to UNO statisticians,
cvery year 35 million people fall
a victim to hunger. In the
interior of Venezuela, 50 per cent
of the children have never geen
milk since they were infants, 59
per cent have never seen
meat at all, and 89 per cent have
never seen an egg. At the present

time, 6 million children are
receiving a milk meal daily in
the milk centres run by the
United  Nations’ International
Children’s Emergency Fund
(UNICEF).”

S gy =gy
aql ¥ T a3 § WK Fne Wi fafar
wWraar 1w faara § wgr I

“Rise in the cost of living—
1950 to 1860—Switzerland 15 per
cent; Federal Republic 23 per
cent; United States 23 per cent;
Italy 34 per cent; United King-
dom 49 per cent; Austria 56 per
cent; Sweden 58 per cent and
France 73 per cent.”

A A% GE ET A g, W A ¥
LR i

“Food Prices 1960 (1950-100).

Sweeden 172%; Norway 167%;
United Kingdom 164%; France
158%; Austria 154%; Netherlands
1359, ; Federal Republic 120 A
Italy 12807; Belgium 1220;
United States 1189, ; Switzerland
112%."

¥ dww ag wamy § i femgerm ®
ot g a3 & ¥ N G aw Tl R
N fe g & waw @ 1 g W
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TP 7 IT § GET T W, T ;A
Ffrar w1 7 § | g daw fggear
7§ qare g g

U ®Y GXF § g T WU
¢ fF o A w1 qEETT ) wrrw
A | qATA G g JTAT | I TFA &
2T garw § 1 XY gy W gy @v
W I F 5 qg frarg a@ § 5
FRA T aEET IR I aTIq &
A @ TR ¥ 1 a7 AWAT qW @)
qraT @ 1 qg AL & wwar § | AW
It oty dwfaee #99 § U
§ JusY oF frarer A @7 wEwv g o
gifas gfusaax &t fod wif &
I9 § o Y

“Tota]l State purchases have
been pushed up to $53 million.
The production in State farms
hag improved, g fifth of the total
State purchases coming from
them, whereas the private hold-
ings with only 10 per cent of
arable land supplied, according to
figures for 1961, 60 per cent of
total output.”

Ty Tz @ f6 €z wrd X FaA
40 TX&e gt far aafs {fefaspaar
w1ed 7, BN B w o A far
9, 3g & I 60 TRde qeaTE et
3 1 vafwg agi T foar & ofceda

A @ & W IR W sy
TR
“Above all new steps have

been taken to apply more widely
the principle of material incen-
tive, Greater stress both on bonus
payment and remuneration in
kind is being put ‘to make the
workers ever more directly
interested in increased produc-
tion than in the past’, explained
the Agriculture Minister, This is
the pattern now in State farms;
in the collectives on the other
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hand, party leadership hasg been
made to reconcile itself to a
modified share cropping under
which each family is allotted a
strip of collective land.”

TEET qqN Ag § % wefwey
FE AT WG I AAT HAT B B
FHEET F A T AT @ E

A @TgE Igr IX qg [ fear
T § i agT ¥ oW A HAEr Iw
Few & art § ag g wgan § 5
sfdar T mAw A g AW A
JATAT &Y | €@ G 9q % 56 HI@
Afew T v, W W A W) W
9 ¥ AT § | W WEATET 1964
¥ ag 60 F1@ = ¥ wiww wAw
HTRAT | 1960 ¥ WE T% (oAt
i ¥ ag & F4F, AW 9@ o AR,
HTET, WA AifE W OAET § 1 W Ay
¥y fpaw & ford 3 a1 § oY & qo WY
T gwan g foe & wan w3 fi araardy
B ot ol T WA A A W Q@
& ¥aw O T, =@ A fY 94 W
_qY w71 TF wre foan, wATeT wify qw
yuaT

% WIAANT a0 ;. WA A
T 4

1 ®o ATo PrreY : Y WY HT
It & | Y oy g & W o g,
atg ot S 7 §, A WY ¥ e
& ag w0 e g A A

“The sugar industry on the

inland hag developed more
rapidly than the other food
industries due to a high rate of
investment. In gpite of this, pro-
duction of sugar ig still very
inadequate, In 1960-61, it was
estimated to be 1:5 million tons,
supplemented by imported sugar
from Cuba (1 million tons in
1862). The domestic production
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allows for an average per capita
consumption of 2 kilos g year.
Even if doubled, it wil] be along
time before production cap meet
the demand.”

W f i e o N oA
A AW ¥ ag & A A § ) A
wry # @ T g e § afew
@ A Wt wm ot & ) B
feaferrs wre it ) foad §, fora
¥ owgromn g

“The Federal Republic imports
more eggs than any other country
in the world, the total in 1960
being 4,800 million. In 1959 to

1960, her own egg production was
7,450 million or 144 per hen”

N w7 AT § Tt aw E@H
TATA ®T qATH §, g AW A § R
v w A SN RN qUEA ) @
¥ fa Qe a& & w77 § AF aEgT A wW
q HAQT WA, ST HGT A7 "qT
ag b fe & g 7 wgd & fF e
M §Y fasT 8% | qgt SETEA AT
gar 7€ § Faaar A wnfgd v freft
Tl I T § 9 wEE §, av fe
N &l O § Suw few @ ¥ Q@
fem oA, ag & w9 § JEAAT TR
£ | §O W gTedt ¥ g 8§ fE
o, THo 480 & WA WW 7 HATAT
fard &% T W Y 9K 8o
FiTaT F Y | OF qTH qE T
WHT T T TG W a0 qTH AT H
W F TG AT FH HT HGr qqwq
TN QAT@ S @ W
Q@ ¢, I7% fag ot & dmfaat g <
&t € § 1 % dmfat oF A Tgt ow
7 #1 T w3 77 1 WY § W%
FhamEdrg ¥ v £
& ¥ G 3 A W O Taew
e
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o # & 35 gEE ¥ v "l
WYY AT F XAT AEQAT § | g
N GE FT NTIA § IEH W T
T 7w @ o &1 93, fafe,
Y WIfT TN W A AW@IX FI QA
&\ ¥ T ag & oo A T -
TR W Arr oy o) gER fo
# fafear, 9@ wifs @d o &, 97 2w
m fafeml, 98 wft & frafa fear
o | a9 faeht, g wift w oww
T I A Y o oy o FRefr qEr
ufo &Y o1l | 7w avg ¥ ag A Ay
et §, ag Wt aw el @ Ao
farefy mrr oY foamr @t ¥ 2

o A qTy and o ¥ el &
T AR 9 g% | fom s ow
N5 g7 A RAEATT FT qH, ITHT g9
¥ form o 1 I AW A RER
' afreeae feaRde w9y g &
| gg M W N N F T gt |
M g9 q9 qOT T N g AR
va¥ gEd N aw A awgy & I
G T I )

uF wixm gam ¥ ag § 5
fora aTeTd wHEd & I §, Foraw
fafreed & S §, 9w Qo digo &
T §, a1 THo o QT & T §,
ITHY @A ¥ E §, 9T 919 S wE
g S wgat & afear wiit a1
R I ad, I dRrE Ay
WA | TS wATET W & NfE v
T W § I W wF oA
¥r e o A T, wwes wifk ¥
afE wEl A o I ol @Y |

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): Mr.
Deputy-Speaker, Sir, I have listened
with great care and attention to the
speeches made by the hon. Members
during the last four days. It was a
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good thing that we took up the dis-
cussion of the food problem apart
from the censure motion which the
opposition has come forward to move
in this House.

Ag Shri Masani mentioned in his
speech, we should not make politics
of food. I am glad the discussion has
on the whole kept away from politics,
even though some of my friends on
the other side could not resist the
temptation of bringing in political
issues and raising political contro-
versies. It will be my attempt to
steer clear, as far as possible, of
political issues, because this issue
requires an objective assessment and
it requires a Herculean effort to solve
the problem of food in our country.

The food situation is a part of the
general economic situation. It cannot
be isolated from the general economic
situation prevailing in the country.
But, at the same time, it has got to
be realised that the food situation is
a major part of the economic situation
in the country, and to a great extent
it influences the general economy of
the country also. Particularly,. Sir,
the probl of a developing country
are complex and difficult. Sometimes
we are on the horns of a dilemma as
to what should be immediately under-
taken and what should get priority.
But what has got to be kept in mind
is, unless the transformation of the
economy from a traditional economy
takes place into a modern economy
all our problems continue to persist
and, therefore, while we may have to
face difficulties in the process of
economic development those difficul-
ties will have to be faced with counge
instead of steppi down ecc
development, because g stagnant eco-
nomy would mean not only difficulties
for us but greater problems for the
coming generations to solve. There-
fore I hope and trust if difficulties
have arisen because of economic
development, the hon. Members and
the people in the count would
take them up with that attitude of
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sacrificing a little in the present for
the sake of the future.

Sir, while dealing with the food
problem now, it is not my intention
to deal with the general economic
situation in the country because that
would divert my own attention and
also the attention of the House, and
I am sure very soon there will be an
opportunity for the Finance Minister
and also for the Prime Minister to
deal with that aspect. Therefore, 1
shall restrict myself to the food situa-
tion and try to place before this
House certain aspects which would
give an indication of the path we have
to follow and the policies we will
have to pursue in solving this
problem.

The House discussed the food situa-
tion in March, 1964 last. Since
that discussion took place many things
have happened in the country, the
most tragic loss being the death of our
Prime Minister, Shri Jawaharlal
Nehru. But apart ircm that, when
we discussed the food situation in
March we were hoping that the situa-
tion would improve, particularly with
the new harvest coming In. We
were also hoping that the price factor
would behave in a better way in the
coming months. But those expec-
tations have not been fulfilled. As a
matter of fact, in the country, we find
today a rising trend of prices, and,
apart from the rising trenq of prices,
the supply position also has become
difficult.

So we have got to analyse and find
out what this is due to; whether any-
thing particularly unusual has happen-
ed during this year. I have given
statistical figures with regard to the
production, during the various years,
in the country. Some people are
sceptical about statistics, particularly
food statistics. I am not prepared to
say these are all hundred per cent
correct statistics. In any statistics,
leave alone food statistics, there are
bound to be defects and defich
But apart from the accuracy of the
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statistics, I have no doubt in my mind,
these statistics indicate the trend in
the economy, the trend of production
in the agricultural economy. I hope
hon. friends on either side would agree
with this proposition. So if we see
the figures from that aspect, we find
that during the last two years
the production has been more
or less stagnant, and stagnancy
means we have to be forewarned
about one thing. This stagnancy
because the population is never stag-
nant; it goes on increasing at a faster
and faster pace. Therefore, with an
increasing population stagnation in
production means deterioration in the
economic situation. That is the lesson
we have got to learn. Therefore, it
is from that aspect that we have to
analyse the situation.

‘While the production has, no doubt,
stagnated, we have tried to make up
the deficiency by importing foodgrains
from abroad. I we add what we have
nnported and what we have produced
in the country the total availability
per capita has been maintained more
or less at the same level.

.

In spite of that, the situation this
vear is much more critical than in any
other year. Why has this happened?
While various arguments are being
advanced with regard to inflationary
trend, with regard to the increase in
purchasing power and all that—all
those tactors might be there—there is
another factor which has come into
the picture and which has intensified
the critical nature of the situation. That
is, the atmosphere’ which has been
created in the country, the atmosphere
of scarcity. It has created a crisis of
confidence, and in my view this has
contributed to the greatest extent in
making the position more difficult
than it should be. I should give full
credit to the Members of the Opposi-
tlon in achieving succes; in creating
this difficult atmosphere in the try.

SEPTEMBER 10, 1964

Food Situation 998

Shri Nambiar: No, Sir; they started
it first, we only resisted jt. It is
wrong to say that scarcity came
because we agitated against it.

Shri C. Subramaniam: I thought
they would take the compliment that
they were more successful in creating
this atmosphere than any other factor.

Shri Warfor (Trichur): Their sup-
porters agitated.

Shri Namblar: Why do you put the
blame on us. .

Shri Radhelal Vyas: They do not
give up the agitation even here in the
House.

Shri Nambiar: The blame should
not be thrust on us.

Shri C. Subramaniam: Shri Nambiar
should interrupt less and listen more

carefully. That will be my appeal to
him.
Shri Nambiar: But do not put the

blame on us. We poor people are not
responsible for it.

Shri C. Subramaniam: I am not
coming anywhere near the speech of
Shri Nambiar, the speech of Shri
Banerjee or the speech of any of the
other hon. Members. I am trying to
be as soft as possible; not that I can-
not hit back, I can hit back even
harder.

An hon. Member: Hit back.

Dr. Ranen Sen (Calcutta East):
Hit back, but before you do that feed
the people.

Shri Umanath (Pudukkottai): Do
not hit at the belly of the people?

An hon. Member: That is what you
are doing.

Shri C. Subramamiam: I hope the
interruptions have ended. I am walt-
ing for it.
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*An hon, Member: Ended for
time being.

the

Shri C. Subramaniam: Thank you.

This position leads to a very diffi-
cult psychology in the country. It
affects almost every individual and
organisation—consumer, producer, tra-
der, State Governments and the Cen-
tral Government. Because of this
crisis of confidence, naturally, every-
body tries to play safe and, to the
extent he has purchasing capacity, he
tries to store g little more in his house.
It is done not merely by the consu-
mers. Even the State Governments
want to play safe, because once there
is this crisis of confidence they natu-
rally think that they should, as far as
possible, preserve the available food-
grains within the State for themselves
so that they may not be put to great
difficulties in future. This has been
oxhibited by the panicky action taken
by many of the State Governments.
There has been banning of not only
inter-State movement but even intra-
State movement, from district to dis-
trict, in some places from tehsil to
tehsil, leading to greater difficulties
in scarcity areas. Therefore, the at-
.mosphere of scarcity affects Govern-
ment also. Is it surprising that it
affects the producer to a certain
extent? After all, he has to reserve
stocks not only to meet the require-
ments throughout the year but he has
to see whether the next crop would
be a better one or he would be forced
to fall back upon his last year's stocks.
Therefore, he also holds to the extent
possible. Some people do not have
the holding capacity but to the extent
possible they also try to hold stocks.
When there is this atmosphere of
scarcity, while the opposition parties
think this is against the Gover t
and do propaganda, they are creating
the most fertile ground for the traders,
against whom they say they are
opposed.

Shrimat! Remu Chakravartty (Bar-
rackpore): Why do you not take steps
to change the situation?
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Shri C. Subramaniam: I do not
know whether it is international—l
do not say it is done willingly—but
the Opposition parties have been the
colluding factors in creating an atmos-
phere or scarcity in which probably
they think they can gain some politi-
cal advantage . . . (Interruptions).

Mr. Deputy-Speaker: Order, order.
Hon. Members have had their say.
Now let them hear the reply.

Shri C. Subramaniam: Therefore,
naturally, the traders have taken full
advantage of this atmosphere of scar-
city. They have adopted all methods
possible for the purpose of cornering
stocks, not merely the traditional
methods, because the traditional
methods would not have paid. That
is why today a strange combination
has taken place, the combination of
the dealers and some of the bigger
producers in the country. The bigger
producer has also become a dealer,
and that combination has worked and,
therefore, further stocks have been
held back and they are not coming
into the market, particularly in some
of the States. It is a well-known fact.
And this has created the most difficult
situation possible.

During the debate some of the
Members contested this idea and said:
where is the question of hoarding,
there is no hoarding, every stock has

come out. Here I will take the case
of a few States.
1545 hrs.

[MR. SPEAKER in the Chair]

Let us first take West Bengal, because
that is a typical case. As I have
already stated, the statistics give only
the trend of production. Arcording to
statistics, in West Bengal the produc-
tion in 1961-62 was 4.798 million tons.
In 1962-68 it came down to 4.41 million
tons. In 1963-64 it was a record pro-
duction of 533 million tons. As a
matter of fact, this figure was contest-
ed and a verification was made by an
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independent authority. After that the
figure came down to 53 million from
5.4 million tons. In spite of that record
production and in spite of the fact
that the maximum prices have also
been fixed, we found the market
arrivals were much less than what
they were during 1962-63. Tle State
Government have been agble to manage
the situation by our delivering them
imported wheat to the extent of 84,000
tons every month, that is, of the order
of one million tong a year. In addition
to that, we are giving them about 2
lakhs tons of rice from our Central
reserves. It is only because of this
that they are running fair price shops,
managing the economy and meeting
the situation there. An assessment has
been made that at least 10 lakhs to 12
lakhs tong of foodgrains are still
samewhere. Who is holding or hoard-
ing it? Whatever may be the word
we use, it is a fact that that stock
has not come to the open market.
That is the situation obtaining in
West Bengal.

We are hoping that at least during
the puja days, for the purpose of
getting some money for the puja
expenses, some of it at least would
be unloaded. But it would be unload-
ed only if, as a matter of fact, the
producers are holding it. That is one
test. Some people say, it iz only the
producers who have overnight deve-
loped the holding capacity and they
are holding it and there is nothing
wrong in it. But I doubt very much
if it is only a question of producers
holding the stocks without the dealers
coming into the picture. The produ-
cers could not hold the stocks for
more than, say 38, 4 or 6 months.
Later on, it should come to the
market. But studying the market
arrivals, we feel it is not merely the
praducers who have held back the
stocks. There should be some combi-
nation between producers and dealers.
Even if the stocks are physically with
the producers, there must be some-
body else who has helped the holding

SEPTEMBER 10, 1964

Food Situation 1002

power of the producers by advancing
money. Of course, so far as the own-
ership of the stock is concerned, with
whom is it may be a disputable point.
All the same, there is absolutely no
doubt about the fact that money has
been advanced by the dealer to the
producer. Where has the money come
from? Not from the traditional
sources of credit. It is here that un-

. accounted money also plays a great

part.

This is the position not only in West
Benga] but in other States also. Take
the case of Orissa, a surplus State. As
against a production of 3.7 million tons
in 1961-62 and 3.6 million tons jn 1962-
63 it produced 4.3 million tons in
1963-64. Ordinarily, a few lakhs tons
moves from Orissa to West Bengal
every year. But this has been only
12 lakhs tons this year. In spite of
that, the market arrivals there are
much less than that of last year.

The same is the position in Andhra.
They have produced during 1063-64
at deast 7 lakhs tons more than in
1962-63. I have made a calculation of
the export from Andhra to the other
States of Madras, Mysore and Kerala.
It is considerably less than what it
was last year, when the production
was less by 7 lakhs tons. Still, the
market arrivals are less and even in
Andhra scarcity pockets have develop-
ed because the market arrivals have
been withheld.

Therefore, there is no use of argu-
ing that nobody is holding on to the
stocks. If somebody is afraid ot using
the word “hoarding” we can say there
is “holding on” to the stocks. In all
these cases it hag been done, in my
view, with the help of unaccounted
money.

How are we going to deal with the
situation? I have produrnd statistics;
in fact, I have circulated to hon. Mem-
bers a booklet full of statistics. But
does it tell the whole story? No. It
is just like taking the average depth
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of the river and being satisfled say-
ing, “Oh! it is good enough; we can
cross the river”, because this is all-
India statistics. But as in the river
you have got deeper waters and
stronger inner currents, in the same
way, while the average no doubt looks
a little bit smooth, in the country you
have scarcity pockets, like West
Bengal or Kerala at the extremes, or
Rajasthan which has struck famine. In
other deficit States, like Maharashtra
or Gujarat, prices are shooting up.’
That is what I have indicated at page
8 or so of the Review where the differ-
ence in prices of wheat between the
various States hag been shown
Therefore I do not think that we
should derive satisfaction on the basis
of all-India statistics. If we look into
the scarcity pockets, we find an acute
rise in prices. Sometimes the scarcities
are created for unavoldable reasons.
Once profiteers learn that scarcity
means greater profits, they try their
best to contrive scarcitieg artificially
alvo. This is the real situation.

Now the question is: How, are we
to deal with thig situation? First of
all, why do they hoard? Why 4o they
hold on to the stocks? It is in anti-
cipation of higher prices and, there-
fore, higher profits, in the coming
leaner months. Therefore the Gov-
ernment approach is to create condi-
tions that nobody can legitimately
make profits in the coming leaner
months by prices shooting up and by
the rising trend in prices. ‘That is
why we thought that it should be
possible for us to fix maximum prices
for the consumer and the prices ap-
plicable to the wholesaler <o that no-
body can legitimately expect to make
higher profits in the coming leaner
months unless he is prepared to break
the law and suffer the consequences.
This was the strategy we wanteq to
adopt. Six or seven States—I have
given the names of those States—have
declared the maximum price for the
consumer and the price for the whole-
saler, -

In addition t> that, we wanted for
the purpose of bringing out the stocks
that we should ask for the declaration
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of stocks and also fix the norms of
holding for the producer, the consu-
mer and the trader, so that beyond
that normal stock the Government
should be in a position to take hold
of the stock. But it is one thing to
fix prices and quite another to admin-
ister it. It requires a very effective
and efficient machinery. I know that
that machinery is lacking in various
States, in most of the States. That
is why now the Central Government
have offered aig for the building up of
this machinery. The Central Finance
Minister has come forward to bear 80
per cent of the expenditure on the
new machinery to be built up for the
purpose of administering this price,
for the purpose of seeing that the
various measures which are under-
taken by the Government are effect-
ively enforced. Slowly ang steadily—
I am sorry, it is only ‘slowly’—this
machinery is being built up in many
of the States. This is the strategy
which we wanted to adopt for the pur-
pose of meeting the immediate diffi-
cult situation.

We have to depend, when there is
scarcity, on import of foodgrains.
Much was made, particularly by Com-
‘'munijst Members—I do not know,
whether of the left or of the right . . .

An hon. Member: Both.

Shri C. Subramaniam: Both—of
importing these foodgrains, particu-

larly from America.

An hon. Member: Why do you not
import from Russia?

Shri U. M. Trivedl (Mandsaur): No,
from China.

Shrl C. Subramaaiam: But if there
is a condition of scarcity, we have o
make a choice whether we shall im-
port from wherever it is available—
after all, we can import only from
wherever it is available—or allow our
people to starve. I think, we did the
correct thing in importing millions of
tonnes of wheat from the United
States of America. We are thankful
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and grateful to the Government and
the Administration of the United
States of America for coming forward
in this very difficult situation to speed
up the process of export of wheat to
our country.

In this difficult situation I found
such a reservoir of goodwill every-
where in the world. September be-
came a little difficult because of some
ships being held up in the American
ports. September is always a critical
month. Therefore, I approachcd some
of the Governments to find out whe-
ther they would divert some of their
ships on the high seas to India pro-
mising that I would replace the wheat
which we would be taking during the
next month when our position will b~
comparatively better. 1 am glad
to say that most of the Gov-
ernments responded  sympatheti-
cally, but the TUnited Kingdom
was successful in diverting their ships
to our country. As a matter of fact,
there was a good deal of resistance
but the United Kingdom Government
insisted that whatever might be the
difficulties, whatever might be the
inconvenience, those ships should be
diverted. I am also thankful to the
Government of the United Arab Re-
public for diverting one of the ships
which was going t» them with the
PL-480 wheat to our country, This
has eased the situation considerably.

In the present context it would be
impossible to manage the food aco-
nomy of nur country without imports.
I do not know whether in the present
situation anybody would have the
courage to tell the people, ‘No, we
would not import; we would allow
the people to starve”. He should be
a very brave man. I do not know
how the people would treat him. But
I do agree that it is a risky thing; it
is not safe to be depending upon
large scale imports, particularly for a
country like ours with 450 million
people. It is not on the question of
ideology or on the question of prestige.
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It has got to move thousands of miles
before it reaches here and any situa-
tion arising which might make this
movement difficult would put us in
peril. Therefore, the sooner we get
out of the situation of imports, the
better. Nobody is happy that we
should continue to be in a position of
imparting foodgrains for our couniry.
But we have to meet the situation as
it arises, I hope and trust, particu-
larly those hon, friends who were op-
posing these imports, would at least
understand the situation. Even if they
understand it, it is all right. I do not
mind what sort of prmpaganda they
carry on amongst the people.

Some hon. Members particularly
put forward various suggestions that
we should immediately have State
trading and stricter controls, I am
a believer in State trading; I am a
believer in control to the extent
necessary. But we have to take into
account the existing situation. To-
day we are in the midst of a season.
When the harvest is over, we can in-
troduce State trading, State trading
and elimination of private channels of
movement would mean immediately
taking responsibility. If we can hold
of the stocks and de-hoard the stocks
and make them available, 1t is all
right; but simply because we call it
State trading, immediately foodstuffs
do not come in our hands. That is
the present situation. Therefore we
have to make every effort possible to
“i1q out the grain. Particularly in
the context of grain being held at
the ,producer’s level—might be, the
bigger producers—at the village level,
police action or action under Defence
of India Rules cannot be very effec-
tive.

Shri Brij Raj) Singh (Bareilly): Are
you sure that the cultivator has noard-
ed? What makes you so sure of hoard-
ing by the cultivator?

Shri C. Subramaniam: Verification
of facts. It might be the bigger pro-
ducer. That is why I made the dis-
tinction.
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Shri Brij Raj Singh: Say, it you
can say it boldly; otherwise, do not
say so,

Shri C. Subramaniam; I say bold-
ly and categorically that some of the
big producers are holding on to the
stocks in collusion with the dealer.
1 can prove it. Therefore, it is a ques-
tion of taking police action in thou-
sands of villages. It is an impossible
task, even for a totalitarian govern-
ment much more for a democratic
government. That is why the Prime
Minister made an appeal that the
stocks should come out so that it may
meet the difficult situation. And im-
mediately people say, “Oh! The Prime
Minister has become weak; he has
made an appeal to the trade to bring
out the stocks.” What is wrong there?
As a matter of fact, that action has
paid to a certain extent. As a mattcr
of fact, some people have responded
in bringing out the stocks even though
not to the extent we desire.

16.00 hrs.

Shrimati Remu Chakravartty: It is
like Tyagi's appeal for income-tax.

Shri C. Subramaniam: Unfortu-
nately, we cannot adopt the Commu-
nist methods; we have to adopt de-
mocratic methods.

Shri Warlor: That is a misfortune
actually.

Shri C. Subramaniam: I do not
know misfortune for whom and for-
tune for whom; fortune for the people
and misfortune for the Communists
(Interruption). 1 am prepared to say
that the Prime Minister did the cor-
rect thing in making that appeal and
it is not as if we stopped with that
appeal. After that, severe action was
taken with reference to the various
people, I have got a list of them.
The Home Minister was good enough
to launch an action. It has also yield-
ed some results, This ig the position
now. In spite of floods and heavy
rains in some of the places, the pros-
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pict of kharif crop is quite good
Therefore, the situation is bound to
ease.

Sir, more than anything else, as |
already stated, if the situation has got
to improve, we have to create the at-
mosphere of confldence and that is
what we are trying to create. Imme-
diately, accusations are made saying,
“Oh! The Food Minister is becoming
complacent.” We have turned the
corner—and I use very cautious
words—and after a long journey we
have sighted the shore even though
we have not alighted on the shore. Im-
mediately, they say, “Oh! the Food
Minister has become complacent.” It
looks as if it is the wish of the Op-
position that the situation never be-
comes better.

Shrimati Renu Chakravartty: Please
tell us what is the price of rice. The
rice is still selling at Rs, 45 to Rs, 50
a maund. Have you cut it down?
Please tell us what is the price of
wheat.

Shri Brij Raj Singh: This is un-
democratic. He is accusing the wholc
Opposition. Why should ne accuse
the whaole Opposition?

Shrimati Renu Chakravartty: We
want to know what is the orice of
rice. Please tell us what is the avail-
ability of rice and what is the avail-
ability of wheat. What is the avail-
ability of rice in the open market?
Without telling us all that, we are not
prepared to listen to all his homilies.

Mr. Speaker: Order, order. Listen
she has to.

Shrimati Renu Chakravartty: We
are prepared to listen only if the Gov-
ernment is prepared to give us the
prices of rice and wheat and all that.
Only then he can expect a hearing
from us; otherwise not. We are not
prepared to listen to all his homilies.

Mr. Speaker: The House has o
listen to whatever he has to say. She
might resume her seat. We have to
listen to whatever he has to say.
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Shrimati Renu Chakravartty: We
are only prepared to listen to facts.

Shri H. N, Mukerjee: On a point
of order, Sir. In discussions of this
sort—I take it that regulation is there
and it is for the Chair to enforce it—
at least the major points which were
made in the discussion are answered
properly and not by way of generali-
ties, The question of prices and the
availability of foodgrains is a matter
which was raised repeatedly in the
discussion. It is a matter to which the
answers have got to come.

Mr. Speaker: It is one thing to say
that some points raised in the discus-
sion should be answered. It is an-
other thing to say that we would not
listen to it, That is what I objected
to not that he should not answer the
points raised here. I will ask the
Minister, as far as is possible for him,
that he should answer the points that
have been raised in the debate.

Shri Nambiar: J am speaking for
the people, Will the people listen to
this? Listening ig not for the Mem-
bers only. The people must listen
to what he says. It must be
listenable.

Mr, Speaker: We will judge it.

Shri Daji (Indore): We want a
speech from Mr. Subramaniam, not a
copy of Mr, S, K, Patil's speech.

Shri C. Subramaniam: I shall take
instructiong from Mr. Daji, Then,
there is the other school of thought
that let the natural law of demand
and supply . . .
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Shri C. Subramaniam: There is the
other school of thought that the
natural law of demand and supply
should operate and, after all, that is
the natural thing which should
happen in the country. I wish hunger
recognises this natural law of
demand and gupply. I cannot go on
telling a hungry man, “It js a law of
demand and supply, Therefore, you
have got to starve.” Therefore, no
civilised community can get away
from the responsibility of providing
to the people at least this basic need
of food. We cannot leave this to the
natural law of demand and supply or
to the sweet will and pleasure of the
private trade to supply food to the
people, to meet hig every day needs
or not to do it, And that is why the
Government elected by the people
and responsible to the people do
recognise their responsibility to feed
the people. We are not going to shirk
from that responsibility. If we fail in
that, we fail to that extent and we
shall explain to the people why we
had failed in that and it is for them
to judge. That is why we are taking
all these measures, particularly, the
short-term measures to meet the
immediate situation.

What is the long-term policy parti-
cularly with regard to distribution?
1 have explained that also to a certain
extent in the note circulated to
Members, We are proceeding on the
basis of having a producer price
fixed and with reference to that pro-
ducer price also, I am glad to say,
I found almost unanimity with
regard to that basic approach of



Joll

giving remunerative and incentive
price to the farmer, That will be the
basic policy of the Government. I
will come to that aspect when I come
to the question of increase in produc-
tion. On that basis, the producer
price is to be fixed. Immediately, for
the kharif crop and the rabi crop for
the coming season, an ad hoc commit-
tee is looking into it and as a Jlong-
term policy we are committed to an
Agricultural Price Commission.

As I already stated, it is a difficult
process for a vast country like ours to
fix the wholesaler price and the retail-
er price taking into account the region-
al variations and the various other
factors which go into the price factor.
The administration of this price
is bound to be a very difficult pro-
cess, Can we administer thig price in
the light of the experience we have
had of private trade? Can we leave it
to the private trade alone to function
within the disciplines of a fixed price?
I say categorically, without any hesi-
tation, that if we entrust to the pri-
vate trade alone this question of ad-
ministering orice it will be a mere
illusion, That is why for the purpose
of seeing that this price pattern is ad-
ministered properly, we are bringing
into existence the Foodgrains Corpora-
tion. Its function first of all would
be to see that the producer gets this
remunerative economic price, It will
have organisations available for every
producer if he wants to sell the pro-
duce to the corporation in case the
trader is not behaving properly. That
is one aspect of it.

The second aspect is that at the
wholesalers’ level, we have already
fixed the prices. For the purpose of
meeting the strategic needs and parti-
cularly for the purpose of meeting the
needs of the various deficit areas, it
will have the power or Government
will provide the power and the machi-
nery, to requisition the stocks from
the wholesalers at the already declar-
ed prices We also intend to give
monopoly of railway movement to this
corporation. This organisation is go-
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ing to be not of the traditional type,
but it is going to be a modern busi-
ness organisation and with all the
modern equipment for the purpose of
collecting statistical data, for plan-
ning movement and various other
things, I hope and trust that this
business organisation run on modern
business lines would meet the situa-
tion existing in our country, particu-
larly in the difficult or lean periods,
in respect of foodgrains.

It will not merely be a trading or-
ganisation; I am hoping, as it goes on,
that it will undertake various other
activities also. After all, today, how
does a bania get the foodgrains from
the producer? He gets it by advanc-
ing money, Perhaps, this corporation
might undertake advancing of money
beforechand to the producers, in ad-
vance . . .

Shri Shivaji Rao S, Deshmukh: In-
terest-free?

Shri C. Subramaniam: . . . so
that credit will be available to the
producer and he will produce more
and sell the produce to the

corporation instead of to another
bania who has advanced money.
And these advances will be

made by the corporation on better and
more advantageous terms, That s
what I am hoping. Therefore, this
corporation can go on undertaking
other activities also, as it grows. "This
will also be a flexible organisatinn.

Shri Hanumanthaiya (Bangalore
City): How do you recruit the per-
sonnel?

Shri C. Subramaniam: To the extent
necessary it can increase its opera-
tions. As a matter of fact, at a cer-
tain time if we think that private
trade should have no place at all,
once this organisation grows and it is
in position, we can eliminate private
trade, if we want to do so. But, to-
day, we cannot do it, because we do
not have the alternative channels, and
we do not have a sufficiently good
organisation; to begin with, we do not
have a good and efficient organisation
to take over the trade, even to a small
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extent. That is why it is no use talk-
ing about State trading unless you
have built up an organisation to take
up this State trading. It will be the
first organised attempt to build up an
organisation for the purpose of tak-
ing over State trading in a big way,
and it is going to be in a big way, 1
may tell you,

Dr. Ranen Sen: - To begin with,
what percentage of the produce will
be procured by the Foodgrains Trad-
ing Corporation?

Shri C. Subramaniam: I am not a
businessman, I must confess, Business
people will decide on b lines
what percentage they should have
even in the initial stages to have con-
trol over the market to influence
prices, That will be done in g tech-
nical way, not in an ad hoc way.
Therefore, that will be the position in
regard to the Foodgrains Trading Cor-
poration,

This is how we want to influence
the future policy of distribution so
that the producer will be assured of
the remunerative price and the con-
sumer also will not be exploited dur-
ing the lean season or the scarcity
years.

I have no doubt in my mind that if
we proceeq about in the proper way,
this would lead to beneficial results.
The future of the private trade, for
whom some of my hon. friends evinc.
ed some interest, depends uoon how
they behave; particularly some friends
were anxious to give them, if not a
clean chit, at least this kind of chit
that they were not the sole villains of
the piece, But I would ask of them
this one thing. With regard to the
prices, it is all right that it may be
said that it is a question of demand
and supply; and if there is greater de-
mand, the prices will have to increase.
But what about the adulteration which
is going on? What is the law that
they adopt for adulterating the vari-
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ous foodstuffs particularly? It iz a
disgrace in our country that there

should be a section of the community
which indulges in adulteration for the
purpose of making profits,

An hon. Member: Shame!

Shri C. Subramaniam: Certainly, no
law can justify this. No econcmic
law can justify this, This adultera-
tion of foodstuffs is a standing con-
demnation of the methods of the
private trade, Therefore, those friends
who wanteq to plead on behalf
friends who wanteq to plead on behalf
of the private trade and who have got
faith in the private trade and who
have no faith in the controls »f the
governmental organisations will have
to think about this one aspect at least,
I am sure that everybody would ugree
that we cannot let things to the sweet
will and pleasure of the private trader
who wants to make as much money as
possible. That is unfortunately the
disgraceful situation we have got into,
and not merely governmental organi-
sations, but public voluntary organisa-
tions will have to come forward to
tackle this problem of adulteration
particularly.

Ultimately, this problem can be
solved only by increased produc-
tion, and that is recognised by every-
body. Unfortunately, while we did
plan for increased production, that
increase as targeted has not taken
place, even though in some States,
in some areas, they have produced
even more than the target. But this
is no ground for condemnation. Many
other countries who claim much
greater efficiency have failed in the
agricultural sector. I think that
some hon. Member made a mention
about it, It is easy to build up an
industrial plant and obtain efficiency,
but it is difficult to build uwp a
modern agricultural economy from
a traditional agricultural economy.
That is the real difficulty, That 1s
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why today we have to undertake this
difficult task. How are we to achieve
this increased production? I cannot
put it better than in the words of
one of our countrymen who is in the
Food and Agricultural Organisation.
This is what he says in his foreword
to a book:

“While agriculture has provided
and is still providing livelihood
to the bulk of the world’s popu-
lation, it has not always brought
prosperity to the people who live
on the land. Agriculture has
been a way of life . . .”

—and we take pride about it some-
times—

“«

. . and therefore, slow to
respond to the needs of changing
times, Most often, this has meant
subgistence farming and stagna-
tion, The result has been poverty.
Today, the majority of rural popu-
lations in the developing coun-
tries live in want and suffer from
varying degrees of malnutri-
tion, because agriculture is still
practised in the traditional ways.
Wherever scientific agriculture
has been introduced and modern
cultural practices, adequate infra-
structure, essential credit and
marketing facilities and a just land
tenure system, a revolution in
agriculture has taken place. A
modern industry hasg replaced
what was a way of life. The
problem before the world now is
to bring about this agricultural
revolution in the developing coun-
tries through national leadership
and international co-operation.”.

How are we to bring thig about? Let
us first understand that, That is what
we are striving for, and that is
where we have failed also, and per-
haps in the light of the experience of
the mistakes that we have committed,
we have to go forward. Fortunately,
in this great task, we can take
advantage of the experience of the
other countries not only to know what
to do but also to know what we should
avoid. Therefore, with that experi-
ence and with that treasure-house of
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knowledge already available in the
world community, it is for us to make
use of it fully, That is where we
have to plan to bring about this
revolution. Therefore, we look across
to the various other countries to see
how thig revolution has been brought
about. It is not necessary to follow
the same path which other countries
have taken. We can take advantage
of the advances which have already
taken place and start at a higher
level, as we have started in industry.

The first and foremost task
should be to know our soils. That
is the rhost jmportant thing. Without
that basic knowledge with regard to
soil, this revolution cannot take place.
As g matter of fact, this was the
beginning of the agricultural revolu-
tion. ...

Shri Nambilar: During these
seventeen years, you should have
known about the soils,

Shri Brij Raj Singh: To whom is
he imparting this advice?

Shri C. Subramaniam: To myself.

Mr. Bpeaker: To ine.

Shri Nath Pai: When the hon.
Minister is on this point, may I
put to him one question? He has
talked about other countries. If
it is worth the while, I should
like him to answer this ques-
tion. In the country which takes
pride in its capitalism, namely
America, the profit alloweq to distri-
butive trade is 13§ per cent, Secondly.
my hon, friend was talking about the
failure of other countries. That may
be with regard to production. But in
regard to the control of prices, let not
my hon. friend adopt that supine
attitude which he is adopting. In
Egypt, the price of bread since 1062
till 1964 has been the same, and the
index of prices of foodgrains has
gone down, Would the hon. Minister
kindly answer thig point?

Shri C. Subramanism: I hope the
people will give an opportunity to the
hon, Member to make a moTe brave
attempt sometime in the future.
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Shri Nath Pal (Rajapur): That the
people of India will decide. But this
is no reply.

Shri C. Subramaniam: Therefore,
our agriculture resolution has to begin
on the basis of g systematic and large-
scale goil survey, It can be done, it
can be achieved, That is why today
we are launching upon a large scale
soil survey with the assistance of the
USA, The basic thing, as in a geolo-
gical survey, is that it has to be based
upon aerial photographs. Therefore,
we are just now negotiating for the
purpose of getting this assistance so
that we may start in the proper way
and proceed onwards,

In the beginning, we conflne our-
selves only to a few kinds of soil. As
a matter of fact, America itself began
with five kinds of soil, as we have
here. Today they have analysed 17,000
kinds of various types of soil. Soil
practices and uses will have to depend
upon this soil survey and the kind of
soil with which we have got to deal.
Therefore, this is the first thing we
are taking up as a programme, I
thought the House would be
interested to know how we are pro-
ceeding in bringing thig revolution
about.

Shri P. R. Patel (Patan):
many years will it take?

How

Shri C. Subramaniam: Before the
end of the Fourth Plan, this soil
survey can be completed, provided
we go about it in the proper way.
It is on that basis that we are trying
to evolve a programme. That is the
first thing we have got to do.

Then I come to the second thing.
After all, in the development of agri-
culture, there js nothing new. Every-
thing is already known. Everything
hag been talked gbout. It is a question
of how we proceed about for imple-
mentation of these things, particulaily
taking advantage of our past experi-
ence, where failures have happened,
seeing what are the defects and try-
ing to remove them. After all, no
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country has progressed without com-
mitting mistakes, without failures.
What is important is to remedy them
taking advantage of the experience
we gain and remove the deficiencies
in our functioning. If any hon.
Member should think that he will
have a perfect system and he could
proceed onwards without committing
any mistakes, without failing in any
of his attempts, I wish him good
luck; he will be living in a fool's
paradise.

Therefore, what we are now att-
empting to do is not new. It is not
that this has not been attempted. It
has been attempted, but it has got
stuck up at a particular level, where
we have produced the primary seed.
When it went to the registered grower
for the purpose of multiplying,
which alone could be distributed to
the various farmers, the quality had
been lost; sufficient storage facilities
had not been created. Therefore,
immediately we are taking up a pro-
gramme on the basis of the Sceds
Corporation which hasg already come
into existence, which has done very
good and excellent, praiseworthy
work in the fleld of producing hybrid
maize and hybrid sorghum seeds. In
the same way, our intention is to
bring into being corporations for the
various regions and take charge of
the production of these seeds, pur-
chase these seeds from the growers,
stick to quality control, have
proper storage and distribute them
at the appropriate time. We are also
bringing in legislation before this
House during this session which will,
I hope, provide the legal sanction for
quality control.

It is on this basis that we have to
produce these good seeds. It is not
merely a question of production of
good seeds with reference to the
existing strains. I am sure all hon.
Members know that it is not merely
the existing straing which are im-
portant; we have to evolve new
strains which will give greater pro-
duction in our existing conditions.
That also will have to be undertaken.
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The next thing js irrigation. I am
glag to find that many hon. Members
laid stress on minor irrigation. We
have taken a recent dccision that as
far as minor irrigation is concerned,
finance will not be a limitation. Any
worthwhile feasible minor irrigation
project will be put through, and fin-
ance will be made available, and
every State Government has been in-
formed about it, It is also being in-
sisted upon that it is no use taking up
a large number of minor irrigation
schemes and then dragging them on
from season to season. We are lay-
ing down the norm that any minor
irrigation scheme should bz comglet~
ed within two seasons. It is on this
basis that we are proceeding. The
creation of new minor irrigation faci-
lities wouid give the farmers’ better
facilities for irrigation,

Ev:n in irrigation, there are better
practices, better methods of utilising
the water to the best advantage. There
also, new knowledge has to come to
us, We are trying to get knowledge
from the various countries for this
purpose.

Then about fertilisers also, there
was a good deal of mention in this
House. That will have to form the
very basis of increased production.
As a matter of fact, it is not merely
imported fertiliser which we can use,
because, taking into account the large
quantities which we would require, we
have got to have  large scale pro-
gramme of fertiliser production in our
own country, We had laid down tar-
gets, no doubt, for the Third Plan, and
we have failed to achieve those tar-
gets. That is no excuse for not having
a higher target for the Fourth Plan
and trying to achieve it. We are lay-
ing down a target of 2-2 million tons
for nitrogenous fertiliser for the
Fourth Plan, and we are teking &ll
steps possible to see that this 2-2 mijl-
lion tons is achieved by the end of
the Fourth Plan. Various projects
are already under way. Here also, I
am glad to announce that many count-
ries have come forward to help us in
putting up new fertiliser projects.
Therefore, that is being taken up.
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In the same way, for phosphatic
manure and potash manure, factaries
are being put up for the purpose of
increasing the availability of fertili-
sers.

I am glad that particularly during
this kharif and rabi season, there is a
demand for more fertilisers from
every State Government. That is a
good and healthy sign. Even a State
like Bihar has asked for more fertili-
sers this year, While this is a healthy
sign, this hag created a problem for us
because we are not having sufficient
quantities, but we are trying to all>-
cate more foreign exchange for the
purpose of importing more fertilisers
during this year and in the coming
years also till production comes up
here. Therefore, i there is any opti-
mistic trend with regard to increased
production, this is one; that is, more
and more demand for fertilisers is one
sure sign of increasing production in
the coming years. .

Shri Sham Lal Saraf (Nominated—
Jammu and Kashmir): What about
the cost of fertilisers?

Shri C, Subramaniam: Yes, that
was mentioned by hon. Members. Sari
Karuthiruman, coming from Coimba-
tore, has been using this for years and
years, and he has put forward the idea’
that the price of fertilisers should be
cut down. Even in the past, within
the last two or three years, prices
have been cut down.

Some Hon. Members: No, no.

Shri C. Subramaniam: I do agree
that there should be (further cut in
the prices, but that can come about
only with increased production,

8Shri A. P. Jalm (Tumkur): It has
not been cut.
Shri Shivaji Rao 8. Deshmukh

(Parbhani): How does the cost com-
pare with the imported fertiliser?

Shri C. Subramaniam: The imported
cost is now becoming more or less the
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same, because even the imported fer-
tiliser is becoming a rare commodity
in the world market because there is
greater demand, Russia is going into
the market for purchasing; from every
country there is a demand, therefore,
the price also is going up. Therefore,
what is ultimately important is to
have efficient production organised
within the country. That is what we
are trying to organise.

Then it is a question of internal ad-
justment, how we subsidise, how we
fix the price of fertiliser. If we fix
the price too high, naturally the price
we have to pay for the farm product
will have to be fixed higher, There-
fore, it is a question of how you pro-
ceed there now, and to that extent you
will have to increase the prices of the
farm products. Therefore, once we
accept the theory of a remunerative
price to the farmer, it is for the Gov-
ernment to decide whether they will
pay a higher price or subsidise at the
fertiliser level or at the pesticide leve!
or at the electricity level. That ig for
the Government as a whole to
decide. That is another aspect.

One other aspect is with regard to
pesticides. Till now the use of
plant protection methods has been
left to each farmer for the purpose
of taking up these various methods.
But that has not been very effective.
Therefore this plant protection pro-
gramme will have to be taken up on
an area basis, because in a particular
area even if most of the farmers
have taken plant protection measures
but there is a patch left out, the
disease spreads out from there. That
is why it has got to be on an area
basis. We are already evolving pro-
grammes for the purpose of taking
this up on an area basis and if neces-
sary, take it on a collective basis
from the farmer after he gets the
benefit of the harvest. This is an-
other area where experts say that if
only we have proper plant protection
programmes we will immediately have
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at least ten per cent saving jn the pro-
duction, that is it will give an increas-
ed production of ten per cent which is
now being affected by the various
pests and diseases, Therefore we have
got the area of implementation.

These are the various areas in which
the farmer has not only to be given
all these facilities but educated to
take up these various facilities and
utilise them. That is where the com-
munity devel mov it has
come into the picture. No doubt in
the initial stages the community
development went with a bang,
but now there has been some
slowing down. Therefore, my col-
league and myself are looking into it:
how to energise the community de-
velopment movement for the purpose
of concentrating on food production,
for the purpose of concentrating on
agricultural development instead of
taking up various other things—the
various other things can come up a
little later—in order that the village
level worker and the various com-
munity development organisations may
concentrate upon production and agri-
cultural development programme. And
1 have no doubt it will be possible
to evolve such a programme.

Naturally, all these facilities can
be availed of by the farmer only if
credit is available to him. About that
also there was a good deal of talk.
It is the intention of Government to
organise in such a way that this cre-
dit is available. If co-operative agen-
cies are good enough to give these
credits we shall certainly utilise them
and encourage them. But if co-
operative agencies are not good en-
ough in any area we are not going to
depend on them alone and say that co.
operatives alone should do it and not
anyone else. If the co-operative
agency fails we should have alter-
native agencies to ffll the place. That
is how we are proceeding, so that cre-
dit tacilities should also be made
available to the farmer.
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All these can yield results only when
the farmer has the feeling that by the
use of all these factors he will be
benefited. It is here that a remuner-
ative price is of basic importance.
That is why in the Review I have
stated that in no country there has
been a break-through in agricultural
production without this basic remuner-
ative price incentive to the farmer.
If we have failed anywhere in the
formulation of our policy I am pre-
pared to say that we failed in adopt-
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in various parts; many of them have
just one scientist and perhaps some
building with no equipment; even if
there is equipment they repeat the
various works which had already
taken place. So, attempts are being
made to reorganise research work in
such a way that it is concentrated
and advantage is taken of many men
functioning in one place and getting
proper equipment for the purpose.
For this purpose also, many countries
have come forward to help us. Hon.

ing a cheap grain policy, b e wWe
wanted a cheap grain policy. And
as long as we stick to that cheap grain
policy—it might be for the benefit of
the urban consumer or the industrial
labour consumer, whatever it might
be—as long as we stick to that we
wil] continue to be subsistence agri-
culturists, traditional agriculturists,
and there can be no real break-
through. That is the experience of
every country in the world today.
Therefore, that is going to be the
basic policy of the Government.

Al] this revolution can be brought
about only by the impact of new
science and technology. That is why
Government's policy is to give the
necessary status and eminence to the
agricultural scientists. They have to
be brought to the forefront; they have
to get involved in a big way in the
various scientific research works and
in the technological evolutions that
have got to take place in our coun-
try.

Shri Brij Raj Singh (Bareilly): He
says it should be the basic policy of
the Government. Can he not cate-
gorically tell us whether it js the
basic policy of the Government or
not? v

Shri C. Subramaniam: 1 am not
yielding. We are trying to reorganise
our research institutions in a way
which would be more effective. To-
day our men are thinly spread out,
the scientists.

Even for doing rice research wosk,
we have got 130 institutes functioning

Members on that side would be happy
to learn that Russia also has come
forward recently for helping in a
big way in organising research pro-

gr and in or g our agri-
cultural development, in a big way.
If we implement these programmes

progressively and a little more effici-
ently, I have no doubt that we can
achieve the 5 per cent increase annu-
ally; in fact it should be possible to
achieve a little more than that. These
are the goals which we set before
ourgelves. Let us hope that while we
might have failed in the past, with
the background of that experience and
of those failures, it should be possible
for us to move forward and achieve
success. I want to give you this as-
surance that no efforts would be spared
to make these attempts more effective,
more efficient because we have learnt
the bitter lesson that whatever other
developments might take place, if
there is failure in agriculture, there is
2 deadend; there is stagnation in the
rest of economy. Once we break
through and achive our targets of
production in the agricultural gector,
we can go forward with a little more
courage with regard to the other prog.
rammes of basic and heavy industries
and there will be no inflation. If there
is an inflationary trend today creeping
into the economy it is because of our
failure on the agricultural front. If
we have to safeguard the heavy in-
dustries, basic industries programmes
and other machine building industries
progr , we should be assured of

‘success in agriculture and I trust that

with the co-operation and guidance of
this House it ghould be possible for us
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to reach these goals, which are not
unrealistic, which are attainable. I
am confident about it. But these
goals can be attained not by me alone
or by the Government alone or by a
few but by the effort of all of us. All
of us would have to be involved in it.
That is where 1 want the responsive
co-operation of all the Members here.
It is not as if these goals have 10 be
attained one hundred years hence or
a few generations hence but in the
near future, within a measurable dis-
tance of time. Let us take a vow like
that, that we would dedicate ourselves
to this task and therefore it should be
the privilege of this House and of
this Government as the humble ins-
trument of this Parliament re-
presenting the people that we
dedicate ourselves today to the
fulfilment of this great task and
let us hope that posterity would say:
yes, after years of failure this Parlia-
ment gave new energy to the agri-
cultural development and we went
forward with a bang and achieved
success not only for our benefit but
for the beneflt of posterity.

Some Hon. Members rose—

Mr, Speaker: I will allow only ques-
tions and not statements.

Shri Jashvant Mehta: I am asking
only a question. The hon. Minister
has not clarified the question which
was raised in the debate, namely,
when is the Government likely to
declare the policy about the abolition
of zones and the movement of coarse
grains from deficit States to surplus
oRates.

Mr. Speaker: Would the Minister
like to answer all the questions to-
gether or one by one?

Shri C. Subramaniam: One by onc
as otherwise I might get lost. As far
as coarse grains are concerned, al-
ready a decision has been taken and
it has been implemented in all the
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States except one, but still I do ;gree
that there are still, even though not
formal restrictions, informal restric-
tions, but we are impressing upon the
various State Governments that these
informal restrictions will only lead
to chaos and they should abide by the
national policy which has already
been laid down.

With regard to the abolition of
zones, I have already explained many
times that it cannot be done in the
midst of the season. Therefore, as
far as rice and other grains are con-
cerned we have to review the situa-
tion and perhaps consult the Chief
Ministers also. No decision can be
taken without consulting the Chief
Ministers. But in consultation with
the Chief Ministers I am hoping, in
regard to rice, to take a decision by
October or November. With regard
to wheat, we have to take decision by
February or March so that it could
be introduced during the next harvest
season.

ot oY - E qA N T o
# Q amat 71 fawmw o £ wifmw
T, T 1—ArEw W A few W
I% agt T9 W #Y 4T # 9« ¥ fgeaAr
TR W T\ 2—3a% % F9 7% 6}
o o ¥ T 3w Y SET A wAT
% IR ¥ § grenfic wT & ? g
garew & 39 ¥ oA A g ?

Shri C. Subramaniam: As far as
price is concerned, I have already
explained the policy of the Govern-
ment. First of all, we have to fix the
producers’ price, a remunerative and
incentive price, taking into account
the price factors with the agricul-
turist himself will have to incur with
regard to the various imports. Cer-
tainly no decision will be taken which
is likely to affect the producer as
such. It is there that we have to find
out, as Shri Nath Pai was pointing
out, the distributive trade—how much
percentage it should get. That is a
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matter for consideration. We shall
try to see that this margin is as limit-
ed as possible, taking into account
the circumstances prevailing in our
own country. That is one aspect.

As far as the question, when we
would be able to reach self-sufficiency
is concerned, if our policy has suc-
ceeded and if our programmes are
executed effectively and efficiently,
before the end of the fourth Plan
period we will achieve self-sufficien-
cy and progressively we would go on
reducing the imports.

Shri P. K. Deo (Kalahandi): 1
would request the hon. Food Minister
to throw some light on this point: how
far his anxiety to check the food
prices is compatible with the deficit
financing of Rs. 149 crores in a period
of six weeks—last June and July—
which has broken all previous re-
cords.

Shri C, Subramaniam: That is why
the price now to the producer will be
fixed taking into account the existing
circumstances. It has to be linked to
the general economy; you cannot de-
press the price of agricultural produce
alone; therefore, as far as the other
aspect is concerned, I have already
stated that this aspect, namely, how
far the economy will have to be
re-geared or readjustedq with regard
to deficit fi ing and develop t
plans, would be dealt with by the
Finance Minister when he participates
in the debate.

Shri P. K. Deo: It is a collective
responsibility; he cannot simply shift

it on to the Finance Minister. (In-
terruption).
Mr. Speaker: Order, order. When

a serious situation in the country is
discussed, there ought not to be such
hearty and care-free laughs here.

Shrl 8. M. Banerjee (Kanpur): I
would like to know whether it is a
fact that the wheat quota for U.P. has
been reduced by the Centre, by 25,000
tons, and if that is true, may I know
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the reason for it? Also, is the Minis-
try aware of the serious shortage in
Uttar Pradesh, and that there is going
to be a famine there if this quota is
not restored to Uttar Pradesh?

Shri C. Subramaniam: We have
agreed to deliver to Uttar Pradesh
105,000 tons every month for the pur-
pose of meeting their requirements of
fair-price shops, flour mills, etc. Now,
25,000 tons of wheat are being pro-
cured from Punjab for the purpose of
being given to Uttar Pradesh. There-
fore, we took into account that 25,000
are agreed to give 18,000, partly be-
cause of the difficult situation, when
some of the ships were not arriving
here. We are now reviewing the
position. In view of the diversion of
some of the ships to India, there is
greater availability and we will take
that into account.

Shri Nambiar (Tiruchirapalli): In
the Minister's speech, he has made
no mention of the land reforms. Is it
the policy of the Government to con-
tinye the land reform policy or to
give it up? What concrete steps are
visualised in this regard?

Shri C, Subramaniam: I thought, 1
laid some emphasis on it when I read
that quotation. Land tenure system
in which there is certainly about land
holding is an absolute  necessity for
agricultural development. Today
there is a good deal of uncertainly be-
cause the laws which have already
been enacted have not been fully im-
plemented. Therefore, the Govern-
ment policy is that laws which have
already been enacted should be fully
and quickly implemented. We have
fixed the target that the implementa-
tion should take place before the end
of the third Plan period.

Shrimati Remu Chakravartty: In my
State of West Bengal, already the
prices have been promulgated. But
even after the promulgation, whether
it is rice, fish or oil, not a single
article is available at that rate. What
is the machinery Government is set-
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ting up to see that the things are
actually available to the people at the
promulgated rates? -

Shri C. Subramaniam: In all these
new efforts, we have to pass through
the transition stage. If we expect
that as soon as we issue a proclama-
tion fixing the price, everything would
be set right, I do not think it would
happen in any country. That is why,
when a new system has come into
force and new disciplines have got to
be enforced, we have to pass through
the transition stage. 1 have been
watching the experiment in West
Bengal with great interest. I do not
know how the hon. Member feels
about it, but I am quite sure that
they are making greater and greater
progress in the implementation of this
policy and the discipline is being en-
forced more and more.
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Shri C. Subramanlam: With your
permission, Sir, I would like to ans-
wer at least one point which was rais-
ed by Dr. Lohia. With regard to the
quality of wheat he had obtained all
the way from Hyderabad, I took the
trouble of sending it to Hyderabad
and making an enquiry there and also
having it analysed it here. I think the
House would be interested &nd Dr.
Lohia also would be interested to
know the result. The report says:
“The sample produced by Dr. Lohia in
Parliament yesterday has been analys-
ed.” The analysis report is here, It
says: “All the graing of the sample
were damaged by rain though it con-
tained about 61 per cent sound grains.”
According to the Collector of Hydera-
bad there has been no complaint that
this quality of wheat was supplied to
the people. The shopkeeper cf shop
No. 321—he is the relevant shop-
keeper—hag stated in writing that the
graing that he received and issued to
the consumers was quite sound,

Shrimati Renu Chakravarity: That
is exactly what we thought.

Mo Tm weige Wy : wifaw
s A g A s ¥

Several hen. Memberg rose—

Mr, Speaker: We have had enough.
Some ten minutes are required for
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putting the motion to the House. Shri
Banerjee wanted to raise some ob-
jection.

Shri §. M, Banerjee: My objection
is about the substitute motion in the
name of Shri G. S. Musafir which
says:

“Having considered the food
situation in the country and the
stepg taken by the Government in
this connection, this House ap-
proves of the policy of the Govern-
ment of India in dealing with the
food situation”.

My submission is only this. Under
rule 342 of the Rules of Procedure
such a substitute motion can be mov-
ed because it says: “...unless a mem-
ber moves a substantive motion in
appropriate termg to be approved by
the Speaker and the vote of the House
shall be taken on such motion”. You
will remember, Sir, waen the ques-
tion of adjournment motion came on
the Murud episode you gave the rul-
ing that if somebody anticipates that a
particular item ‘for which an adjourn-
ment motion is being moved will be
discussed in a censure motion which is
already before the House and for
which a date has been fixed it will not
be allowed. So you disallowed that
and we bowed down your ruling I
would now read rule 343. It says:

“No ber gshall anticipat
the di i of any ject of
which notice has been given pro-
vided that in determining whether
a discussion is out of order on
the ground of anticipation, regard
shall be had by the Speaker to the
pr 1 L-|“y of the +4, ticinat-
ed being brought before the House
within a reasonable time”.

My submission is that this motion of
Shri G. S. Musafir approving the food
policy of the Government, when the
same policy is going to be discussed
in the No-confidence Motion which
is already pending before the House,
should not have been allowed to be
moved. So, I would like to have a
ruling from you.




1033 Food Situation

[Shri S. M. Banerjee]

It the hon. Member is not present
here, and this motion is not being
pressed for a vote, then I have nothing
to say, ‘But if the Treasury Benches
press this for a vote, then I have my
objection. I would appea] to you in
the name of justice and impartiality
that you should come to the rescue of
the Opposition also and protect us
from this vote of confidence; taking
advantage of their majority, they want
to get a vote of confldence in the man-
ner of this motion. The same thing was
repeateq in the Madhya Pradesh
Assembly.

Mr, Speaker: Yes, I have heard his
point. Under rule 342 substitute mo-
tions can be moved and they have
been moved. A substitute motion
can be either for the approval
or disapproval of the policy that has
been followed. Therefore, there are
motions disapproving or suggesting
modificationg in a policy and there are
motions for the approval of the
policy also. The objection raised is
that under rule 343 it anticipates the
discussion that ig to follow in the no-
confidence motion. If the no-confi-
dence motion had been purely because
the Government has failed to follow
an effective policy for providing food
to the country and it hag been confin-
ed to that, certainly his objection must
have been a valid one and I would
not have allowed this motion to be
moveq at that time But this is a
separate debate angd the no-confidence
motion does not confine itself to the
food situation or the food supply or
anything of that sort. There might be
hundred ang one things that might be
brought during that discussion. There-
fore, 1 cannot disallow this subatitute
motion.

So far as the second point about
the Member concerned not being pre-
sent here is concerned, even if he is
not here, once it has been moved I
have to put it to the vote of the
House.
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Shri S. M. Banerjee: My point is
that a similar vote of confidence ap-
proving the food policy was adopted
in the Madhya Pradesh Legislature...

Shri Daji: If the Murud incident
discussion could be anticipated, in all
probability—why in all probability—
we can say with certainly—we could
anticipate a discussion on the food
situation also in the no-confidence
motion,

Mr, Speaker: But I have to see
the wording of the motion.

Shri Daji: That discussion on the
onfldence motion will be includ-

ing this subject, You can intelligent-
ly anticipate it ... (Innterruptions).

Mr. Speaker: Order order, not so
rmany Members at a time.
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Shrimati Renu Chakravartty: May
we plead with you that we had anti-
cipated exactly this when the Prim¢
Minister insisted on the {ood debate
taking place first? Then we anticipated
this vote a confidence motion in the
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guise of a food debate. That is why
we made it very clear that even
though food was the major subject
of the no-confidence motion, there arc
many other subjects also covered by
it and so it should be taken up first.
Secondly, when the Murad incident
came up you said that you cannot ac-
cept an anticipatory adjournment mo-
tion. If that ig so, in this particular
case how do you allow this motion to
be put to the vote of the House when
the no-confidence motion was not ex-
actly on the food situation?

17.00 hrs.
Mr. Speaker: Exactly.

Shrl H. N, Mukerjee: (Calcutta
Central): The motion of no-confidence
is a motion not in the air but it has
substance in relation to the perform-
ance of Government. Today if the
House is called upon to express its
view in favour or against Government
in regard to its performance in the
sphere of food production, distribu-
tion, consumption and so on and so
forth, that would mean a substantial
encroachment on the fleld of discus-
sion which ig legitimately reserved for
the purpose of the no-confidence mo-
tion. Therefore, we have to take notice
of a substantial and not a formal point
of view—I do know, Sir, vour hends
are tied from time to time by the let-
ter of the rules; but, at the same time,
surely, the interpretation of the letter
of the ruleg would enable you to say
that in view of the fid nio-
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Shri Hart Vishnu Kamath: Mey I
submit that a couple of days ago, when
my colleague, Shri Nath Pai, pleaded
eloquently for the admission of his
adjournment motion on the Murud in-
cident, you in your wisdom were
pleased to observe that hig motion
wag, in some way which I could not
comprehend, anticipatory of the no-
confidence motion, though just now as
you have aptly said the no-confidence
motion is a blank motion in the sense
that no grounds have been given
therein. But you said then that it anti-
cipated in some sense the no-confid-
ence motion which did not mention
the Murud incident at all I suppose,
you recollect that wise obscrvation
that you made at that time. Go, ap-
plying the same logic to the present
case, can we not on our side plead
that the no-confldence motion also will
discuss the food situation, just as you
thought at that time that it might
discuss the Murud incident? What is
rule for one side, should be rule for
the other too.

The Minister of Rehabllitation (Shri
Tyagi): May I make a submission?
May be, what my hon. friends say is
relevant in the spirit of the rules, but
even if it ig 50, I would submit, sup-
posing the ruling were given in favour
of Shri Kamath or other friends there,
what would happen to this whole de-
bate which has already taken place.
The whole of it goes out of order, It
is not a question of voting; it is a
question of this debate. We have taken

tion coming tomorrow. For instance,
there might be other arguments plac-
ed before the House even in relation
to the question of food which might
considerably—it may not happen—
bring about a change in the tempera-
ture and opinion of the House There-
fore, in view of the no-confidence
motion being an overall business
which is going to take a good look at
everv single department of Govern-
ment's activities, it ig very important
that the House is not calleq upon to
express itself one way or the other in
regar{ to apvoroving Government
policy in regard to it.

up this subject. This motion was
there and it has been debated upon.

Mr. Speaker: I would draw the at-
tention of hon. Members to the rule

saying—

“No Member shall anticipate the
di ion of any subject of which
notice hag been given”.

It is not for the voting, it is for the
discussion. We have had the discus-
gion. When 1 disallowed those ad-
journment motions and others, I sald
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that because that was to be discussed
in the no-confildence motion, no sepa-
rate discussion could take place. This
was objected to and it was said that
this food debate should not take place
as we are having the no-confidence
motion. But the no-confidence mo-
tion was admitted in general terms
and therefore I could not confine my-
self only to the food debate that was
coming up and the food debate was
allowed.

Shri S, M. Banerjee: We raised this.

Mr, Speaker: It is the food debate
that has taken place. On the substi-
tute motion of Giani Gurmukh Singh
I am not having a separate discussion.
It is just for the approval of the policy
or whatever it might be on which the
discussion that has taken place on
which there has to be voting.

Shri H. N, Mukerjee: It is a deci-
sion consequent upon discussion.

Mr. Speaker: Quite right,

Shri H. N. Mukerjee: Discussion is
talked out in many parliainentary in-
stances, Here is a case where it
should be talked out because we are
going to discuss the whole question
of Government policy in relation to
food and everything else under the
Sun tomorrow, tHe day after and from
day to day,

Mr. Speaker: Quite right. Rule 342
gives the fight of a Member just to
have that discussion. We had that.
Every Member has got a right to give
a gubstantive motion, Shri Gurmukh
Singh Musefir has also glven one of
those notices as many other Members
have given their own notices.

Shri S. M. Banerjee: That is not it.

Mr. Speaker: That is a different
thing, Mr. Banerjee.

Shri Daji: No, Sir, Before you give
your ruling. may I recall that Shri
Gurmukh Singh Musafir's motion was
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moved without any prior notice on the
third day and we objected to it. Mr.
Banerjee and myself immediately
rushed in the House and we objected
to it. You, Sir, said “Technically it
hag been moved. But I shall not rest
on technicalities and I shall take up
the issue when it comes up for vot-
ing.” You may recall your own
words, That was objected. There~
fore, no discussion could have been
had on the motion after it was moved.
If the motion is sprung upon us by
surprise, without any prior notice,
then necessarily we cannot object at
that time.

Mr. Speaker: There is no question
of anybody objecting to it I have ad-
mitted notices even received later.
There was no technicality and even
now, I think,......

Shri Daji: On the first day, you
permitted Dr. Lohia, Shrimati Renu
Chakravertty and myself to move it.
Because we had arrived on the same
day, we could not give prior notice, On
Tuesday, in the afternoon, we found
this notice, This is strange.

Mr. Speaker: Order, order. No. It
is not strange. Mr, Maurya moved it
later.

Shri Daji: After that you said you
were allowing Mr, Maurya to move it.

Mr. Speaker: Yes. I have given my
decision, I now take up Substitute
Motion No. 1 moved by Shri Yashpal
Singh.

Shri H. N, Mukerjee (Calcutta Cen:
tral): Since you are asking views on
these motlons, putting these motions
to the vote, I am afraid we cannot
participate in the voting.

Shrimati Renu Chakravarity: No-
Confidence Motion is completely dead.

(Shri Mukerjee and some other hon.
Members left the House).

Mr. Speaker: I shall first take up
Substitute Motion No. 1 moved by
Shri Yashpal Singh.
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it qeraTe feg (FT) - F "TEIRC
¥ war wgaT g fF o\ ag sEw
T X fag dae g ar A @ 7w
ag qWA * fae dure & v A G wE,
L1 S

weay "giag ;. uiw @ fF g
sgF@ oA FAE?

oft qevare g - F Ja Y ST

Mr. Speaker: I take it the hon. Mem-
ber has the permission of te House to
withdraw his motion.

Some hon, Members: Yes.

The Substitute Motion No, 1 was by
leave withdrawn,

oY sifwre wWw don (®ET)
TIAX A, T A TR

weaq ALY ;I g &3 £ av
awg 1 #1€ aEw A4 ¢

I ghall now put Substitute Motion
No, 3 moved by Shri Banerjee to the
vote of the House.

The Substitute Motion (No. 3) was
put and negatived,

Mr. Speaker: Now, I shall put the
substitute motion No. 4 moved by
Shri Bade.

The Substitute Motion (No. 4) was
put and negatived,

Mr. Speaker: Now I shall put the
substitute motion No. 5 moved by Shri
Daji to the vote of the House.

The Substitute Motion (No. 5) was
put and negatived.

Mr. Speaker: Now I shall put the
substitute motion No, 6 moved by
Dr. Lohia to the vote of the House.

BHADRA 19, 1886 (SAKA)

Food Situation 1040

The question is that for the original
motion the following be substituted,
namely:—

“feafer w1 T X & A
7z ¥ T @ f

1. walY, *Yeaumg WK TR &
& fawmr & ww foafs w
T fegr ¢

2. HOETH YT WAl 7 9w
I W ARY & T 9
R emat

3. gIR tq¥ wfq avw & @
dufers @< 97 7 AT w¥T
F7.8 12 97T &7 T JTAAT
T AT & M w=r
TR WA ¥ fon qofr
qY TCE AT AT AwAT § |

4. FOF 15 9T TI0) FT qA
fadwi & foe® aret & sy
&7 gATH ¥ [t G
TG HT & AT § |

5. W fagia & Aifa & farg
I ¥ w17 faRv fafema wt
T WA & FTT A, T
9 TIE W Y oAmET
ot 3 TEr § for® oW w3
2§ T’ % wr gk,
faara & fou, wai soer
2w ¥ FOw & Tay fee
W A Y g st R WY
Mz A § A W

6. wATH & Faeyw ¥ myr Afr
st waf Afr fardr oF &
FI AT AT JATR #} AT
FAY T & SO A wnfew
o W S ger-egE
fmd
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[Mr. Speaker]

7. BAT & &L, g AT W o fE W g @
TEIT, F FTIT ALY, FATH- HAEM FATST 3T T 8 WA
LU U L O faFet T W12 FY 6 AT faret

T e s g @ e & ¥ oA
FTTor FT fF wd anfe gy

The Lok Sabha divided.

Division No. l] AYES [17.14 hrs,
Bagri, Shri Mani Ram Lakhan Das, Shri Seth, Shri Bishan Chaniira
Gupta, Shri Kashi Rem Lohis, Dr. Ram Manohar Sezhlyan, Shri
Kakkar, Shri Gauri Shankar Maurya, Shri B.P. Swamy, Shri Shivamurthy

Jha, Shri yogendra

NOES

Achuthan, Shri Dinesh Singh, Shri Krips Shankar, Shri
Alagesan, Shri Dorai, Shri K.N. Krishna, Shri M.R.
Alva, Shri A.S. Dubey, Shri R.G. Kureel, Shri B.N.

Alva, Shri Joschim Dwivedi, Shri M.L Lakshmikanthamma, Shrimati
Aney, Dr. M.S. Gajraj Singh Rao,S Lalit Sen, Shri

Azad, Shri Bhagwat Jha Gandhi, Shri V.B. Lonikar, Shri i
Bal Krishna Singb, Shri Ganga Devi, Shrimat ‘Mahadeo Prasad, Shri
Barupal, Shri P.L.. Guhas, Shri A.C. Mahtab, Shri

Basappa, Shri Gupta, Shri Badsh h Malaichami, Shri
Bmumatari, Shri Gupta, Shri Shiv Charan Malaviys, Shri K.D.
Bhagat, Shri BR. Hajarnavis, Shri Mandal, Dr. P.
Bhagavati, Shri Hansda, Shri Subodh Maniyangadan, Shri
Bhekt, Darshan, Shri Hanumanthaiys, Shri Mantri, Shri

Bhanja Deo, Shri L.N. Hazarika, Shri J.N. Maruthiah, Shri
Bhargava, Shri M.B. Himatsingka, Shri Mehrotra, Shri Braj Bitwri
Birendra Bhadur Singh, Shri Igbal Singh, Shri Mchta, Shri Jashvant
Bist, Shri J.B.S. Jadhav, Shri M.L. Minimats, Shrimati
Brajeshwar Prasad, Shri Jadhav, Shri Tulshidss Mirza, Shri Bakar Ali
Brij Rej Singh, Shri Jaglivan Ram, Shri Mishru, Shri Bibhut!
Chandak, Shri Jain, Shri A.P. Mishna, Shri Bibudhendra
Chandrabhan Singh, Shri Jamunadevi, Shrimati Mishra, Shri M.P.
Chandrasekhar, Shrimati Jena, Shri Misra, Shri Shyam Dhar
Chandriki, Shri Jyotishi, Shri I.P. Mohanty, Shri Gokulanands
Chaturvedi, Shri S.N. Kabir, Shri Humayun {Mohluddin, Shri
Chavan, Shri D.R. Kajrolkar, Shri Mobsin, Shri

Chavda, Shrimati Kamble, Shri More, Shri K.L.

Chuni Lal, Shri Kanungo, Shri Mukane, Shri

Das, Shri B.K. Karuthiruman, Shri Murthy, ShriB.S.

Das, Shei N.T. Kedaria, Shri C.M. Mutbish, Shri

Das, Shri Sudhansu Khadilkar, Shri Naidu, Shri V.G.
Dasappa, Shri Khan, Shri Osman Ali Naik, shriD.J.

Deo Bhanj, Shri P.C. Khao, Shri Shshnawaz Nonda, Shri

Deshmukh, Shri B.D. Khanna, Shri Mehr Chand Nayak, Shri Mohan
Deshmukh, Shri Shivaji Rao S. Kindar Lal, Shri Nayar, Dr. Sushila

Kotoki, Shri Liladhar Nigam, Shrimati Savitri

Dey, Shrl 8.K. Koulalgi, Shri H.V, Niragian Lal, Shri

Dighe, Shri Koya, Shri Om, Shri
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Paliwal, Shri

Pandey, Shri R.S.
Pandey, Shri Vishwa Nath
Pant, Shri K.C.
Paramasivan, Shri

Patel, Shri Chhotubhai
Patel, Shri N.N.

Patel, Shri Rajeshwar
Patil, Shri D.S.

Patil, Shri S.K.

Patil, Shri T.A.

Pattabhi Ramsan, Shri C.R.
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Raghursmaish, Shri

Rai, Shrimati Sahodrsbai
Raj Bahadur, Shri

Raju, Dr. D.S.

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramaswamy, Shri S.V.
Ramdhani Das, Shri

BHADRA 10, 1888 (SAKA)

Roy, Shri Bishwansth
Sahu, Bhri Rameshwar
Saigal, Shri A.8.
Samanta, Shri S.C.

Sanji Rupii, Shri

Saraf, Shri Sham Lal *
Sarma, Shri A.T.
Satyabhama Devl, Shrimati
Sen, Shri A.K.

Sen, Shri P.G.

Shah, Shri Manabendrs
Shah, Shri Manubhai
Shah, Shrimati Jayaben
Shakuntals Devi, Shrimati
Shankaraiys, Shri
Sharma, Shri A.P.
Sharma, Shri K.C.
Shastri, Shri Lsl Bahadur
Shastri, Shri Ramanand
Sheo Narsin, Shri |
Shinde, Shri

Shree Naraysn Das, Shri
Shukls, Shri Vidys Charan
Shyamkumari Devi, Shrimati

Rane, Shri Siddananjappa, Shri -
Rao, Dr. K.L. Siddiah, Shri

Rao, Shri Krish rth Sidh, Prasd, Shrig
Raut, Shri Bhola Singh, Shri D.N.
Rawandale, Shri Singh, Shri K.K.§

Reddi, Dr. B. Gopala Singh, Shri R.P.

Reddy, Shri K.C. Singhs, Shri G.K.

Reddy, Shrimati Yashoda Sinha, Shri Satys Narsysn

Mr. Speaker: The result of the Divi-

sion is:

Ayes: 10; Noes 203. The ‘Noes'

have it.

The motion was negatived.
ot Wo Wo WA (wgwr) : &

pressing it.

namely:
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Sinha, Shrimat} Remduiaci:
Sinhamn Singh, Shri
Sonavane, Shri
Srinivasan, Dr. P.
Subbaraman, Shri
Subramaniam, Shei C.
Subramanyam, Shri T.
Sumat, Prasd, Shri
Surendrs Pal Singh, Shri
Swamy, Shri M.P.
Thomas, Shri A.M.
Tiwary, Shri D.N.
Tiwary, Shri K.N.
Tiwary, ShriR.S.
Tripathi, Shri Krishas Deo
Tula Ram Shri
Tysgi, Shri
Ulkey, Shri
Upadhyays, Shri Shiva, Dutt
Vaishya, Shei M.B.
Valvi, Shri
Varma, Shri M.L.
Vesrabasspps, Shri
Verma, Shri Balgovind
Vidyalanksr, Shri AN.
Vijaya Ansnds, Mahsrajkumat
Vyas, Shri Radhelal
Yadab, Shri N.P.
Yadavs, Shri B.P.
Yusuf, Shri Mohemmad

Shrit Vishram Prasad: Yes. I am

Mr. Speaker: The question is:
‘That for the original
the following be

motion,
substituted,

gAA s af e 1 & gt

® AL AEIATE

Shri Tridib Kumar Chaudhuri rose—

Shri Koya: 1 wanted to vote for
abstention. .

Mr. Speaker: Now, I shall put the
substitute motion No, 8 by Shri
Maurya to vote.

The Substitute Motion (No. 8) was
put and negatived.

Mr. Speaker: Now, I come to sub-
stitute motion No. 9 by Sari Vishram
Prasad. Is the hon, Mcmber pressing
it?

1007 (Al) LSD--b.

“This House, having consi-
dered the Fooq situation in the
country, ig of opinion that the
Government of India heve
completely failed to solve the
food problem.”.”,

The Lok Sabha divided,

ot FU wE Ay et g

o ol AT oA o A
arar 21

waw AW ;. IR AT €T
Lod 8
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Division No. 2)

Chaudhuri, Shri T.K.
Gupta, Shri Kashi Ram
Kakkar, Shri Gauri Shanksr

Achuthan, Shri
Alsgesan, Shri
Alva, Shri A.S.

Alva, Shri Joachim
Aney, Dr. M.S.

Amnd, Shri Bhagwat Jha
Bal Krishna Singh, Shri
Balmiki, Shri

Barupal, Shri P.L.
Basapps, Shri
Basumatari, Shri

Besru, Shri

Bhagat, Shri B.R.
Bhagavati, Shri

Bhakt Danshan, Shri
Bhanja Deo, Shri L.N.
Bhargava, Shri M.B.
Birendra Bahadur Singh, Shri
Bist, Shri J.B.S.
Brajeshwar Prasad, Shri
Brij Raj Singh, Shri
Chandrabhan Singh, Shri
Chandrasekhar, Shrimati
Chandriki, Shri
Chaturvedi, Shri S.N.
Chaudhry, Shri C.L.
Chavan Shri D.R.
Chavds, Shrimati
Chuni Lal, Shri

Day, Shri B.K.

Das, Shri N.T.

Das, Shri Sudhansu
Dasappa, Shel

Deo Bhanj, Shri P.C.
Deshmukh, Shri B.D.
Deshmukh, Shri Shivaji Rao S.
Dey, Shri S.K.

Dighe, Shri .
Dinesh Singh, Shri
Dorai, Shrl K.N.

Dubey, Shri R.G.
Dwived], Shri M.L.
Ghajraj Singh Rao, Shri
Gandhi, Shri V.B.
Genga Devi  Shrimati
Guha, Shri A.C.

Gupts, Shri Badshah
Gupts, Shri Shiv Charan
Hajarnevis, Shed
Haensda, Shri Subodh

SEPTEMBER 10, 1064

AYES

Kamath, Shri H.V.
Maurys, Shri B.P.

Nath Pai, Shri

Seth, Shri Bishan Chandra

NOES

Hanumanthaiya, Shri |
Hazarika, Shri J.N.
Himatsingka, Shri

Iqbal Singh, Shri

Jadhav, Shri M.L.
Jadhav, Shrd Tulshidas
Jagjivan Ram, Shri

Juin, Shri AP,
Jamunadevi, Shrimati
Jena, Shri

Jyotishi, Shri J.P.

Kabir, Shri Humayun
Kaijrolkar, Shri

Kamble, Shri

Kasnungo, Shri
Karuthiruman, Shri
Kedaria, Shri C.M.
Khan, Shri Osmaa Ali
Khan, Shri Shahnawaz
Khanna, Shri Mehr Chand
Kindar Lal, Shri

Kotokl, Shri Liladhar
Koujalgi, Shri H.V.
Koys, Shri

Krishna, Shri M.R.
Kureel, Shri B.N.
Lakhan Das, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Lonlkar, Shri

Mahadeo Prasad, Shri
Mahtab, Shri
Mulaichaml, Shri
Malaviya, Shri K.D. -
Mandal, Dr. P.
Maniysangadan, Shri
Mantri, Shri

Maruthish, Shri
Mehrotrs, Shri Braj Bibari
Mehta, Shri Jashvant
Minimats, Shri

Mirza, Shri

Mishra, Shri Bibhuti
Mishra, Shri Bibudhendra
Mithra, Shri M.P.

Misrs, Shri Shysm Dhar
Mohanty, Shri G.
Mohiuddin, Shri

More, Shri K.L.
Muksne, Shri
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Sezhiyan, Shri
Swamy, Shri Shivamurthy}]
Vishram Prasad, Shri

Murthy,

Muthish, Shri

Naidu, Shri v.G.Y

Naik, Shri D.J.

Nanda, Shri

Nayak, Shri Mohan
Nayar, Dr. Sushils
Nigam, Shrimati Savitri
Niranjan Lal, Shri

Oaza, Shri

Paliwal, Shri

Pandey, ShriR.S.
Pandey, Shri Vishwa M- th
Pant, Shri K.C.
Paramasivan, Shn

Patel, Sari Chhotubhui
Patel, Shri N.N.

Patel, Shri Rajeshwar
Patll, Shri D.S.

Patll, Shri S.K.

Patil, Shri T.A.

Pattabhi Raman, Shrl C.R.
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Reghuramaish, Shri

Rai, Shrimati Sahodrabal
Raj Bahadur, Shri

Raju, Dr. D.S.

Ram Sewak, Shri

Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramaswamy, Shri S.V.
Ramdhani Des, Shri
Rane, Shri

Rao, Dr. K.L.

Raeo, Shri Krishnamoorthy
Raut, Shri Bhols
Ranadale, Shri

Reddi, Dr. B. Gopala
Reddy, Shri K.C.
Reddy, Shrimatl Yashoda
Roy, Shri Bishwanath
Sahu, Shri Rameshwar
Saigal, Shri A.S.
Samants, Shri 8.C.

Sanji Rupii, Shri

Saraf, Shri Sham Lal
Sarma, Shri AT,
Satysboama Devl, Shrimati

* One vote could not be recorded.
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Sen, Shri AK. Singh, Shri D.N.1 Tiwary, Shri R.S.

Sen, Shri P.G. Singh, Shri K.K. Tripathi, Shri Krishna Deo
Shah, Shri Mansbendra Singh, Shri R.P. Tulas Ram. Shri

Shah, Shrimati Jayaben Singha, Shri G.K. Tyesi, Shri

Shakuntala Devi, Shrimati Sinha, Shri Satya Narayan Uikey, Shri

Shankaraiys, Shri Sinha, Shri R ! h Shri Shiva Dut
Sharma, Shri A.P. Sinhasan Singh, Shri Vaishys, Shri M.B.

Sharma, Shri K.C. Sonsvane, Shri Valvi, Shri

Shastri, Shri Lal Bahadur Srinivasan, Dr. P. Varma, Shri M.L.

Shastri, Shri Ramanand Subbsramag, Shri C. Veerabesappa, Shri

Sheo Narain, Shri Subramaniam, Shri C. Verma, Shri Balgovind
Shinde, Shri Subramanysm, Shri T. Vidysiankar, Shri A.N.

Shree Narayan Das, Shri Sunder Lal, Shri Vijays Ananda. Mahareld umar

Shukla, Shri Vidya Charsn

Surendra Pal Singh, Shri

Vyas, Shri Radhelal

Shysmkumari Devi Swamy, Shri M.P. Yadab, Shri N
Siddananiapps, Shri | Thomas, Shri A.M. Yadav, Shri 5.;
Siddiah, Shri Tiwary, Shri D.N. Yusuf, Shri M;h;mm

Sideshwar Prasad, Shri]

Tiwary, Shri K.N.

Mr. Speaker: The result of the divi-
sion is: Ayes 11; Noes 202, The ‘Noes’
have it.

namely:—

‘That having considered the
food situation in the couatry
and the steps taken by the
Government in this connection,
this House approves of the
policy of the Government of
India in dealing with the food
situation”.’.

The motion was negatived.

Mr, Speaker: I shall now put sub-
stitute motion No. 7 to the vote of the
House. The question ls:

“That for the original motion,

the following be substituted, The Lok Sabha divided.

Division No. 3] (1718 hrs .
AYES

Achuthan, Shri Chavan, Shri D.R. Hanumanthaiga, Shri
Alagesan, Shri Chavda, Shrimati Hazariks, Shri J.N.
Alva, Shrl A.S. Chunl Lal, Shri Himatsingks, Shri
Alva, Shri Joachim Das, Shri B.K. Iqbal Singh, Shri
Azad, Shri Bhagwat Jha Das, Shri N.T. Jadhav, Shri M.L.
Bal Krishna Singh, Shri Das, Shri Sudhansu Jadbav, Shri Tulshidas
Barupal, Shri P.L. Dasappa, Shri Jaglivan Ram, Shri
Basapps, Shri Deo Bhanj, Shri P.C. Jain, Shri A.P.
Basumatari, Shri Deshmukh, Shri B.D. Jamunadevi, Shrimati
Bhagat, Shri B.R. Deshmukh, Shri Shivaji Reo S. Jens, Shri
Bhagawati, Shri Dey, Shri S.K. Jyotishi, Shri J.P.
Bhakt Darshan, Shri Dighe, Shri Kabir, Shri Humayun
Bhanja Deo, Shri L.N. Dinesh Singh, Shri Kajrolkar, Shri
Bhargava, Shri M.B. Dorsi, Shri K.N. Kamble, Shri
Birendra Bahadur Singh, Shri Dubey, Shri R.G. Kanungo, Shri
Bist, Shri J.B.S. Dwivedi, Shri M.L. Karuthiruman, Shri

Brajeshwar Prasad, Shri

Gairai Singh Reo, Shri

Kedaria, Shri C.M.

Brij Ra) Singh, Shri Gandhl, Shri V.B. Kban, Shri Osman Alj
Chandak, Shri Ganga Devi, Shrimati Kban, Shri Shahnawas
Chandrabhan Singh, Shri Guba, Shri A.C. Kbanns, Shri Mehr Chand
Chandrasekhar, Shrimati Gupts, Shri Badshah Kindar Lal, Shri
Chandriki, Shri Gupts, Shri Shiv Charsn

Chsturvedi, ShriS.N. Halarnavis, Shri

Chaudhry, Shri C.L.

Haneds, Shri Subodh



1049 Food Situation
Kotoki, Shri Liladhar
Koujalgi, Shri A.V.
Koy, Shri
Krishna, Shri M.R.
Kureel, Shri B.N.
Lakhan Das, Shré
Lakshmikanthamma, Sheimati
Lalit Sen, Shri
Lasoikar, Shri
Mahadeo, Prased
Mahtab, Shri
Malsichami, Shri
Malaviys, Shri K.D.
Mandal, Dr. P.
Maniysngadan, Shu
Mantri, Shri
Maruthish, Shri
Mehrotra, Shai Braj Bihari
Mehta, Shri Jashvant
Minimata, Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibbroti
Mishrs, Shri Bibudhendes
Mishrs, Shri M.P.
Maisrs, Shri Shyam Dhar
Mohsnty, Shri Gokulananda
Mohiuddin, Shei
Mohsin, Shri
More, Shri K.L.
Mukane, Shri
Murthy, Shri B.S.
Muthish, Shri
Naidu, Shri V.G.
Naik, Shri D.J.
Nands, Shri
Nayak, Shri Mohan
Nayar, Dr. Sushila
Nigam, Shrimati Savitri
Niranjan Lal, Shri
Oza, Shri
Paliwsl, Shri
Pandoy, Shri R.S.
Pandey, Shri Vishwa Neth
Pant, Shri K.C.
Paramasivan, Shri

Aney, Dr. M.S.

Bagri, Shri

Basant Kunwari, Shrimati
Berwa, Shri Onkar Lal
Bheel, Shri P.H.

Brij Rej Singh, Shri

Buta Singh, Shri
Cheudhry, Shri ¥.8.
Chaudhuri, Shri Tridib Kumer
Dandakar, Shri N.

Deo, Shri P.K.

Gupta, Shri Kashi Ram

SEPTEMBER 10, 1964

Patel, Shri Chhotubhai
Patel, Shri N.N.
Putel, Shri Rejeshwar
Patil, Shri D.S.
Pati), Shri §.K.
Patl, Shri T.A.
Pattabhi Raman, Shri C.R.
Prabhakar, Shri Naval
Prawp Singh, Shri
Raghunath Singh, Shri
Reghursmaish, Shri
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri
Raju, Dr. D.S.
Ram Sewak, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramaswamy, Shri S.V.
Ramdhani Das, Shri
Rane, Shri
Rao, Dr. K.L.
Reo, Shri Krishnamoorthy
Raut, Shri Bhola
Rawndale, Shri C.A.
Reddi, Dr. B. Gopula
Reddy, Shri K.C.
Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Seigsl, Shri A.S.
Samants, Shri S.C.
Sanji Rupfi, Shri
Saref, Shri Sham Lal
Sarma, Shri A.T.
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‘ 1051 Proclamation

Shri Rameshwar BSahu (Rosera):
TOSEC—
S8hri Maurya (Aligarh) rose—

Mr. Speaker: The result of the divi-
sion is: Ayes 201; Noes 3¢ The ‘Ayes’
have it.

The motion was adopted.

17.18 hrs.

PROCLAMATION IN REGARD TO
KERALA STATE

The Minister of Home Affairs (Shri
Nanda): With your permission, Sir, I
faay convey information about a de-
velopment which has occurred in re-
;.«ud to the State of Kerala.

i"‘ The President has by a Proclamation
“irsued today under article 306(1) of
-'the Constitution assumed to himself
fal the functions and powers of the
~Q..vernment of the State of Kerala,
L§~clareq that the powers of the Le-
«gislature of the State of Kerala shall
'} 2 exercisable by or under the autho-
tity of Parliament, dissolved the
~Legislative Assembly of the State of
“Kerala and made other incidental and
consequential provisions as mentioned
in the Proclamation.

Shri Harl Vishna Kamaty (Hosh-
angabad): On a point of clarification.
Is the Home Minister in a position to
categorically affirm that the general
elections in Kerala wil] be held as
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scheduled in January or February or
will they be postponed or will they
be held even earlier, in November or
December?

Shri Nanda: With your permission,
we are laying on the Table of the
House tomorrow the Notification

With regard to the question put, this
is not a matter which I can answer
straightway. It ig the Election Com-
mission which has to decide 30 far as
the dates are concerned,

Shri Nath Pai (Rajspur): May we
exnect a copy of the Governor's Re-
port, on the basis of which the Pro-
clamation has been made?

Mr. Speaker: When he lays the Pro-
clamation, Members can ask.

Shri Harl Vishnu Kamath: May 1
request you to direct the Government
to let us have definite information on
the matter I have raised by the end
of next week?

Mr. Speaker: I cannot ask them
Shri Harl Vishnu Kamath: Why not?

Mr. Speaker: Let the Proclamation
come first

1721 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Sep-
tember 11, 1864/Bhadra 20, 1808
(Saka).
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